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Compliance Report in the matter of Adil Ansari Vs. M/S Dhampur Sugar Mills Ltd. & Ors., 

O.A. No. 539/2019 

The present matter is related to operation of sugar and distillery units of M/s Dhampur Sugar Mills 

Ltd. (Sugar Division), Asmoli, Sambhal, Moradabad, M/s Dhampur Sugar Mills Ltd., Sugar unit, 

Dhampur, Bijnor and M/s Dhampur Sugar Mills Ltd., Sugar unit, Meerganj, Bareilly and M/s 

Dhampur Sugar Mills Ltd., Distillery Unit, Dhampur, Bijnor. 

Hon’ble NGT vide order dated 09.11.2020 (Annexure-I) considered the Compliance Report filed 

by CPCB on 05.10.2020 and has further directed:  

 “State PCB to take further appropriate action by way of prohibiting any activity in 

violation of law, initiating prosecution and recovering compensation as per applicable norms, 

following due process of law. The State PCB may also respond to the IA filed by the applicant 

with particulars in the table annexed to the application, reproduced above and file an action taken 

report before the next date by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF and not in the form of Image PDF. The CPCB and State PCB may 

undertake necessary inspection for the purpose.” 

 In pursuance of the above order of Hon’ble NGT, joint inspection of M/s Dhampur Sugar Mills 

Ltd. (hereinafter referred as ‘the Unit’) was carried by team of officials from CPCB and UPPCB 

(RO Bijnore, RO Moradabad & RO Bareilly). The team has inspected following units of M/s 

Dhampur Sugar Mills Ltd;  

1) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Asmoli, Sambhal, UP on 13.01.2021 

2) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Meerganj, Bareilly, UP on 14.01.2021 

3) M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnor, UP on 02.02.2021 

4) M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor, UP on 03.02.2021 

Joint inspection report has been prepared considering the observations made during the 

inspection and the compliance status of the recommendations given in previous inspection report 

dated 29.11.2019. The report has been finalized in consultation with representatives from UPPCB. 

The detailed joint inspection report comprising the observations and recommendations of joint 

committee is attached at Annexure-II.   

Following are the major observations and recommendations made by the Joint Committee during 

the inspection: 
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1) M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnore, UP 

Observations 

1. The analysis result of sample collected from drain coming from colony along front 

boundary wall of sugar unit shows  pH- 4.6, COD-2448 mg/l , BOD-1604 mg/l, which are 

on higher side of typical sewage characteristics i.e. pH in range of  6.5 to 8.5, BOD in 

range of 200 mg/l -300 mg/l, COD in range of 400 mg/l -550 mg/l which indicates that the 

Sugar effluent got mixed with the domestic sewage drain, however no bypass of 

effluent/waste water was observed from the boundary wall into the drain as the drain was 

covered. 

2. The unit has not installed Sewage Treatment Plant (STP) for sewage generated from 

colony located inside the unit premises; however, the unit provided purchase order of STP 

(P.O. No.-4100007977) dated 16.10.2020 with capacity of 220 KLD, which was under 

installation. 

3. The unit had two lagoons for storage of treated effluent. One with impermeable base 

having capacity of 10000 m3 and second having PVC sheets with 4000 m3 capacity and 

retention time of 15 days. The second lagoon was a Kachcha lagoon with improper lining 

of PVC sheets also mentioned in previous finding. Treated effluent is being used for 

irrigation purpose. 

Observations w.r.t. previous findings: 

1. Primary clarifier was found operational during the inspection. 

2. The unit has installed seven hazardous tanks for storing the effluent generated during 

hydrojet tube cleaning/ chemical cleaning by caustic and sulfamic acid (2- caustic solution 

storage tank and 2 -sulfamic acid solution storage tank and 3- wash storage tank) in the 

boiling house. 

3. The unit has provided purchase order (P.O. - No.-4100007975, dated 16.10.2020) for the 

installation of Condensate Polishing Unit (CPU) with RO membrane for high pressure 

boilers (105 kg/cm2). 

4. The unit has installed decanter for better management of sludge handling system. 

5. The unit has maintained proper logbook for the generation and disposal of ETP sludge, 

boiler ash, and other solids. 

6. No bypass arrangement in the unit premises was observed during the inspection.  
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Recommendations 

The unit shall take measures to stop discharge of spillage/surface runoff containing wastewater 

from industrial premises into drain (Ikra drain and drain coming from city along boundaries of 

sugar unit) and shall maintain water quality of the drain. 

1. The unit shall maintain and calibrate the flow meter installed at Spray pond overflow. 

2. The unit shall install the CPU for high-pressure boiler at earliest. 

3. The unit shall install the Sewage Treatment Plant (STP) for sewage generated from colony 

at the earliest. 

4. The unit shall convert the 4000 m3 capacity storage lagoon in to lined impermeable lagoon 

to avoid any possibility of leakages and must ensure the compliance of stored treated 

effluent w.r.t. notified discharge standards under E(P) Rules, 1986. 

5. The unit shall dismantle the sump having capacity of 100 KL located in bio-compost yard 

of 10 acres.   

6. Unnecessary lines for ETP feed near falling structure shall be dismantled immediately. 

7. Abandoned old pumping station along with connecting line shall be dismantled. 

8. Filter backwashing tank of suitable design capacity shall be installed for filter 

backwashing. Existing fresh water line in ETP area shall be dismantled. 

9. Provision shall be made for DM plant CIP reject shall be treated in ETP only. 

10. Unit shall ensure the proper marking of electromechanical items and connected pipeline. 

Proper color-coding shall be adopted. 

 

2) M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnore, UP 

Observations 

1. The unit has dismantled its 02 lagoon of capacity 10173 m3 and 6159 m3. The supply 

pipeline of spent wash to these tanks has also been dismantled and disconnected. The unit 

has filled both the lagoons with distillery boiler ash. 

2. Previously, the unit had opted bio composting as well as incineration boiler for achieving 

Zero Liquid Discharge (ZLD), however as informed by the unit representative that the 

process of bio-composting has been discontinued from June-2020 and presently the unit 

has opted for concentration incineration system. During joint inspection, the bio-

composting operation was found not in operation.  
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3. The unit has informed that to achieve ZLD, previously the system consisted of Bio-

methanation followed by MEE followed by Incineration and bio composting both. 

However, from last 4-5 years the unit has stopped the use of bio-digesters and directly 

feeding the raw spent wash to SMEE and IMEE for concentration. 

4. The unit is planning to dismantle these bio-digesters. As informed by the unit 

representative, these bio-digester contains approx. 30000 KL of bio-methanated sludge 

containing spent wash. The unit is planning to completely exhaust/utilize this bio-

methanated sludge containing spent wash in bio composting by 30, June 2021. In this 

context, the unit has submitted a letter dated 04.01.2021 to MS, UPPCB requesting for 

temporary permission of bio-composting upto 30 June 2021 for utilization of surplus of 

bio-methanated sludge containing spent wash, which is stored in the bio-digester of the 

distillery.  

5. For treatment of domestic wastewater generating from the residential colony, sugar plant 

and distillery plant, the unit is going to install a Sewage Treatment Plant (STP) of 220 

KLD capacity and during joint inspection, the STP construction work was found under 

progress.  

 

Recommendations 

1. The unit has total 03 nos. of tube wells against 02 nos. of permitted tube wells as per 

CGWA NOC. The unit shall dismantle the 3rd  no. of non-operational tube well. 

2. The unit shall complete the construction work of STP at the earliest and shall treat the 

sewage generating from the residential colony as well as industrial plants in STP only. 

3. The unit shall ensure complete filling of both the lagoons of capacity 6159.60 KL and 

101753 KL with ash.  

4. If the concerned state pollution control board allows the unit to carry out temporary bio-

composting for utilization of bio-methanated sludge, in that case the unit shall comply with 

the following; 

a) The unit shall ensure to consume the bio-methanated spent wash in bio composting 

before monsoon season. 

b) After completion of the temporary bio composting, the unit shall completely dismantle 

the pump sump of MEE concentrate, which is located at bio-compost yard of 10 acres. 

c) After completion of the temporary bio composting, the unit shall completely dismantle 

the newly built pipeline. 
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3) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Asmoli, Sambhal, UP 

Observations  

 

1. The NOC for ground water withdrawal has expired on 02/05/2019, however, the unit has 

applied for the same to be obtained from Ground Water Department, Uttar Pradesh on 

30.11.2020.  

2. Decanter is also installed but is still to be commissioned for mechanical sludge handling. 

The unit has provided Proforma Invoice/Purchase Order (P.O. No.-4100007358) dated 

30.07.2020.  

3. The lagoon capacity of 16000 m3 is adequate for 10-11 days, which is less than the 15 days 

of holding capacity of treated effluent storage during no demand of period for irrigation 

purpose. However, it is also mentioned in validation of ETP performance report performed 

by National Sugar Institute, Kanpur, submitted of 14.10.2020. 

4. Analysis result of sample collected from ETP outlet (pH-7.2 against 5.5-8.5, COD- 128 

mg/l against 250 mg/l, BOD- 36 mg/l against 100 mg/l, TSS- 64 against 100 mg/l, TDS- 

732 mg/l against 2100 mg/l, O & G- 06 against 10 mg/l and Lagoon outlet (pH-7.4 against 

5.5-8.5, COD- 76 mg/l against 250 mg/l, BOD- 21 mg/l against 100 mg/l, TSS- 25 against 

100 mg/l, TDS- 896 mg/l against 2100 mg/l) shows that ETP is complying w.r.t the 

discharge standards for land disposal.  

5. The team has observed that the unit is discharging domestic sewage into the Sot River 

through a channel, which was also connected with the treated effluent storage lagoon for 

irrigation. 

6. The retention capacity of lagoon is around 10 days (i.e. 16000m3 capacity of lagoon and 

treated effluent discharge is 1561.45 KL), thus, the lagoon capacity is less than the 

maximum permissible storage of 15 days. 

7. The unit has not installed Sewage Treatment Plant (STP) for treatment of sewage 

generated from residential colony, however, the unit is in the process of setting up of STP 

having capacity 60 KLD, for sewage treatment of residential area. The unit has provided 

the Purchase Order for the same. 

 

Recommendations 
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1. The unit shall provide suitable capacity dosing pump for dosing of chemicals like lime and 

polyelectrolyte solution for optimum utilization of chemical as per feed flow condition. 

2. The unit shall safely dispose scrap/metal.  

3. The unit shall commission Decanter for better sludge management.  

4. The unit shall repair partition wall sludge drying bed. 

5. The unit shall install Condensate Polishing Unit (CPU). 

6. The unit shall install Sewage Treatment Plant (STP) for treatment of sewage generated 

from residential colony as soon as possible. 

7. The unit shall restrict the drainage of domestic sewage into irrigation channel coming from 

residential area.  

8. The unit shall obtain the NOC from Ground Water Department, Uttar Pradesh as soon as 

earliest.  

 

 

4) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Meerganj, Bareilly, UP 

Observations 

1. NOC issued by CGWA was valid up to 07.06.2020 for the abstraction of ground 

water from 04 tube wells of total quantity 743 m3/day (not exceeding 99,356 

m3/year). The unit has applied for renewal of CGWA NOC dated 28.04.2020. 

Apart from 04 permitted borewells, one additional bore-well was observed near 

residential colony of the unit, which is violation of CGWA NOC conditions, 

however the unit has provided the photographic evidence of this dismantled 

borewell. 

2. The unit is engaged in production of sugar with consented capacity of 5000 TCD 

using sugarcane. On the day of inspection, the unit was found operational. The 

unit started cane crushing on 3rd November, 2020. On the date of 13.01.2021, the 

sugar plant was operated at 5350 TCD. The ETP was reported to be operational 

from 27.09.2020. 

3. The earlier reported bypass of untreated effluent through a pipeline laid 

underground up to Peelakhar river in Sindholi Village, found removed and a slope 

joining Peelakhar river also found dry during the inspection. 

4. Previously, the unit had two lagoons of 5000 m3 and 2200 m3 capacity for storage 

of final treated effluent. However, during joint inspection, it was found that, the 

unit has kept only one lagoon of 5000 m3 capacity for storage of final treated 
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effluent and the second lagoon of 2200 m3 capacity converted into aeration tank 

for spray pond overflow treatment. 

5. The lagoon capacity of 5000 m3 is adequate for only 6-7 days, which is less than 

the maximum permissible storage of 15. However, it is also mentioned in 

validation of ETP performance report performed by National Sugar Institute, 

Kanpur in the month of March, 2020.  

6. Treated effluent as claimed by unit was being provide to farmers via fixed HDPE 

pipeline but unit was not able to make the line operational and no flow was 

observed at the point of treated effluent supply to farm land. After about 3-4 

hours, the flow was observed at the point in farmland in the HDPE line from 

where sample was collected. This indicates that unit is not providing regularly for 

irrigation via HDPE pipeline. Sample analysis also shows high BOD (122 mg/l) 

and COD (196 mg/l) indicates no supply of treated effluent for irrigation 

regularly.  

7. To treat the domestic wastewater generated from this colony, the unit has installed 

50 KLD Sewage Treatment Plant (STP) and laying of the pipeline connection was 

under progress. STP was not operational at the time of inspection. 

8. Ponding of untreated sewage observed besides the boundary wall of the sugar 

mill. 

 Observations w.r.t. previous findings: 

S.No. 
Recommendations in previous 

inspection dated 29.11.2019 

Observations w.r.t. previous 

recommendations/findings 

1 The unit must dismantle the bypass 

line (PVC pipe) from the premises to 

the river Peelakhar and ensure that the 

untreated/partially treated effluent 

shall not be discharged outside the 

premises in any case. 

The bypass line of PVC pipe from 

the unit premises to the river 

Peelakhar is now being used as 

irrigation line for providing treated 

effluent to farmers by giving points 

at various locations. 

2 Unit shall maintain the logbook for 

the generation & disposal of ETP 

effluent, sludge, Boiler ash, hazardous 

The unit has maintained the logbook 

for the generation & disposal of ETP 

effluent, sludge, boiler ash (Avg. 

224.5 Quintal/day as per logbook 
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waste and other solid wastes. 

 

record from 03.11.2020 to 

30.11.2020), hazardous waste (Avg. 

0.40 kg/day as per logbook record 

from 01.11.2020 to 31.12.2020) and 

other solid wastes. 

3 Unit shall install the flow meters at 

the places as recommended by 

National Sugar Institute (NSI), 

Kanpur. 

 

The Unit has installed flow meters at 

power turbine cooling, boiler, wet 

scrubber, B & C Massecuite cooling 

as recommended by NSI, Kanpur in 

validation report of ETP for season 

2018-19. The same has been verified 

by the joint inspection team on 

14.01.2021.  

4 All domestic wastewater generated 

within the premises and colony shall 

be discharged after proper treatment. 

The unit shall install Sewage 

Treatment Plant (STP) for the 

treatment of domestic wastewater. 

 

The installation of Sewage Treatment 

Plant (STP for the treatment of 

domestic waste water generated from 

the colony was under progress on the 

day of joint inspection, however the 

unit has provided photographic 

evidence of operational STP via 

email dated 22.01.2021). 

 

Recommendations 

1. ETP inlet flowmeter should be installed at the main inlet of ETP. 

2. Periodic removal of sludge shall be ensured. 

3. Flow meter shall be installed at mill house and boiling house outlet for monitoring of 

generated effluent. 

4. The oil skimmer shall be installed within a tank having approximate retention time of 

45 min. 

5. The treated effluent discharges for irrigation shall comply with MOEFF&CC 

Notification dated 14.01.2016 (G.S.R. (35E)) for land disposal.  
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6. Installed STP shall be made operational for treatment of generated sewage. Treated 

sewage shall be utilized for irrigation & other purposes. 

7. The unit shall keep only single arrangement to pump the treated effluent from the 

lagoon to irrigation supply. 

8. Unit shall obtain amended Hazardous waste authorization from UPPCB to handle 

and safe disposal of discarded containers, oily rags, cotton waste, O&G and spray 

pond ETP sludge. 

9. All possible efforts shall be made to ensure consistent compliance of the standards 

referred. 

The Tribunal vide the same order also directed UPPCB to respond to the IA no.376/2020 filed by 

applicant in the concerned matter. However, as requested by UPPCB, CPCB has prepared the 

response to the IA no.376/2020 in compliance to Hon’ble NGT order to be filed separately in the 

Hon’ble Tribunal. 

Now, this Compliance Report is submitted in compliance of Hon’ble NGT order dated 

09.11.2020. 
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Item No. 09

Adil Ansari

Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 539/2019
(I.A. No. 376/2020)

(With report dated 05.10.2020)

Applicant

Versus

M/s Dhampur Sugar Mills Ltd. & Ors.

Date of hearing: 09.11.2020

Respondent(s)

CORAM: HON'BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant:

Respondent(s):

Ms. Preeti Singh, Advocate

Mr. Rajkumar, Advocate for CPCB
Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB
Mr. Sandeep Singh, Advocate for State of UP
Mr. A.A. Aron, Advocate for M/s Dhampur Sugar Mills Ltd.

ORDER

1. The issue for consideration is the remedial action for violation of

environmental norms by M/s Dhampur Sugar Mills Ltd. (Sugar Division),

District Sambhal, sugar mill units in District Bijnor and District Bareilly

and Distillery in District Bareilly.

2. The matter has been earlier considered by several orders including

orders dated 14.08.2019, 04.02.2020 and 03.07.2020. It will be suffice to

reproduce the relevant part from the said orders. Order dated

14.08.2019 is as follows:­

"1. Grievance in this application is that M/s Dhampur Sugar Mills
Ltd. (Sugar Division), District Sambhal and sugar mill units in
District Bijnor and District Bareilly and Distillery in District
Bareilly were operating in violation of environmental norms.
The unit at Dhampur was directed to be closed earlier vide

1
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order dated 23.04.2015 passed by this Tribunal and was
allowed to reopen by subsequent order subject to certain
conditions, including payment of Rs. 1 Crore towards
environmental compensation andfurnishing a bank guarantee
of Rs. 1O lakhs. However, the pollution still continues to
operate without compliance of conditions. Other units in Bijnor
and Bareilly Districts are also operating illegally and so is the
Distillery unit in Bareilly District.

2. On 27.06.2019, Notice was issued by this Tribunal with
reference to the allegations in the application. Reply has been
filed by the UP State PCB which is practically of no value.
Reply has beenfiled by the CPCB is that the closure directions
have been issued in respect of Dhampur unit of Sugar Mill.
Besides, show cause notices have been issued to other two
Sugar Mills at Bareily and Sambhal. Distillery unit at Bareilly
is non-functional on account of offseason.

3. Let the CPCB and State PCBfurnish afurtherjointfactual and
action taken report with regard to all the four Units (three
sugar mills and one distillery unit) by 30.11.2019 by e-mail at
judicial-ngt@gov.in."

3. Order dated 04.02.2020 is as follows:­

"4. O M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur,
Bijnor ­

4.8 Observations

i. The Unit and ETP were found operational during the
inspection.

ii. The Unit have valid consent to operate issued by UPPCB,
under of WaterAct andAir Act till 31.12.2019.

iii. The primary clarifier was found non-operational during
inspection. However, as per analysis report of sample
collected fram ETP outlet, TSS was below detectable limit,
therefore the possibility of dilution cannot be ruled out.

iv. The Unit has not installed flow meters at Mill Fibrizer,
Mescuite cooling and RO reject as it was recommended in
validation report of ETP for session 2018-19 by National
Sugar Institute (NSI), Kanpur.

v. The Unit has not installed the Hazardous tank in the
boiling house.

vi. The treated effluent is stored in lagoon of 4000 KL capacity
for utilizationfor irrigationpurposes.

vii. The Unit hasprovidedKachcha lagoon (for storage of treated
effluent) having lining of PVC sheets, which is not proper
and it may result in leaching under wear & tear condition.

viii. The Unit has installed two dryers (for baggase), using
the flue gases from stack of the boiler. The utilization of
boiler ash at bio-compost site was observed and
transport receipts were verified andfound matching.

2
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ix. The Unit has not yet installed the Condensate Polishing Unit
(CPU) for highpressure boilers (105Kg/cm?).

x. The Unit has installed additional MGF and ACFfor tertiary
treatment as the installed capacity of MGF and ACF was
inadequate.

xi. The mechanical sludge handling system for better
management of sludge waste is not provided by the
Unit. As reported by representative of the Unit, the
purchase order has been issued for Decanter of 6 m? per
hour capacity.

xii. The Unit has not provided and did not maintained the
logbook for the generation and disposal of ETP sludge,
Boiler ash and other solid wastes.

xiii. The unit is yet to comply with CPCB direction dated
01.07.2019 by dismantling the bypass provision. However,
during visit the discharge of effluent was not observed by
the team.

xiv. The team also collected the wastewater sample from the
local drain (Ikara Nalla) flowing adjacent to the Unit
premises. The characteristic of the wastewater is as:

Table 4 Characteristics of Wastewater flowing through Ikara
drain

Samplin Latitude/ pH COD BOD Sulphat TS TDS NH3-N Phosphgpoint Longitude (mg/L) (mg/L) e (mg/L) (mg/) (mg/i) (mg/) ate
(mg/L)

Ikara 29.292038/ 6.88 438 122 137 1200 500 34 3Drain at
u/s of 78.510125
the Unit
Ikara 29.290151/ 7.11 776 177 73 1435 468 35 3.1Drain at
d/s of 78.508830
the Unit

xv. The value of COD in the drain waste water is more than that
for raw sewage, which shows the addition of industrial
effluent in to drain.

xvi. The Unit does not have STP facility for the treatment of
domestic wastewater. The domestic waste water is collected,
Treated in septic tank and disposed through Soak pits
installed in the Units premises.

4. 9 Recommendation:

1. The Unit must dismantle the by-pass line provided
within the premises and ensure that only treated
effluent shall be discharged outside the premises.

2. The Unit shall maintain the log-book for the
generation and disposal ofETP sludge, Boiler Ash and
other solid wastes.

3. The Unit shall ensure to implement the
recommendation made by National Sugar Institute
(NSI), Kanpur in validation report of ETP {for season
2018-19).

3
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4. The Unit shall install Condensate Polishing Unit (CPU)
for high pressure boilers (105 Kg/cm?).

5. The Unit shall explore the possibility of maximum
utilization of treated effluent in different process.

6. The lagoon must be properly lined to prevent leaching/
contamination of ground water.

7. Domestic waste water (sewage) generated within the
premises and colony shall be discharged after proper
treatment. The Unit shall install Sewage Treatment
Plant (STP} for the treatment of Sewage.

8. The Unit shall obtain NOCs from CGWAfor withdrawal
of groundwater at earliest, as the NOC has already
expired in April, 2019.

9. The Unit's NOC from CGWA expired on 27.04.2019, but
Unit has continued to withdraw groundwater without
valid NOC. The CGWA may be requested to verify the
status of ground water recharge by the unit and
accordingly EC may be calculated.

4.10 Action taken status

1. In crushing season 2016-17, unit was non­
operational during the inspection due to off- season.
CPCB issued compliance direction dated 02.11.2017
under section 5 of the Environment (Protection) Act,
1986 for carrying out adequacy assessment of ETP
through govt. repute institutions.

2. In crushing season 2017-18, CPCB issued show cause
notice dt.07.05.2018 under section 5 of the
Environment (Protection) Act, 1986 to the unit for non­
compliance of BOD-53 mg/I against norms of 30 mg/I
with surface water discharge norms prescribed under
Environment (Protection) Rules,1986.

3. CPCB issued compliance direction dated 16.11.2018
under section 5 of the Environment (Protection) Act,
1986 for implementation of charter.

4. In crushing season 2018-19, unit was found non­
complying w.r.t. bypass of untreated effluent. BOD- 56
mg/I, TSS-35 mg/I and CPCB issued closure direction
dated 23.04.2019 and 01.07.2019 under section 5 of
the Environment (Protection) Act, 1986 and levied
Environmental Compensation (EC} of Rs 57,30,000/-.

5. CPCB issued compliance direction dated 06.11.2019
under section 5 of the Environment (Protection) Act,
1986 and levied EC of Rs 16,20,000/. As per the
revised policy dated 04.09.2019 and 01.11.2019.

6. The unit deposited EC in ESCROW account and
submitted action plan for utilization of the EC
amount. Action plan has been evaluated by CPCB and
approvedfor execution.

4
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B. 5.0 IM/s Dhampur Sugar Mills Ltd (Distillery Unit),
Dhampur, Bijnor

5.6 Observations:

i. On the day of inspection, the distillery unit and spent wash
management system werefound operational.

ii. The Unit has consent to operate at 200 KLPD under Water Act,
1974 and Air Act, 1981 both having validity up to 31.12.2019.
(Annexure 2a, 2b).

iii. The Unit has three bore-wells to meet the water requirement of
production and domestic consumption. Out of three bore-wells,
only two are in use, as per information provided by industry
officials. Flow meters have been installed on each bore well.
Average daily water consumption is calculated as 1234.44
KLPD based on three months (Sept, 2019-No, 2019) logbook
data of flow meters. However, as per water balance data
provided by Unit, fresh water requirement is 1726KLPD.

iv. The Unit's NOC for groundwater abstraction has expired on
07.04.2019 and it has applied for renewal of NOC on
17.02.2019.

v. Total alcohol production during last six months (May, 2019­
Oct, 2019) was 36429.06 KL. Therefore the average
production is 6071.51 KL/month i.e. 202.38 KLPD.

vi. The Unit has provided production data certified by Excise
department, data of raw spent wash generation, details of
MEE- concentrate and condensate generation, utilization; as
well as spent wash consumption for bio-composting and
incineration.

vii. As per adequacy report of April,2019 prepared by NSI,
Kanpur, the adequacy of ZLD system has been certified for
250KLPD.

viii. The Unit has installed mass flow meters with totalizer at inlet
and outlet ofSMEE as well as inlet and outlet of!MEE. All mass
flow meters are connected to CPCB sever. Mass flow meter
readings at the time of inspection is presented below:

Table 8: Details ofmass flow meters

SI.No Mass Totalizer Totalizer reading at outlet
flow

reading at inletmeter
1. SMEE 1218230.02 MT 278455.46 MT
2. !MEE 107701 MT 33854 MT.

5
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ix. The raw spent generation as per mass flow meter data
during last six months (May, 2019- Oct, 2019) was
3,52,943 MT while concentrated spent wash generation
for 6 months is 28736 MT (for 30 "Bx) and 86492 MT (for
58 °Bx) against consumption of 27682 MT in bio­
composting and 86442 MT in incineration respectively.

x. As per logbook data of six months, overall average spent
wash generation is 9.59 KL per KL of alcohol produced.

xi. As per information provided by industry officials, the average
efficiency achieved through SMEE and IMEE is 67.35%.

xii. The concentrated spent wash after third stage evaporator
having 30°Bx is utilized for bio composting while
concentrated spent wash after the finisher evaporation
having 55-60°Bx is incinerated and process condensate is
treated in the Condensate-Polishing Unit (CPU).

xiii. At the time of inspection, 120 KLPD distillation Unit with
integrated Multi Effect Evaporator (IMEE) was not in operation
due to power tripping on 27.11.2019 morning as informed by
industry officials. It could only restart on 28.11.2019
afternoon.

xiv. At the time of inspection, the density of spent wash at inlet
and outlet of the standalone MEE was 1026.87 Kg/m3 and
1226.89 Kg/m3 respectively.

xv. As per logbook data, average feed to SMEE is 1044 KLPD
while average quantity withdrawn after third stage is 287.8
KLPD and average cone. Spent wash from SMEE after fifth
stage is 277. 7 m3Iday.

xvi. The Unit has installed Condensate Polishing Unit (CPU)
consisting of three stage RO technology. As per information
provided by the industry, the design capacity of the CPU is
2600 m3 Iday whereas as per revalidated adequacy report
dated 29.05.2019, the design capacity of the CPU is 2500
m?/day. The sources of effluent coming into CPU include
MEE condensate (2100 m/day), spent lees (300 m3Iday),
cooling tower and boiler blow downs (200 m?/day). While
the RO permeate (2000 m3Iday) is used in process and
non-process activities like molasses dilution, cooling tower
make up as well as non-process activities like fire safety
and gardening, the RO reject (600 m3 Iday) is circulated
back to the MEE.

xvii. There are total of seven tanks/lagoons of which six
tanks for spent wash management are within the Unit
premises and one at the bio-compost yard site. Details
of the tanks within premise and in bio-compost yard
are given below:

6
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Table 9: Details of lagoonsfor spent wash management
SI. Identification Condition Capacity (as PurposeNo. during provided by

inspection the Unit}

1. Settling tank Filled 2492KL Used as Settling Tank

2. Settling tank Filled 3396KL
Used as Settling Tank

13. Tank 1 Completelyfilled 1500KL Used as buffer tankbefore SMEE
4. Lagoon 3 Halffilled 6050KL Storage ofcone. spent wash, raw spent wash, RC

reject5. Lagoon 4 Empty 10,000KL Used as standby for storage of spent wash ir
case ofsudden breakdown ofoperations.

6. Tank2 60%fled 400KL Storage ofMEE concentrate before bio composting
7. Tank3 Closed tank. 207KL Storage-cum- Pump sump of MEE concentrate

before incineration.Conc.Spent
wash (slop) .

On the day of inspection, settling tank-1 (2492 KL) and
settling tank-2 (3396 KL) were observed to be full with
raw spentwash combined with RO reject and
stormwater accumulated in open drains in the industry
premises.

Based on above data, total raw spent wash plus CPU (RO)
reject stored in all tanks work out to be 104 l 3KL
(2492+3396+1500+0.56050).

xviii. There was a 10,000 KL capacity empty lagoon which
was informed to be used for storage of effluent in cases
of emergency breakdown of ZLD system.

xix. The Consent to Operate does not indicate the amount of
spentwash to be utilized in biocomposting and amount
to be incinerated. As per revalidated adequacy report
submitted in May,2019, 10.56 MG/hr of 30°Be
concentrated spentwash is utilized in biocomposting
while 22.5 M/hr of 57.9°Bx is incinerated in
incineration boiler while based on logbook data in
May,2019, 36.86% is utilized in biocomposting while
63.14% is used in incineration, similarly, in June, 2019,
46. 93% is used in biocomposting and 53.67% is
incinerated. For the the period from July, 2019 to
October, 2019, 10% of concentrated spentwash is
utilized in biocomposting while 89% of the spentwash is
incinerated in slop furnace (as boilerfuel).

xx. The existing active area for bio-composting is 16 acres while
required areafor 4 cycles of biocomposting is 14. 6 acres.

xxi. The unit has installed only one piezowell/piezometer in the
bio-compost yard of 10 acres area.

7

16



xxcii. Incinerator design capacity is 75 TPH with maximum feed
rate of 26 MT/hr and at the time of inspection it was
operating atfeed rate of 18TPH.

xxiii. The Unit uses 25.5 TPH of MEE slop with 13-15 TPH of
bagasse as fuel for the incinerator boiler. Flowmeter is
installed at the feedline of the slop boiler. At the time of
inspection, flowmeter reading was 1088. 77 kg/hr. Around 30
MT/day of ash is generated from the incinerator, which is
utilized for mixing with bio-compost and for land filling within
the Units premises.

xxiv. The Unit has installed mass flow meters at inlet and outlet of
SMEE as well as inlet and outlet of IMEE. Also, PTZ camera is
installed at the bio-compost area.

xxv. The Unit has a bottling plant and sample was collected from
its final outlet.The effluent from bottling plants collected,
pumped and reused into cooling tower. Cooling tower blow
down is treated through CPU.

xxcvi. At the time of inspection, samples were collectedfrom various
locations of the distillery unit to verify the efficiency of the ZLD
system. Analysis results are represented below:

Table 10: Characteristics of spent wash and other effluents in
distillery Unit.

S.No. Sample location Parameters
pH COD BOD TSS TDS TS

(mg/I) (mg/I) (mg/I) (mg/I} (mg/I)

1. Rawspentwash 4.72 154776 - - - 167330

12. MEE feed 5.42 121967 - - - 120590

l3. MEE concentrate 5.2 283353 - - - 485910

4. Cone. Spentwash in storage 5.04 494155 - - - 496010

tank

5. SW in buffertank 4.73 192825 - - - 196390

6. SW in lagoon of biocompos 4.85 280935 - - 260610

yard -

7. Feed to incinerator 4.85 471987 - - - 444270

8. CPUfeed 4.77 2697 1230 15 1548 -

9. CPUvermeate 4.3 1013 323 <10 164 -

10 CPUreject 4.98 9332 5083 <10 4000 -

11. MEE condensate 3.52 16076 9750 - 756 840

12. Spent lees 3.76 5668 3200 - 400 488

13. Final outlet ofbottlingplant 5.41 333 234 - - 164

xxvii. As per the analysis report, raw spentwash has COD of
154776 mg/I and total solids 167330 mg/I while raw
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spentwash stored in buffer tank has COD of 192825 mg/I
and total solids of 196390 mg/I.

xxviii. Analysis report indicates that feed to SMEE has COD
and TS of 121967 mg/I and 120590 mg/I respectively
while concentrated spentwash has COD of 283353mg/I
and TS of 485910 mg/I.

xx.ix. Samples collected from lagoons for concentrated
spentwash and spentwash in the lagoon in biocompost
yard indicated TS of 496010 mg/I and 260610 mg/I
respectively

xxx. As per the analysis report, CPU permeate has pH of
4.3, COD- 1013 mg/I, BOD-323 mg/I and TDS of 164
mg/I and is reported to be used for both process and
non-process activities including fire safety and
gardening. The quality of treated condensate indicate
non compliance w.r.t land discharge norms.

xxxi. The analysis report indicate acidic characteristic of
CPU permeate, reject, MEE condensate and final
effluent from bottling plant.

xxxii. Analysis report of sample collected from final outlet of
bottling plant indicated pH 5.41, BOD of 234 mg/I and
COD 333 mg/I. It was informed that effluent from
bottling plant is stored in a tank and further pumped as
cooling tower makeup water.

xxx.iii. The team also collected wastewater sample from the
local drain (Ikara Nalla) flowing adjacent to the unit
premises. The characteristic of the wastewater is as
follows:

Sampling IpH Sulphate TSS TDS NH_N Phosphatepoint Latitude/ COD BOD (mg/L) (mg/L) (mg/L) (mg/L) (mg/L)Longitude (mg/L) (mg/L)

Drain at 29.292038/ 6.88 438 122 137 1200 500 34 3u/s of
the unit 78.510125
Drain at 29.290151/ 7.11 776 177 73 1435 468 35 3.1D/Is of
the unit 78.5088303

5.7 Recommendations.

1. The utilization of CPU permeate having pH of
4.3, COD- 1013 mg/I against 250 mg/I and BOD­
323 mg/I against 100 mg/I in non process
activities like gardening, is a violation of ZLD
norms and should be stopped immediately.
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2. The Unit's NOC from CGWA expired on
07.04.2019, but Unit has continued to
withdraw groundwater without valid NOC. The
CGWA may be requested to verify the status of
ground water recharge by the unit and
accordingly EC may be calculated.

3. Based on the available active area for
biocomposting (16 acres), Unit can have lagoon
capacity of ~9675 M3 for 30 days' storage of
cone. spentwash (30°Bx) and 3116 M?for seven
days' storage of concentrated spentwash (55
"Bx.) in compliance to CPCB direction dated
07.12.2015. The extra lagoon of capacity 10,000
m3 shall remain vacant and not be used without
obtaining permissionfrom UPPCB.

4. The Unit should install three piezowells around
biocompost yard as per SOPfor distilleries.

5.8 Action taken status of CPCB on M/s Dhampur Sugar Ltd
(Distillery Sector), Bijnor

1. The Unit was issued Show Cause Notice dated 06.02.2018 for
noncompliance to direction dated 14.06.2017 issued under
Section 5 ofEnvironment (Protection) Act, 1986.

2. The Show Cause Notice was revoked on 08.08.2018 following
compliance to CPCB direction dated 06.02.2018.

5.9 Action taken status of UPPCB on M/s Dhampur Sugar
Ltd (Distillery Sector), Bijnor, U.P

1. Based on inspection carried out by UPPCB officials on
02.08.2019, a Show cause notice dated 13.08.2019 along
with imposition of environmental compensation of Rs. ­
6,75,000/- has been issued to the Unit for violation of ZLD
norms, illegal disposal of spentwash in agricultural fields of
nearby village-Fena, Chandpur.

C. 6.0 M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli,
Sambhal

6.8 Observations

i. The manufacturing unit and ETP were found operational during
the inspection.

ii. The Unit have CTO (Consent to Operate) under Water Act,
1974 and AirAct, 1981 valid till 31.12.2019.

iii. The Unit has installed flow meters at fresh water, cold water
and hot water consumptions points as recommended by
National Sugar Institute (NSI), Kanpur.
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iv. The Unit has installed three (3Nos) of Hazardous tanks with
capacity of 43m8, 27m° and 36ms for collecting of wash water
generated during chemical Imechanical cleaning of
evaporators.

v. The treated effluent from ETP is stored in a lagoon of 16000
KL capacityfor utilizationfor irrigation purposes.

vi. The Unit has installed two dryers (for baggase), using the flue
gasesfrom stack of the boiler. Dryers were found operational.

vii. Wet scrubber (common to 70 TPH& 50 TPHboilers) was not in
working condition.

viii The Unit has installed two stage, 2Nos Reverse osmosis (RO)
plantsfor the treatment of 2 nos boilers blow down.

ix. A new MGF (Multigrade Filter) and ACF (Activated Carbon
Filter) for tertiary treatment was under installation as the
installed capacity of existing MGF andACF was inadequate.

x. The Unit has not provided/maintained the logbook for the
generation and disposal ofETP sludge and other solid wastes.
However, for boiler ash disposal, documents of transportation
and receipts were shown and verified with logbook at Bio­
compost yard site of distillery ofMlsDhampur group.

xi. The team also collected the sample from drain {Lat.
28.711214, Long. 78.544426) flowing adjacent to the Unit
premises. The characteristic of the wastewater is as:

Table 14: Characteristic of wastewater flowing
through drain adjacent to I/s Dhampur Sugar Mills
Ltd., Asmoli

Sampling pH COD BOD Sulphate TSS TDSpoint (mg/L) (mg/L) s (mg/L) (mg/L) (mg/)
Drain after mixing 7.85 70 15 238 44 1236
Drain Isewage 7.45 195 97 16 99 700
Ponding, in Sot river 7.82 73 12 127 39 1204

xii. The Unit does not have facility for the treatment of domestic
wastewater and untreated sewage is discharged and mixed
with treated effluent of the sugar Unit.

6.9 Recommendations;
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1. Unit shall maintain the log-book for the generation
and disposal of ETP sludge and other solid wastes
including boiler ash generation.

2. Unit should install Condensate Polishing Unit
(CPU) for high pressure boilers (105 Kg/cm?) to
treat process condensate for reuse in process. This
will help in reduction offresh water consumption.

3. The Unit must ensure the maximum reuse of
treated effluent in process.

4. Wet scrubber (attached to Boilers 7OTPH & 5OTPH)
should be made operational before start of the
attached boiler.

5. AL domestic waste water generated within the Unit's
premises and residential colony shall be discharged
after proper treatment. The Unit shall install Sewage
Tretment Plant (STP) of adequate capacity for the
treatment ofdomestic wastewater.

6. The Unit shall obtain NOCsfrom CGWAfor withdrawal
of groundwater at earliest as the CGWA NOC has
already been expired in May, 2019.

7. The Unit's NOC from CGWA expired on 02.05.2019,
but Unit has continued to withdraw groundwater
without valid NOC. The CGWA may be requested to
verify the status of ground water recharge by the
unit and accordingly EC may be calculated.

6.10 Action taken status

1. In crushing season 2016-17, unit was found non­
complying w.r.t. discharge standard and CPCB issued
show cause notice dt. 16.01.2017 under section 5 of the
Environment (Protection) Act, 1986.

2. CPCB issued direction dated.29.06.2017 under section
5 of the Environment (Protection) Act, 1986 for carrying
out adequacy assessment of ETP through govt. repute
institutions.

3. CPCB issued compliance direction dated 02.11.2017
under section 5 of the Environment (Protection) Act,
1986 for carrying out adequacy assessment of ETP
through govt. repute institutions.

4. In crushing season 2017-18, unit was found non­
complying w. r. t. bypass of untreated effluent and CPCB
issued closure dt.07.02.2018 under section 5 of the
Environment (Protection) Act, 1986.

5. CPCB issued compliance direction dated 22.10.2018 under
section 5 of the Environment (Protection) Act, 1986.

6. In crushing season 2018-19, unit was found complying and
CPCB issued compliance direction dt.20.05.2018 under
section 5 of the Environment (Protection) Act, 1986.

D. 7.0 M/s DSM Sugar Meerganj, Sidhauli Road, Ieerganj
Bareilly,
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7.8 Observations

i. The manufacturing unit and ETP were found operational
during the inspection. The inflow to ETP (flowmeter reading)
during the inspection was observed 34.0 m?/hour which is
equivalent to 616 KLD against the installed capacity of 1000
KLDETP.

ii. The oil skimmer in oil grease trap was not properly installed
and the level of effluent was at bottom/ below the belt.

iii. MLSS growth inAeration tank was observed satisfactory.

iv. The Unit has not installed flow meters at power turbine
cooling, boiler, wet scrubber, B & C Massecuite cooling as it
was recommended by National Sugar Institute (NSI), Kanpur
in validation report ofETPfor season 2018-19.

v. The Unit has installed MGF and ACFfor tertiary treatment.

vi. The mechanical sludge dewatering/ handling systemfor better
management of wet sludge is notprovided by the Unit.

vii. The Unit has not provided/maintained logbook for daily
effluent generation and treatment, disposal of ETP sludge,
Boiler ash and other solid wastes.

viii. A part of Cooling Tower overflow is being mixed with raw
effluent and the rest is being treated in lamella through a
separate channel. The channel carrying Cooling Tower
overflow to raw effluent channel should be regulated by valve
or sluice gate which may be controlled once Unit starts making
refined sugar using Double Sulphitation Process.

ix. The Unit was bypassing the untreated effluent through a
pipeline laid underground up to Peelakchar River in Sindholi
Village (Lat: 28.556169 and Long: 79.241446) which
ultimately meets River Ramganga. This was shown to the
Unit's representatives, who accepted the discharge of
wastewater and they explained that the PVC pipeline is laid
for disposal of storm/rain water from the mill premises to
Peelakhar.

x. Samples of untreated effluent bypassed through PVCpipe and
flowing through a drain were collected by the CPCB team. The
characteristics of the effluent are is given below:

Table 18: Characteristics of by-passed effluent by M/s
Dhampur Sugar Mills Ltd., Ieerganj

Sample Analysis [pH COD BOD TSS TDS Sulphate ( Color(mg/l) (mg) (mg/) (mg/) mg/) (Hazen)Multiple 5.40 1306 890 248 2464 274 216outlet/bypass
(drain)
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Multiple 5.33 1640 967 212 2412 220 237

outlet/bypass
(pipe)

xi. Samples were also collected from the upstream and
downstream of the
Peelakhar river where the effluent from the bypass line was
meeting with the river water. Analysis results of the water are
provided in the following table. The high value of BOD and
COD in down stream of the confluence point of bypass line and
river shows the impact of untreated effluent being discharged
by the Unit.

Table 19: Water quality ofriver Peelakchar

Sampling point [pH COD BOD Color (Hazen}
(mg/I) (mg/I)

River Peelakhar at u/s8 BDL BDL BDL
·--oo Jjno

River Peelakhar at u/s 7.7 37 5.3 BDL

bypass line

xii. The Unit does not have facility for the treatment of domestic
wastewater. Untreated domestic effluent was found being
discharged outside the premises of the Unit through a hole in
the wall of the Unit.

7.9 Recommendations:

1. It is proposed that direction under section lB(l)(b}
shall be issued to UPPCB to take appropriate action
to stop discharge of wastewater in river Peelakhar
and to levy environmental compensation of suitable
amount to the Unit for illegal discharge/bypass of
untreated effluent.

2. The Unit must dismantle the bypass line (PVC
pipe) from the
premises to the river Peelakhar ind ensure that the
untreated/partially treated effluent shall not be
discharged outside the premises in any case.

3. Unit must take corrective measures to prevent the
leaching of untreated effluent into the soil/ ground
water.

4. Unit shall maintain the logbook for the generation
and disposal of ETP effluent, sludge, Boiler Ash,
hazardous waste and other solid wastes.

5. Unit shall ensure to implement the recommendations
made by National Sugar Institute (NSI), Kanpur in
validation report ofET'Pfor session 2018-19.

6. Unit shall install the flow meters at the places as
recommended by the National Sugar Institute (NSI),
Kanpur.
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7. All domestic wastewater generated within the
premises and colony shall be discharged after proper
treatment. The Unit shall install Sewage Tretment
Plant {STP)for the treatment ofdomestic wastewater.

7.10 Action taken status

1. In crushing season 2016-17, unit was found complying and
CPCB issued compliance direction dated 08.11.2017 under
section 5 of the Environment (Protection) Act, 1986 for
carrying out adequacy assessment of ETP through govt.
repute institutions.

2. In crushing season 2017-18, unit was found non-complying
and CPCB issued show cause notice dt.15.03.2018 under
section 5 of the Environment (Protection) Act, 1986 for non­
compliance w. r. t. BOD-31.2 mg/I, TSS- 111 mg/I, MLSS­
684mg/I.

3. CPCB issued compliance direction dated 26.10.2018 under
section 5 of the Environment (Protection) Act, 1986 for
charter implementation.

4. In crushing season 2018-19, CPCB issued show cause
notice dt.14.06.2018 under section 5 of the Environment
(Protection) Act, 1986 for low MLSS-1291mg/I in aeration
tank and BOD at outlet was found BDL and TSS-27.4
mg/I which showed chances of dilution.

5. CPCB issued compliance direction dated 09.08.2019 under
section 5 of the Environment (Protection) Act, 1986.

6. In crushing season 2019-2020, unit was found non­
complying w. r. t. bypass of untreated effluent and CPCB
issued direction under section 18 (1) {b) on 02.01.2020 to
UPPCB. In compliance, UPPCB has imposed EC of Rs.
17,70,000/- vide letter dated 21-01-2020 to the unit."

4. Last order dated 03.07.2020 is as follows:­

"4. Accordingly, a further report has been filed by the CPCB on
19.06.2020 concluding asfollows:

"Compliance status of the units are as follows:

a. UPPCB has imposed Environmental Compensation
of Rs. 17,70,000/-on I/s Dhampur Sugar Mills,
Sugar Unit, Meerganj, Bareilly. Unit has deposited
the same and by-pass line has been permanently
removed.

b. UPPCB has issued directions to Mls Dhampur Sugar
Mills (Distillery Unit) Dhampur, Bijnore vide letter dated
17-06- 2020 under Section 33A of Water (Prevention
and Control ofPollution) Act, 1974 as amended to utilize
the excess stored 1100 KLD and also submit time
bound action plan for dismantling the excess storage
capacity.
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c. UPPCB vide letter dated 17-06-2020 has issued
directions to M/s Dhampur Sugar Mills, Sugar
Unit, Dhampur, Bijnore to deposit the EC amount
of Rs. 16,20,000/- imposed by CPCB immediately in
the account of UPPCB in compliance of directions of
Hon'ble NGT.

d. UPPCB vide letter dated 17-06-2020 has asked CGWA
for imposition ofEC on M/s Dhampur Sugar Mills,
Sugar Unit, Asmoli, Sambhal due to withdrawal of
Ground Water without NOC.

e. The M/s Dhampur Sugar Mills Ltd. (Sugar unit), Asmoli,
Sambhal Moradabad was not found by passing the
effluent in thejoint inspection.

f. The status ofNOCfrom CGWA is asfollows:

• M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur,
Bijnor has obtained NOCfrom CGWA.

• Mls Dhampur Sugar Mills Ltd (Distillery Unit},
Dhampur, Bijnor has obtained NOCfrom CGWA.

• Mis DSM Sugar Meerganj, Sidhauli Road, Meergarj
Bareilly has obtained NOCfrom CGWA.

• Mls Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli,
Sambhal applied NOC from CGWA. UPPCB vide letter
dated 17-06- 2020 has asked CGWA for imposition of
EC on Mls Dhampur Sugar Mills, Sugar Unit, Asmoli,
Sambhal due to withdrawal of Ground Water without
NOC."

5. The above shows that whilefor two units, compensation
has been assessed by the State PCB, for the other two units,
compensation has been left to be determined by the CGWA.
There is no consistency. If in two cases, the State PCB has
assessed compensation, there is no reason whyfor other two
units it should not have done so. It is also not clear whether
the compensation is as per norms and covers the entire
period of illegal drawl of ground water and whether the
deterrencefactor has been taken into account.

6. Let the State PCB take further action which may be
overseen by the CPCB. The CPCB may after coordination with
the State PCB furnish afurther action taken report before the
next date by e-mail at judicial-ngt@gov.in preferably in the
form ofsearchable PDF/ OCR Support PDF and not in theform
ofImage PDF."

5. Accordingly, the CPCB has filed its report dated 05.10.2020:­

"Based on the deliberations held in meeting, following decisions
were made:
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1. UPPCB would request District Collector and CGW A for
calculating and levying EC as per the Hon'ble NGT order dated
28.08.2019 in the matter of Paryavaran Suraksha Samiti & Anr.
Versus Union of India & Ors, OA. No. 593 of 2017, which authorizes
District Collector/ CGWA to levy EC for illegal extraction of ground
water.

2. UPPCB was requested to give a statement to CPCB mentioning
that UPPCB has not assessed or levied EC on these units.

3. UPPCB was requested to incorporate their stand/opinion
about levying of EC for ground water extraction and also the
referred Hon'ble NGT order dated 28.08.2019 which authorizes
COWAl District Collector to assess and levy EC in the point-wise
compliance report (as per the recommendations of the committee) to
be submitted by them to CPCB by 25.09.2020.

4. UPPCB was requested to update CPCB about the deposition
status of the levied Environmental Compensation as per the
compliance report.

As decided in the meeting, UPPCB sent its comments on the issue
raised in the meeting submitting that UPPCB had sent two letters to
CGWA, dt 17.06.2020 (Annexure-lV) and 21.09.2020 (Annexure-V)
requesting to levy EC on M/s Dhampur Sugar Mills Ltd (Sugar Unit),
Asmoli, Sambhal for extraction of ground water without obtaining
NOC as CGWA is the authority to levy EC for illegal extraction of
ground water. Also, UPPCB submitted updated compliance status
report of the units as per the recommendations of joint inspection
team to CPCB, which is annexed as Annexure-VI. As per the
aforementioned report, all 04 units have complied with the
recommendations of the Joint Inspection Team.

CPCB respectfully submits that out of 04 units in the matter, only
Mis Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli, Sambhal has not
obtained NOC from CGW A. Rest all three units have already
obtained NOC from CGW A for extraction of ground water.
Therefore, EC for the illegal extraction ofground was is to be
levied on the sugar unit, I/s Dhampur Sugar Mills Ltd (Sugar
Unit), Asmoli, Sambhal for which CGW A is required to
calculate the amount. The EC already levied on the two units
(Mis Dhampur Sugar Mills Ltd (Sugar Unit), Meerganj, Bareilly
and MI/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur,
Bijnor) as mentioned above was for noncompliance with
respect to environmental norms. Now, this Compliance Report
is submitted in compliance of Hon'ble NGT order dated
03.07.2020.°

6. I.A. No. 376/2020 has been filed on behalf of the applicant on

06.11.2020 inter-alia as follows:­

A. M/s Dhampur Sugar Mills (Sugar Unit), Dhampur, District -

Bijnor
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«1 to 7. xxx xxx xxx

(8) That some of the major violations Inon-compliances committed
by the said unit as observed by the said joint inspection team during
the said Joint Inspection are asfollows:

(i). The unit has not installedflow meters at Mill Fibrzer,
Mescuite Cooling and RO Reject as it was recommended in
validation report of ETP for session 2018-19 by National Sugar
Institute (NSI), Kanpur;
(ii). The Unit has not installed the Hazardous Tank in the boiling
house;
(iii). The unit has provided kachcha lagoon (for storage of treated
effluent) having lining of PVC sheets, which is not proper and it may
result in leaching under wear & tear condition;
(iv). The unit has not yet installed the Condensate Polishing Unit
(CPU}for highpressure boilers (105 kg/cm2);
(). TheMechanical Sludge handling systemfor better management
ofsludge waste is notprovided by the unit.;
[vi). The unit has not provided and did not maintained the log book
for the generation and disposal of ETP sludge, Boiler ash and other
solid waste;
(vii). The unit is yet to comply with CPCB direction dated
01.07.2019 by dismantling the by-pass provision.

9. That as per the aforesaid Compliance Report dated 19.06.2020
submitted by the CPCB before this Hon'ble Tribunal, the so called
"Action Taken" by the statutory authorities i.e. the CPCB as well as
the UPPCB against the said unit of the Respondent No.1 is to impose
an Environmental Compensation of Rs.16,20,000/- (Rupees Sixteen
Lakhs and Twenty Thousand only) for 54 days (28.03.2019 to
20.05,2019).

10....xxx xxx xxx

11. That said Letter dated 06.11.2019 issued by the CPCB is a
follow-up Letter of the previous Letters dated 23.04.2019 and
01.07.2019 issued by the CPCB. That a perusal of the aforesaid
Letters ie. Letter dated 23.04.2019; Letter dated 01.07.2019 and
Letter dated 06.11.2019 issued by the CPCB reveals the below­
mentionedfacts:

(i). That all the aforesaid Letters i.e. Letter dated 23.04.2019;
Letter dated 01.07.2019 and Letter dated 06.11.2019 issued by the
CPCBpertainsfor the "Crushing Season -2018-2019";

(ii). That said Unit starts its operation /production during the said
"Crushing Season 2018 -2019"on 11.11.2018;

(iii). That inspection of the said unit was conducted by the team of
CPCB officials on 28.03.2019 ie. after approximately 3.5 months
after the start of the operation Iproduction by the said unit;
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(iv). That during the said inspection conducted on 28.03.2019 by
the team of CPCB officials, the said unit was found by-passing
the untreated effluent through a separate channel into the
outside drains adjacent to thepremises ofthe mill;

(v). That despite the fact that the said unit was found indulged in
such a serious violation of "by-passing the untreated effluent", the
officials of the CPCB instead of immediately dismantling and sealing
the said by-pass arrangement of the said unit, allow the said unit to
continue its operation Iproduction and also allow the said unit to
continue the by-passing of the untreated effluent during the said
crushing season 2018-19 which was initially supposed to end on
15.04.2019;

(vi). That CPCB firstly issued Closure Notice vide the said Letter
dated23,04.2019ie.after the initial date of the end of the crushing
season 2018-19 which was 15.04.2019 for the said Unit. That the
major directions issued by the CPCB vide the said Letter dated
23.04.2019 are as under:

a) The unit shall close down its sugar manufacturing operations
with immediate effect and shall not resume its operation;
b) The Unit shall dismantle the bypass arrangements and stop
discharge of untreated Ipartially treated effluent discharge
immediately;

That, further, the CPCB, vide the said Letter dated 23.04.2019,
has initially levied an Environmental Compensation of
Rs.46,80,000/- (Rupees Forty Six: Lakhs and Eighty Thousand only)
[for time periodfrom 11.11.2018 to 15.04.2019);

vii). That although the direction to close down the manufacturing
process issued by the CPCB vide the said Letter dated 23.04.2019
after the end of the crushing season (which was initially on
15.04.2019 for the said Unit) is merely a paper formality, however,
the said Unit, in utter violation of the said direction issued by the
CPCB, continues its operation/production till 20.05.2019;

(viii). That not only the said Unit, in utter violation of the said
direction issued by the CPCB vide Letter dated 23.04.2019, continues
its operation Iproduction till 20.05.2019, but also the said Unit did
not dismantled the said by-pass arrangement and keeps on
discharging its untreated effluent through the said by-pass
arrangement;

ix) That despite the gross violation of the directions issued by the
CPCB vide the said Letter dated 23.04.2019 committed by the said
Unit, the only action taken by the CPCB is to issue a second Letter
dated 01.07.2019 by which the CPCB has increased the
Environmental Compensation to Rs.57,30,00/- (Rupees Fifty Seven
Lakh and Thirty Thousand only) [for time period from 11.11.2018 to
20.05.2019);

(x). That once again the CPCB, vide the said Letter dated
01.07.2019, issued direction to dismantle the said bypass
arrangement. That, however, the said Unit once again made the
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mockery of the directions issued by the CPCB and did not dismantled
the said by-pass arrangement;

(i). That, thereafter, the CPCB issued the said Letter dated
06.11.2019 by means of which the CPCB has taken the so called
action against the said Unit. That some of the important "Action
Taken" against the said Unit by the CPCB vide the said Letter dated
06.11.2019 are mentioned here-in-under:

(a). The CPCB, vide the said Letter dated 06.1 1.2019, reduced the
said Environmental Compensationfrom Rs.57,30,000/- (Rupees Fifty
Seven Lakh and Thirty Thousand only) to Rs.16,20,000/- (Rupees
Sixteen Lakhs and Twenty Thousand only);

(b). The CPCB, vide the said Letter dated 06.11.2019, allow the
said Unit to resume its operation for the "Crushing Season - 2019-
20"

(xii) That the CPCB has, vide its said Letter dated 06.11.2019,
reduced the Environmental compensation levied on the said Unit on
the pretext that the CPCB vide Office Order dated 04.09.2019 has
issued a policy for levying Environmental Compensation of industries
which prescribe that ECfor closure direction issued on the ground on
non-compliance of prescribed discharge Iemission norms shall be
leviedfor the period between the date of inspection and monitoring to
the date of closing ofmanufacturing operation;

(iii). That on the pretext of the aforesaid reasoning, the CPCB
educed the Environmental Compensation to be levied on the said Unit
by reducing the time period of violation /noncompliance i.e. from 191
days (11.11.2018 to 20.05.2019) to 54 days (28.03.2019 to
20.05.2019)

(xiv). That, however, the act of reducing the Environmental
Compensation by the CPCB, as aforesaid, on the pretext of its
aforesaid Office Order dated 04.09.2019 is illegal, arbitrary and
without any basis. That the said Office Order dated 04.09.2019 of
the CPCB deals with "ECfor closure direction issued on the ground on
non-compliance of prescribed discharge Iemission norms" which is
not the case of the said Unit. That the said Unit was, at the time of
inspection held on 28.03.2019, found directly discharging its
untreated effluent into the outside drain through by pass
arrangement, which is a very serious offence and posses a direct
threat to the local Environment and also to the life & health of the
local Inearby residents;

(v). That not only the CPCB has reduced the Environmental
Compensation levied on the said unit, as aforesaid, but also the
CPCB has not found the said act of directly discharging its untreated
effluent into the outside drain through by pass arrangement
committed by the said Unit serious enough to include "Deterrent
Factor" while calculating the Environmental Compensation to be
levied on the said unit. That the CPCB has simply imposed the
reduced Environmental Compensation for 54 days (28.03.2019 to
20.05.2019) without "Deterrent Factor" on the said unit;
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(vi). That moreover, the CPCB vide the said Letter dated 06.11.2019
allowed the said Unit to operate Istart manufacturing for the
"Crushing Season - 2019-20", as aforesaid. That, however, the CPCB,
while allowing the said Unit to operate Istart manufacturing for the
"Crushing Season - 2019-20" vide the said Letter dated 06.11.2019,
has not even bothered to inspect the said unit so as to ensure that
whether the said by-pass arrangement has been dismantled by the
said Unit or not.

(vii). That a perusal of the said Letter dated 06.11.2019 issued by
the CPCB shows that the CPCB has not even issued direction to
dismantle the said by-pass arrangement while allowing the said Unit
to operate /start manufacturing for the "Crushing Season - 2019-20"
vide the said Letter dated 06.11.2019;

(viii). That apparently the said by-pass arrangement continued in
existence till 03.12.2019 (as mentioned in the said Compliance Report
dated 19.06.2020 fled by the CPCB before this Hon'be Tribunal).
That, however, both the statutory authorities i.e. CPCB and UPPCB
has not bothered to levy the Environmental Compensation an the said
Unit for the time period from 28.03.2019 (date of observation) to
03.12.2019 (date of compliance).

Copies of the Letter dated 23.04.2019, Letter dated 01.07.2019 and
Letter dated 06.11.2019 issued by the CPCB (downloaded from the
web-site of the CPCB) is annexed as Annexure: A (Cony).

(12). That the other major violation /non-compliance committed by
the said Unit, as observed by the said joint inspection team during
the said Joint Inspection of the said unit held on 27.11.2019 and
28.11.2019 was to store the treated effluent in a permeable lagoon
/kachcha Iagoon which may result in the penetration of the said
treated effluent through the ground Isoil below and may result in the
contamination of the ground water of the area concerned. That in this
context this Hon'ble Tribunal may take note of the below-mentioned
submissions of the Applicant:

i. That the said violation /non-compliance committed by the said
Unit (to store the treated effluent in a permeable lagoon /kachcha
lagoon) was observed by the officials of the CPCB during the
inspection of the said Unit held on 22.03.2018;

ii. That the recommendation ta store the treated effluent in an
impermeable lagoon was made by the NSI, Kanpur in its revalidated
adequacy assessment report which was submitted by the said Unit
vide Letter dated 10.10.2018;

uL. That the CPCB, vide Letter dated 16.11.2018, issued direction
to implement the observations and recommendations made by the
NSI, Kanpur in its aforesaid revalidated adequacy assessment report;

iv. That, however, apparently, the said Unit has not complied with
the said direction of the CPCB issued vide Letter dated 16.11.2018
and therefore, the said Joint Inspection Team of the CPCB and
UPPCB in its said Compliance Report dated 31.01.2020 filed before
this Hon'ble Tribunal has observed that the said Unit has provided
kachcha lagoon (for storage of treated effluent) having lining of PVC
sheets, which is not proper and it may result in leaching under wear
& tear condition.
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v. That, however, both the statutory authorities ie. CPCB as well
as UPPCB has not taken any action against the said unitfor the said
violation /non-compliance and the said statutory authorities has not
even bothered to impose Environmental Compensation on the said
Unitfor the said violation Inon-compliance.

Copy of the Letter dated 16.11.2018 issued by the CPCB
(downloadedfrom the web-site of the CPCB) is annexed as Annexure:
B.

12 xxx xxx xxx

13. That with respect to the other violations /non-compliances_
committed by the said Unit, as observed by the said joint inspection
team during the said Joint Inspection of the said unit held on
27.11.2019 and 28.11.2019, it is submitted that the direction with
respect to the said violations were issued by the CPCB vide its
aforesaid Letter dated 16.11.2019, which apparently the said Unit
has not complied with. That, however, both the statutory authorities
i.e. CPCB as well as UPPCB has not taken any action against the
said unit for the said violation Inon-compliance and the said
_statutory authorities has not even bothered to impose
Environmental Compensation on the said Unit for the said violation
Inon-compliance.

14. It is submitted that while imposing the Environmental
Compensation on the said Unit for the two major violations
committed by the said Unit, namely, (a} by-passing the untreated
effluent through a separate channel into the outside drains adjacent
to the premises of the mill and (b) to store the treated effluent in a
permeable lagoon /kachcha lagoon, the CPCB has violated its own
Report IGuideline for EC Calculation"

B. Sambhal Unit-

21 That the said Unit of the Respondent No.1 has a history of
serious violations /non-compliances, however, neither any
Environmental Compensation has ever been imposed on the said
Unit nor any prosecution proceedings has been initiated against
concerned officials of the said Unit by the statutory authorities i.e.
CPCB as well as UPPCB.

22. That the inspection of the said Unit of the Respondent No.1
was conducted by the officials of the CPCB on 08.12.2016. That
during the said inspection, the said Unit was found discharging
the spray pond overflow outside the premises of the said Unit.
That, moreover, during the said Inspection the said Unit was also
found non-complying with respect to the prescribed standards of
BOD of the ETP effluent sample. That, however, no action was taken
against the said Unit by the statutory authorities i.e. CPCB as well
as UPPCB and the said Unit was allowed to start its operation vide
a letter dated 02.11.2017 issued by the CPCB. Copy of the Letter
dated 02.11.2017 issued by the CPCB (downloaded from the web­
site of the CPCB} is annexed asAnnexure: D.
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23. That again the inspection of the said Unit of the Respondent
No.1 was conducted by the officials of the CPCB on 10.01.2018.
That during the said inspection, the said Unit was againfound to be
by-passing untreated effluent dischargefrom the spray pond
overflow and cooling tower ',lowdown being discharged
outside the premises region through the drain connecting to
SOT river which meets river Ganga.

24. That, however, once again the officials of the CPCB neither
bothered to dismantle and seal the said by-pass arrangement
immediately nor bothered to immediately stop, the manufacturing
process of the said Unit, rather the CPCB preferred to ..issue--the.
direction to close down the manufacturing process and also the
direction to dismantle the said by-pass arrangement on 07.02.2018
i.e. approximately after one month of the said inspection.

25. XXX••••••••••••••••••••••••••••XXX•••••••••••••••••••••••••••••••••••••••••XXX

26. That, till date, the statutory authorities ie. the CPCB as well
as UPPCB, in gross violations of the aforesaid Report IGuidelinesfor
EC Calculation issued by the CPCB, does not bother to conduct a
detailed investigation from expert institution Iorganisation so as to
know the actual extent of damage caused to the environment due to
aforesaid violation /non-compliance committed by the said Unit,
namely, (a) discharging the spray pond overflow outside the
premises and (b) by-passing untreated effluent discharge from the
spray pond overflow and cooling tower blow-down being discharged
outside the premises region through the drain connecting to SOT
river which meets river Ganga."

C. Bareilly Unit:­

27. That in compliance of the directions issued by this Hon'ble
Tribunal, the joint inspection of the Sugar Unit of Mls Dhampur
Sugar Mills situated at Meerganj, District - Bareilly (U.P.) was
conducted by the Joint Inspection Team of the CPCB and UPPCB on
29.11.2019.

28. That some of the major violations /non-compliances committed
by the said Unit as observed by the said Joint Inspection Team
during the inspection of the said Unit conducted on 29.11.2019 are
as under:

(i) The said Unit was found by-passing the untreated effluent
through a pipeline laid underground up-to Peelakchar River in
Sindholi Village which ultimately meets Ramganga River;

(ii) The said Unit was found discharging its untreated domestic
effluent outside the premises of the said Unit through a hole in
the wall of the said Unit.

29. That the so-called "Action taken" by the statutory authorities
i.e. CPCB and UPPCB against the said Unit for committing such
serious violations /non-compliances is to impose an Environmental
Compensation of Rs.17,70,000/- (Rupees Seventeen Lakh and
Seventy Thousand only). That in the case of this Unit of the
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Respondent No.1 also, the statutory authorities i.e. CPCB and
UPPCB does not find the illegal act of "discharging the untreated
effluent directly into the River" serious enough to initiate the
prosecution proceedings against the officials of the said Unit
responsible for the said violation /non-compliance.

30. xxx xxx xxx

31. It is pertinent to mention here that the said Unit of the
Respondent No.1 has also a history of violations Inon-compliances.
That during the inspection of the said Unit by the officials of the
CPCB held on 10.01.2017, it was found that the said Unit has not
integrated all process stream and route them to ETP. That during
the inspection of the said Unit by the officials of the CPCB held on
25.01.2018, the treated effluent sample takenfrom the outlet of the
ETP of the said Unit was found non-compliant with respect to BOD
& TSS norms. That officials of the CPCB during the inspection held
on 25.01.2018 observed that the aeration tank of the ETP system
of the said Unit was not properly stabilised due to poor operation
and maintenance of the ETP system and the treated effluent
discharged does not meet the prescribed standards. That again
during the inspection held on 28.03.2019, the officials of CPCB
again observed that the aeration tank of the ETP system of the said
Unit was not properly stabilised due to poor operation and
maintenance of the ETP system and there is possibility of dilution of
ETP system Copies of the Letter dated 08.11.2017, Letter dated
15.03.2018 and Letter dated 14.06.2019 issued by the CPCB
(downloaded from the web-site of the CPCB) is annexed as
Annexure: F (Colly).

37 o 36...... xxx xxx xxx

37. That it is pertinent to bring to the notice of this Hon'ble
Tribunal, that the case of the Units of the Respondent No.1 is not the
only case where the CPCB has shown extreme leniency /favouritism
towards the violator and despite serious violations, has reduced the
Environmental Compensation to a great extent by reducing the time
period / days of violation on the pretext of the aforesaid Office Order
dated 04.09.2019. That the modus operandi adopted by the
officials of the CPCB is same in all such cases, which is as under:

a) Conduct the inspection of the unit of the violator after passing
off substantial time period of the crushing season;

b) At first levy Environmental Compensation for whole crushing
period on the unit of the violator;

c) Issue Closure Notice after the end of the crushing season;

d) After conducting meeting(s) with the representatives of the
violators, reducing the Environmental Compensation substantially
by reducing the time period /days of violation on the pretext of
the aforesaid Office Order dated 04.09.2019;
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e) Finally, resuming the operation Imanufacturing of the units of
the violators before the next crushing season."

7. No sufficient ground has been explained to meet out the

irregularities nor environmental compensation have been calculated by

the CPCB and UPPCB for which they are directed to submit a further

action taken report on these points.

8. It is further argued that previously joint Committee calculated

environmental compensation and later on it was re-examined and re­

calculated as per Annexure 1 below which is lower than previous

calculation and no sufficient reason has been explained. Either of the

two calculations may be wrong. The environmental compensation and

its calculation are intended to prevent the further mischief and

irregularities by the industrial units and is penal in nature apart from

recovering cost of restoration.
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Table 1 has been annexed to the IA 376/2020 which is as follows:

S.No. Industry Name Operation
Period

(2018-19)

Date ofInspection and Main
Observation

Closure
Notice and
E.O Levied

2"1 Notice
Date

(Resume
Operation)
and Reduced

E.C.

Previous
Date

Inspection
and Main

Observations

1. Anamika Sugar Mills
Limited,
Bulandshashr (U.P.)

04.11.2018
to

12.05.2019

29.03.2019
1) Unit was found to By-pass dark grey

colour waste water /untreated effluent

through a cemented channel under the

boundary wall. The untreated effluent

was found stored in low-lying non-lined

permeable area, across the road;

23.05.2019
Rs.57,60,00

0/­

06.11.2019 I Date: 06.02.2018
Rs.13,50,000/- Unit isdischarging untreated sewage

outside the premises through a channel
and there is possibility of discharging the
untreated effluent of the process or spray
pond through this channel

0) Mill was discharging colony

domestic sewage into road side low

lying areas
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2. Avadh Sugar &

Energy Limited,
Shahjahanpur (U.P.)

11.11.2018
to

06.05.2019

29.03.2019

An underground pipeline was traced
carryingthe industrial effluent from the
unit which discharges into the drain

behind the unit. It was informed by the

local people that the discharge from the said

pipeline is made during the night;

30.05.2019
Rs.1,39,20,

000/­

30.01.2018
07.11.2019 I Spray pond overflow is partially bypassed

and discharged
Rs.11,70,000/- [ directly outside the

premisesthrough channel into drain which
meets Garra
River andultimately to Ganga River;

•

3. Bajaj Hindustan
Limited, Shahjanpur
(U.P.)

10.11.2018
to

22.04.2019

Date: 30.03.2019
Non-compliance with respect to the
parameters, namely, BOD and COD of
treated effiuent samples from lagoon.

28.05.2019
Rs.1,28,40,

000/­

06.11.2019
Rs.7,20,000/­

08.03.2018
1)Non-compliance with respect to the
parameters,namely, BOD, COD and TSS of
treatedeffiuent samples;
2)Non-compliance with respect to the
parameters,namely, BOD, COD and TSS of
treated effluent samples from lagoon.
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4.

5.

BisalpurKisan
Sahkari ChiniMills
Limited, Bilaspur
(U.P)

Indian Potash Limited
(Sugar Unit),Meerut
(U.P.)

27.11.2018
to

14.05.2019

15.11.2018
to 28.04.2019

26.03.2019
1) Unit has multiple outlets for the
discharge of treated /untreated
effluents;
2) Spray pond overflow is directly
discharged outside the unit's premises
without any treatment;

04.04.2019

1) Non-compliance with respect to the
parameters, namely, BOD, COD and TSS
of treated eflluent samples;
2) Non-compliance with respect to the
parameters, namely, BOD and COD of
treated ef!luent samples from lagoon;
3) Unit used a Kaccha Lagoon for
storage of treated effluent.

24.05.2019
Rs.1,37,70,

000/­

30.05.2019

Rs.1,34,10,
000/-

06.11.2019

Rs.16,50,000/­

07.11.2019

Rs.7,50,000/­

01.02.2018
1) Treated effluent
from secondary clarifier outlet was found to
be dischargeddirectly
into the drain;

2) Inlet chann el ofETP was found broken and'
untreated effluentwas bypassed to outside
nallah ;

3) Spray pond tank was also found broken
and spray pond overflow was bypassed
without any treatment to
outside nallah.

05.01.2018
1) Untreated spray
pond overflow is stored in lagoon;
2) Untreated effluent from the storage is
discharged on land;

3) Unit is havingtwo outlets.
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6. Kisan Sahkari Chini 06.11.2018 26.03.2019 28.05.2019 06.11.2019 17.01.2018Mill, Amroha (U.P.) to 1) Non-compliancewith respect to the Rs.1,51,20, Rs.14,40,000/­ 1) Non-compliance with respect to12.05.2019 parameters, namely, BOD, COD and TSS 000/- the
oftreated effiuent samples; parameters,namely, BOD, COD and TSS of
2) Ponding of waste water was observed treatedeflluent samples;within the industry premises and
analysis result of sample shows BOD --

2) Operationand maintenance of'805 m/1, COD-1589 mg/I and TSS ­
aeration tank ofETPwas pooras the MLSS151 mg/I indicating discharge 0

untreated effluent; ofthe aeration tank was 334 mg/I'

3) Non-compliance with respect to the [3) Tertiary treatment
parameters, namely, COD and TSS o! system was not in use and effiuent was
treated effluent samples from lagoon. discharged from secondary clarifier
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7.

8.

Kisan Sahkari Chini
Mills Limited, Badaun
(U .P.)

Kisan Sahkari Chini
Mills Limited, Bareilly
(U. P.)

30.11.2018
to

13.04.2019

28.11.2018
to

12.05.2019

26.03.2019
1) No valid CTO under Water & Air
Acts and Hazardous Waste
Authorization;
2) The unit has not made proper
boundary wall to surround the ETP area
to avoid the unauthorized
encroachment and discharge oftreated
/untreated waste water;

28.03.2019
1) No valid cTo under Water & Air Acts
(CTO expired on 31.12.2017);
2) Spray pond overflow ofunit was
being directly discharged outside
premises of the unit without any
treatment;
3) Non-compliance with respect to the
parameters, namely, BOD and COD of
effluent samples from lagoon.

21.06.2019
Rs.40,50,00

0/-

24.05.2019
Rs.1,31,40,
- 000/-

07.11.2019
Rs.5,70,000/­

06.11.2019
Rs.13,80,000/-

24.01.2018
1) Treated effluent
discharge is 374 1/ton which is higher than
permissible limit (200 I/ton);
2) MLSS inaeration tank was
mg/I which indicates unstablished
system operation and
maintenance ofETP system;

24.01.2018
1) Unit has bypass
arrangement for
untreatedeffluent through drainage to
local drain. Analysis of effluent sample
collected from bypass drain showed BOD ­
656 mg/1, TSS438 mg/l and COD-1130
mg/1 whichindicates discharge ofuntreated
effluent ;
2) Final waste water discharge is 235
1/ton which is higher than permissible
limit
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9. Kisan Sahkari
Chini Mills
Limited, Najibabad
(U.P.)

12.11.2018
to

14.05.2019

20.03.2019
1) Non-compliance with respect to the
parameters, namely, BOD, and COD of
treated effluent sample;
2) Unit has not installed mechanical
sludge handling system as well as colour
coding in the process pipeline;

23.05.2019
Rs.55,20,00

Of-

07.11.2019
Rs.15,00,000/­

08.03.2018
1) MLSS
tank was

in aeration
458 mg/I
indicates

ASP

­

system due topoor operation and
maintenanceofETP
system;
2) Sludge dryin g beds were overflowing in
ETPplant

which
unstablished

10. Kisan Sahkari Chini
Mills Limited, Pilibhit
(U.P.)

25.11.2018
To

21.04.2019

25.03.2019
1) The Unit was found by­
passing untreated effluent into outside
nallah;
2) Inlet of the ETP was found with
provisions of bypass of the untreated
effluent to outside nallah and during
visit bypass was observed;
4)The spray pond overflow of the unit
was being directly discharged outside
premises of the unit without any
treatment.

24.07.2019
Rs.1,01,40,

000/­

06.11.2019 I 01.02.2018
Rs.37,20,000/- 1) The treated efl uent from secondary

clarifier outlet was found to, be
discharged directly
into the drain;

[2) The Unit has by- pass arrangement for
untreatedeffluent from spray pond
overflow outsidethe premises
19.12.2018
1) Unit was found operations but the ETP
was foundnon- operational;
2) InletLine (Open Channel) of the ETP
was foundwith provis ion of bypassing
the untrea ted effluent to outside nallah;
3) Thespray pond verflow was being
directlydischarged outside the premises of
the unit without treatment.
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11. Kisan Sahkari Chini
Mills Limited,
Shahjahanpur (U. P.)

18.11.2018
To

12.05.2019

30.03.2019 I 06.06.2019
1) Spray pond overflow was Rs. 1,40, 10,

discharged directly without any
treatment out side the premises;

b2) The unit has multiple outlets for
discharge ofeffluent;

[3) The unit has permission for one bore
well for ground water extraction Cron:
the CGWA but has two functional bore
well·

[4) Boiler ash is dumped indiscriminately
within the premises.

06.11.2019 129.01.2018
Rs. 13,20,000/- 1) Analysis of treated effluent sample shows]

non-compliance with respect to BOD 8

COD
2) Analysisof underground water Tota'

Hardness - 270 mg/I, Ca? - 75.2 and
Alkalinity -- 357 mg/I, which is highe1
than the permissible limit.

12. Lakshmiji Sugar Mills
Co. Ltd., Rajaka­
Sahaspur, Bilari ,
Moradabad (U. P.)

01.12.2018
To

18.04.2019

02.04.2019

1) Lagoon made forstoring treated
effluent was found filled with molasses;

is) The unit discharges treated effluent into
a drain (near railway track) outside the
premises;

[6) Unlined /permeable lagoon was also
observed within the unit's premises neru
the main gate containing diluted]
molasses.

21.06.2019
Rs.41,70,00

0/­

06.11.2019
Rs.5,10,000/­

09.01.2018
1) The unit does not have valid authorizatior

ofHazardousWaste Management;
\2) The treated effluent through the pipeline

which opens outside into nearbJ
drain;

[3) At the time of visit, the drain was founc
carrying the hot effluent being
discharged from the industria

premises.
The drain shortly opens into the Sot Rive1
which is a tributary river of River Ganga.
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The unit does not have provision for the
treatment of spray pond overflow. The unit
has not installed flow meter at the overflow
of the spray pond and overflow water is
discharged through open drain into a
kachcha pond which poses threat to ground
water pollution.

18.03.2019 IRs.1,37,10,00] Rs.16,20,000/­
0/­

1] Channel carrying waste water was:
observed coming out of the unit's premises,
and discharging into nearby agricultural
fields;
2) The unit has not installed the spray
pond overflow treatment system

25.11.2018
To

14.05.2019

P.B.S Foods (Sugar]
Pvt. Ltd., Chandpur,
District -- Bijnor (U.P.]

13.

Rs.43,80,000/
1) Untreated water was found logged al ­
various places inside the premises of the
unit;
2] lnlet chann el was found full and
overflowing;
3) Spray pond overflow was found mixing
with the treated effluent which is directly

14. Rana Sugars Ltd.,
Rampur (U.P.)

15.11.2018
To

09.04.2019

03.04.2019 30.05.2019 06.11.2019
Rs.2,10,000/­

07.03.2018

1] The unit was in operation. However, ETP
was non-operational at the time o
inspection;
2) The unit does not have provision for
treatment ofspray pond overflow.

Lt
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15. Rana Sugars Ltd.,
Moradabad (U.P.)

14.11.2018
To

15.04.2019

26.04.2019
&

1). Bypass arrangement was identified~- 21.06.2019
ETP inlet line near sugar storage godo Rs.45,90,000/
which was temporarily blocked by sand ­
bangs.
2). Water logging of treated/untreated
effluent on open land near industry
premises was observed;
3) Temporary pumping arrangement with
flexible pipelines were found inside the
premises having outlet in a drain parallel to
Industrial premises and along the roadside;
4) An opening was found in the secondary
treated water collection chamber from
clarifier which can be directly dischargec
into outlet slump without treating it from'
sand and activated carbon fil ter;
5) The unit has unlined permeable lagoon
outside the premises;
6) Leakage /overflow from spray pond was
observed to be accumulating in a kachcha
channel near the spray pond boundary.

07.11.2019
Rs.4,50,000/­
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16. Rudra Bilas Kisan
Sahkari Chini Mills
Ltd., Bilaspur (U.P.)

30.11.2018 To I 03.04.2019
13.04.2019

1) Treated effluent are stored in
lagoon and utilized in cleanin g and
irrigation purposes;
2) Lagoon was found full of algae, no proper
cleaning done;

12.06.2019
Rs.40,50,000/

07.11.2019
Rs.3,30,000/­

08.03.2018
The unit does not have prov1s1on fox
treatment ofspray pond overflow

..,....,,

17. Wave Industries Pvt.
Ltd., Bijnor (U.P.)

28.11.2019
To

12.04.2019

19.03.2019

The unit was bypassing the
untreated effluent from inlet channel of
ETP to nearby land and pond in nearby
land;

06.05.2019 06.11.2019 16.01.2018
Treated effluent

a
municipal
the unit

is discharged intoRs.75,60,000/] Rs.14,40,000/

drain by

18. Wave Industries Pvt.
Ltd., Bulandshahr
(U.P.)

26.11.2018
To

15.04.2019

19.03.2019

The unit has not obtained valid consent to
operate underWaterAct, 1974 and Air Act,
1981.

14.06.2019
Rs.1,13,70,00

0/­

07.11.2019
Rs.8,40,000/­

05.02.2018

The unit was operational. However,
ETP was functional and treated effluent was
not flowing from outlet ofETP.
Therefore, lagoon was empty and sample
could not be taken from outlet of ETP due to
non- availability of treated water
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19. Wave Industries Pvt.
Ltd., Dhanaura, J.P.
Nagar (U.P.)

25.03.2019
A channel was found before inlet which

should be emptied and
dismantled and waste water should be
treated through ETP

24.06.2019
Rs.32,10,0
0o/­
(30.01.201
8 to
16.05.2018)
For crushing
season 2017­

18

28.11.2019
Nil

30.01.2018
1) Huge amount of water logging was found'
just outside the boundary wall of the
industry in an unlined pool, on the north
west side, this area has an openin g o
pipelines coming from ETP, which as per
industry representative is meant for
irrigation purposes:
2) Analysis of sample collected from unlined'
pool adjacent to boundary wall as foundl
non-compliant with respect to BOD, COD
and TSS parameters.
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20.

21.

Mawana Sugar Mills,
Mawana, (UP)

U.P. State Sugar
Corporation Ltd.
Meerut (UP)

04.01.2018
To

16.05.2019

11.11.2018
To

15.05.2019

26.03.2019

02.04.2019
The unit was bypassing the untreated
effluent from ETP inlet channel and
equilisation tank ofETP to the adjacent
drain (Shekhpur drain) which meet
Kadrabad drains and ultimately falls into
the East Kali

21.06.2019

06.05.2019

Rs.
90,60,000/­

22.11.2019
Nil

07.11.2019

Rs. 8,70,000/-

04.01.2018
1) the unit does not have provision for the
treatment of spray pond overflow;
2) The unit was bypassing the untreated
effluent from the process into the drain
outside the premises of the unit in the front
gate of the unit

28.02.2018

Bypass arrangements opening into outside
drain (Municipal Drain was found
blocked/closed at the time at inspection.
However, an open unlined drain was
observed which was opening outside
boundary of industry situated around 150
200 meters from Ram Mandir towards the
rear side boundary wall in the industry
premises and was found discharging into the
Mawana drain passing through the field.
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Rs.
The unit has open pipeline system for{39,90,000/­
transferrin g effluent to the ETP and some
effluent was seen accumulate in the sugar
cane field near the ETP inlet drain.
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9. We have heard learned Counsel for the parties appearing before us.

Learned Counsel for the applicant submitted that there is large scale

violation of Environmental Law as shown by the above table but on

account of collusion of the State PCB, no effective steps are taken.

10. Learned Counsel for the State PCB states that according to the

understanding of the State PCB, if somebody has applied for extraction of

ground water, earlier NOC continues. In the present case, the earlier

NOC was upto 02.05.2019 and the unit applied for extension on

04.04.2019 and on that account no action has been taken for illegal

extraction of ground water. Reliance has been placed on Notification

dated 24.09.2020 issued by the Ministry ofJal Shakti stating as follows:­

"11(vi). If the application for renewal is submitted in time and
the CGWA/the respective State/UT Authority is unable to
process the application in time, No Objection Certificate
shall be deemed to be extended till the date of renewal
ofNo Objection Certificate."

11. As against above, learned Counsel for the applicant submits that

this Tribunal has specifically held that ground water can be allowed to be

extracted only in the light ofwater availability data and if water level is at

safe levels. No general permission can be granted without evaluation and

by default. In this regard, reliance has been placed on the order of this

Tribunal dated 20.07.2020 in Original Application No. 176/2015,

Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:-

"1 to 38..xx.,ic xxx xxx

39. In the light of the above discussion, we direct as follows:

a. MoJS may ensure requisite manning and effective functioning of
CGWA so as to ensure sustainable ground water management

38
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in terms of the Hon'ble Supreme Court mandate by which CGWA
was created.

b. Let CGWA and MoJS comply with the directions of this Tribunal in
orders dated 3.1.2019, 7.5.2019 and 11.9.2019, to have a
meaningful regulatory regime and institutional mechanisms for
ensuring prevention of depletion and unauthorized extraction of
ground water and sustainable management of groundwater in OCS
areas. Regard must be had to water availability and safe
levels to which its drawal can be allowed, especially for
commercial purposes, based on available and assessed data
in each Assessment unit". Procedures for assessment of
individual applications and institutional mechanism may be clearly
laid down.

c. As per orders dated 3.1.2019, undertaking an impact study in light
of projected data for the next 50 years (in phased manner with
action plan decade-wise).

d. There must be no general permission for withdrawal ofground
water, particularly to any commercial entity, without
environment impact assessment ofsuch activity on individual
Assessment units in cumulative terms covering carrying
capacity aspects by an expert committee. Such permission
should as per Water Management Plans to be prepared in terms of
this order based on mapping of individual assessment units. Any
permission should be for specified times andfor specified quantity of
water and not in perpetuity, and be necessarily subject to digital
flow meters which cannot be accessed by proponents, with
mandatory annual calibration by authorized agency at proponents'
cost. An annual review by independent and expert evaluation
must audit and record ground water levels as well as
compliance with the conditions of the permission. Such audits
must be published online for transparency and to track compliance
and year-on-year change in ground water levels, and swift action
taken against those who fail audit, including withdrawal of
permission, blacklisting, initiation of prosecution and recovery of
deterrent compensation as per CPCB regime. Records must be
maintained online andfor a sufficient and reasonable time.

e. As observed in para Error! Reference source not found.(a) and
Error/ Reference source not found. (a) above, all OCS
assessment units must undergo water mapping. Water
Management Plans need to be prepared for all OCS
assessment units in the country based on the mapping data,
starting with Over-exploited blocks. The Water Management
Plans, data on water availability or scarcity and policy of
CGWA must be uploaded on its websitefor transparency and
public involvement. Such exercise may be done expeditiously,
preferably within next three months."

12. In view of above, learned Counsel for the applicant submitted that

no order to the contrary can prevail in view of Section 33 of the National
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Green Tribunal Act, 2010 under which the order of this Tribunal has

overriding effect over any other order issued under any other law. No

executive order can annul the orders of the Tribunal which are binding,

unless set aside by a higher Judicial forum. The direction of this

Tribunal under section 15 read with Section 20 of the NGT Act, 2010 is

binding on the Ministry of Jalshakti which has to be followed by the

State PCB. Moreover, the principle of sustainable development will have

no value if ground water is allowed to be extracted merely on account of

pendency of an application without evaluation of availability of adequate

ground water and compliance of conditions which may be necessary to

be laid down. This will also be failure of directions of the Hon'ble

Supreme Court requiring the CGWA to regulate extraction of

groundwater. We find merit in the contention.

13. Accordingly, we direct the State PCB to take further appropriate

action by way of prohibiting any activity in violation of law, initiating

prosecution and recovering compensation as per applicable norms,

following due process of law. The State PCB may also respond to the IA

filed by the applicant with particulars in the table annexed to the

application, reproduced above and file an action taken report before the

next date by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

The CPCB and State PCB may undertake necessary inspection for the

purpose.

List for further consideration on 11.02.2021.
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c

A copy of this order be forwarded to the CPCB, the State PCB, the

Secretary, Ministry of Jal Shakti and the CGWA by e-mail for

compliance.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. S.S. Garbyal, EM

Dr. Nagin Nanda, EM
November 09, 2020
Original Application No. 539/2019
A
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JOINT INSPECTION REPORT

OF

1. M/s Dhampur Sugar Mills Ltd. (Sugar unit),
Asmoli, Sambhal

2. M/s Dhampur Sugar Mills Ltd. (Sugar unit),
Meerganj, Bareilly

3. M/s Dhampur Sugar Mills Ltd. (Sugar unit),
Dhampur, Bijnor &

4. M/s Dhampur Sugar Mills Ltd. (Distillery
unit), Dhampur, Bijnor

IN THE MATTER OF

ADIL ANSARI VS. M/s DHAMPUR SUGAR MILLS
LTD. & Ors.

O.A. NO. 539/2019
(I.A. NO. 376/2020)

Date of inspection: 13 & 14 Jan-2021, 02nd

& 3rd Feb-2021

Prepared by
Joint team of CPCB and UPPCB
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JOINT INSPECTION REPORT OF M/S DHAMPUR SUGAR MILLS LTD.
{THREE SUGAR MILLS AND ONE DISTILLERY UNIT) AS PER HON'BLE NGT
ORDER DATED 14.08.2019 CARRIED OUT BY CPCB AND UPPCB DURING
NOVEMBER 27-29, 2019

1.0 Background

► Hon'ble NGT vide order dated 09.11.2020 in the matter of Adil Ansari vs M/s
Dhampur Sugar Mills Ltd. & Ors, OA No. 539/2019, had directed following:
"13. Accordingly, we direct that the State PCB to take further appropriate
action by way of prohibiting any activity in violation of law, initiating
prosecution and recovering compensation as per applicable norms,

following due process of law. The State PCB may also respond to the IA
filed by the applicant with particulars in the table annexed to the
application, reproduced above and file an action taken report before the
next date by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR support PDF and not in the form of image PDF. The
CPCB andState PCB may undertake necessary inspection for the purpose."

2.0 The Joint team and its execution

► In compliance to the aforesaid direction of Hon'ble NGT, joint team of officials
from Central Pollution Control Board (CPCB), Delhi and respective Regional
Offices of Uttar Pradesh Pollution Control Board (UPPCB) i.e., RO-Bijnor, RO­
Bareilly and RO-Moradabad inspected the following industrial units:

Sr. Name of the Industrial Unit Inspection team Date of Joint
No. Inspection
1. Dhampur Sugar Mills Ltd., Sugar CPCB, Delhi & RO- 13.01.2021

Unit, Asmoli, Sambhal, UP Moradabad
2. Dhampur Sugar Mills Ltd., Sugar CPCB, Delhi & RO- 14.01.2021

Unit, Meerganj, Bareilly, UP Bareilly
3. Dhampur Sugar Mills Ltd., Sugar CPCB, Delhi & RO- 02.02.2021 &

Unit, Dhampur, Bijnor, UP Bijnor 03.02.2021
4. Dhampur Sugar Mills Ltd.,

Distillery Unit, Dhampur, Bijnor,
UP

► The joint inspection team inspected the above mentioned industrial units as
well as surveyed the domestic drains along the boundary wall of the units and
its confluence with drain at upstream & downstream locations.
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► Industrial unit wise joint inspection reports are placed as below:

Sr. Name of the Industrial Unit Annexure No.
No.
1. Dhampur Sugar Mills Ltd., Sugar Unit, Asmoli, Annexure-1

Sambhal, UP
2. Dhampur Sugar Mills Ltd., Sugar Unit, Annexure-2

Meerganj, Bareilly, UP

3. Dhampur Sugar Mills Ltd., Sugar Unit, Annexure-3
Dhampur, Bijnor, UP

4. Dhampur Sugar Mills Ltd., Distillery Unit, Annexure-4
Dhampur, Bijnor, UP

( • i'
«
(
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( Joint Inspection Report

(13.01.2021)

of

MIs Dhampur Sugar Mill Ltd., Unit: Asmoli, Distt. Sambhal, U.P

In The Matter Of

Adil Ansari VsMis Dhampur Sugar Mills Ltd. and Ors.

O.A 539/2019 (I.A. No. 376/2020)

-Prepared by-
The Joint Committee of CPCB & UPPCB

Constituted by

Hon'ble National Green Tribunal

(Order dated 9" November, 2020)

Scanned with CamScanner
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( JOINT INSPECTION REPORT OF M/S DIIAi\IPUR SUGAR MILL LTD UNIT: ASMOLI
DISTRICT- SAMBIAL, U.P, ON 13/01/2021 IN COMPLIANCE TO DIRECTION I$SUD Bi
ION'BLE NATIONAL GREEN TRIBUNAL IN O.A. NO. 539/2019 (I.A. No. 376/2020), ADIL
ANSARIs MIS DHIAMPUR SUGARMILLS LTD. AND ORS. -REG.

1. Background

Hon'ble NGT vide order dated 09/1 1/2020 i the matter ofAdil Ansari VsMIs DhampurSugarMills Ltd.
and Ors. m Or1gnal Application 539/2019 had directed following:

"We direct the State PCB to takefurther appropriate action by way ofprohibiting any activity in violation
oflaw, mmntiatgprosecution and recovering compensation asper applicable norms, following dueprocess
oflaw. The State PCB may also respond to the IAfiled by the applicant withparticulars ill the table annexed
to the application, reproduced above andfile an action taken report before the next date by e-mail at
Judcal-gt@gov.n preferably w theform ofsearchable PDF/ OCR Support PDF and not in theformof
Image PDF. The CPCB and State PCB may undertake necessary inspectionfor the purpose."

In compliance to the aforesaid direction, a joint team ofofficials from Central Pollution Control Board,
Delhi and Regional Office, Uttar Pradesh Pollution Control Board (UPPCB), Moradabad, carried out the
joint inspection ofthe unit and interactedwith the officials ofthe Unit on 13/01/2021.

2. Inspection of M/s Dhampur Sugar Mill Ltd., Unit: Asmoli, District- Sambhal (U.P.) on
13/01/2021 by Joint team of officials from CPCB and UPPCB.

• In compliance to the Hon'ble NGTorderdated 09/1 1/2020 inspection ofM/S DHAMPURSUGAR
MILLLTD., UNIT: ASMOLI, DISTRICT- SAMBHAL, U.P. (hereinafter referred as 'the unit')
was carried out on 13th January, 2021 by a joint team comprising ofthe officials from Regional
Office, Moradabad, UttarPradesh Pollution Control Board (UPPCB) and Central Pollution Control
Board (CPCB) Delhi.

• Priorto the entry into the sugarmill premise, thejoint teamvisited the surrounding areas andnearby
fields aroundMis Dhampur Sugar Mills Ltd., Asmoli, Sambhal (U.P.) and had interactions with
the local residents ofthe area.

• The joint team observed a drain flowing from residential colony ofthe unit to outside wall of
industrial premises. The team surveyed the area along the boundary ofsugar mill till the interior
locations in the adjoining agriculture field to trace anybypass/ effluent discharge point in the drain.
The drain carrying domestic wastewater from unit's residential area discharges into Sot river. The
Sot river was found dry at upstream ofdrain however, ponding was observed downstream after
discharge ofdrain in Sot river. Sample was collected from the drain outside unit boundary and Sot
river for furtherphysico-chemical analysis. Analysis results are presented inTable-5.

• The joint team then visited unit's premises for performance evaluation of effluent management
system and record keeping . . .

• During inspection the unit was found operational and 1ts ETP was found fully functional.
• The samples were collected fromETP Inlet, Spray pond overflow, Spray pond overflow treatment

system, Primary clarifier Outlet, Secondary clarifierOutlet, Aeration tank 1, Aeration tank 2, ETP
Outlet, and Lagoon. Analysis results are presented in Table-4.

• Detailed observation and recommendations of the joint inspection team are mentioned in
subsequent pages.
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3. Observations .r.t. analysis results or ground water samples collected from industrial
premises and surrounding areas

• The joint team also collected groundwater sample from the Bore-well from inside the mill and
Hand-pump outsideUnit's premises in front ofthe Unit's main gate. Analysis results are presented
in Table 1.
Table-I Groundwater Analysis Report

• The analysis results ofgroundwater collected from the Bore-well inside the unit and Hand-pump

outside the Unit's premises indicates total hardness 250 mg/ and 338 mg/I against 200 mg/I

respectively, therefore, exceeding the acceptable limit of Drinking Water Standards (BIS) IS

10500:2012.

Sampling Point Bore-well from Hand-pump outside the Drinking water
inside the mill mill standards) IS 10500:

2012
Color BDL BDL 5
nH 7.4 7.3 6.5-8.5

Cond. 370 499 -
Total Alkalinity 227 281 -
Total Hardness 250 338 200

COD BDL BDL -
TDS 234 300 500

Cr 13 13 -
F 0.4 0.3 -

NOs 0.6 13.7 -
SO4 11 9 . 200

(Au value5 croe {o mg(g exept pr1 { (bfo<Y is Hu2er-) ~/
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r INSPECTION REPORT OF MIS DIIAMPUR SUGARMILLS LTD, VILLAGE
& POST-ASMOLI, 'TEIISIL &: DIS'T- SAMBIIAL, U.P.- 244304

1. GENERAL INFORMATION

1. Date ofInspection 13/01/2021

2. Name of the unit with complete postal MIs Dhampur Sugar Mills Ltd.,
address Viii & Post-Asmoli,

Tehsil &: Dist-Sambhal, U.P-244304
3. Spatial Co-ordinates 28.705963

Latitude and longitude (in Decimal 78.542789
format only)

4. Standalone/ integrated (with co- Integrated with cogeneration sugar refinery
generation)
Sugar/ sugar refinery

6. License capacity of sugar Mill (TCD) 9000TCD as per Consent
7. Average actual crush rate (TCD) 8501.36 TCD (Avg. value as per DMR and RT-7C from 1"

Nov. 2020 to 12Jan, 2021)
8. Consent status & its Validitywith date

a. Air Consent
b. Water consent Valid up to 31/12/2021, Annexure-I
C. Hazardous Waste Authorization Valid up to 31/12/2021, Annexure-II

Valid uD to 27/12/2022 Annexure-III
9. NOC from CGWA & its Validity with Expired on 02/05/2019

date (applied for NOC from Uttar Pradesh Ground Water
Deomtmcnt) Annexure-IV

10. Start period of crushing season 30.10.2020

11. Operational status during visit
Operational

12. Name ofcontact person Designation Contact No & E- mail
Shri Sanjay Sharma Unit Head 7895003666

saniaysharma@dhamur.com
Shri Mukesh Kasyap G.M. Commercial 9837888689

mukeshkashyap@dhampur.com

2. OPERATIONAL STATUS

Sr. No. Particulars

1. Sources of fresh water

Bore well 03 No ofBore wells
a. Yesb. Flowmeter Installation at wells

Borewell-1 2 217576.52 m?
c. Reading ofFlow Meter during visit

Borewell-2 2=20110.3 m?
Borewell-3 2=27566.6 m'
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I d. Any Logbook maintained. Yes

e. Quantity ofwater withdrawal (KLD) Total=573.2 KLD (Avg. record fron
01/11/2020 to 12/01/2021)

2. Fresh water consumption (KLD) - daily avg. from 01.11.2020 t 12.01.2021
a. Sugar plant 529.89KLD (As per average withdrawal fror:
b. co-generation Borewell - 2 & 3 from 1" November, 2020 t

12 January, 2021)
c. Residential etc. 35.30KLD (As per average withdrawal fron

Borewell - 3 of residential area from 1
November, 2021 to 12 January, 2021)

d. Total fresh water Consumotion (KLD) 565.19 KLD
e. Log book maintained (Yes/ No) If any, details to be Ycs, maintained
collected

3. Details ofHot & Cold-water recvclin!! svstcm Number Canacitv

a. Details ofHot water UGR. Not available
b. Cold water UGR and cooling towers 01 no. fan less 540 m3 Cold water UGR

cooling tower of
100 m'/hr
canacitv

c. Hotwater- Location of flow meter & its Installation Flow rate Totalizer reading (m3)

(m?/hr)

1. Imbibition water at mills 163.92 952176.0

2. Filter cake wash water al rotarv vacuum filter 9.8 96666.5

3. Sugar melting, 0.0 1773

4. Pan boiling, molasses conditioning 0.0 80154

5. Wash water at Centrifugal 30 357773.32

d. Cold water -Location of flow meter& its Installation. Flow rate Totalizer reading (m)
(m3/hr)

I. Power turbine cooling 118.2 154218.2

2. Mills, fibrizer bearing, nums colin 46.43 351108.5

3. Boiler, wel scrubber 9.124 23030.6

4. Coolin tower ofco-generation 1.89 182448.0

5. B massccite cooling 19.03 158852.5

6. C massecuitc cooling 17.9 2809.9

7. Final molasses cooling 0.0 33653.0

8. Make water for shortfall at any point operation cooling tower, make-up= 0.0 m?/hr, 2=2043 m
including spray pond/process cooling tower. spray pond makeup=0.0 m?/hr, 2=16989 m'

4. Waste water (Influent) generation- (Avg. record from 01/11/2020 to 12/01/2021)
a. Effluent generation from spray pond overflow, boiler & 1.Lamclla clarifier inlet/ Spray Pond Overflo

cooling tower blow down &: D.M./ R.O reject = 515.22 KLD
2. Effluent from cooling tower=48.3 l KLD

b. Mills, boiling house, and co-generation etc. I.Mills house effluent=l73.27 KLD
2.Boiling house cfflucnt=889.38 KLD

c. Common / total influent generation at ETP inlet 1062.25 KLD
(Effluent generation from Mill House+ Bailin.
House + Lamella Flow + Cooling Tower)

5. Waste water generation, Liter/ton ofcane (at ETP inlet) 191.28 Liter/ton ofcane
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( 6. Spray pond / IE] wsh wnter overflow

n. Flow meter Installation Yes,
b. Provision of separte spray pond overflow treatment Yes

c. Brief dcscription of spray pond over flow treatment Lnmclln 1rcntmcnt
process (mention technology as per charter) (Spray pond overflow waste water collcctirn
1. Separate treatment of spray pond overflow pit- chemicl dosing-» lamella clarifier--

through micro settlers followed by secondary primary clarifier ofmain ETP)
aerobic treatment.

2. Combined treatment of entire effluent through
mucro settlers after removal of Oil & grease
followed by secondary aerobic treatment.

3. Spray pond ovcrt1ow treatment using anaerobic
filters followed by secondary aerobic treatment.

4. Combined treatment of entire effluent using
anaerobic filters followed by secondary aerobic
treatment.

7. Details ofFlow meters Flow rate Totalizer reading (m?)
(m3/hr)

a. Outlet ofmill house and boiling house. Yes, Mill house: 3.5 2=44335.2

Yes, Boiling house: :E= 226625.4
1.9

b. Outlet ofcooling tower/spray pond i.e. over flow Yes, 15.3 2=104145.0 m')

c. At ETP outlet Yes, 74.63 y= 401088.2 m?

(The flow at ETP outlet was observed higher compare 1561.45 KLD (Avg
to the flow at ETP inlet as the treated effluent from record from 01/11/202
spray pond overflow, which was treated in Flash to 12/01/2021)
Mixer Dosing Tank and Lamella Clarifier, was
combining prior to reaching storage lagoon).

d. AtETP Inlet Yes, 50.6 :E= 277722.1 m3

1062.25 KLD (Avg. record from 01/11/202
to 12/01/2021)

e. Other places ofeffluent generation -
8. Details of tube cleaning method adopted (chemical/ Hydro jct tube cleaning/mechanical brush

hydrojet/ any other appropriate metltod if any), provide Chemical cleaning by Caustic &
details Sulfamic acid

9. Availability of Hazardous tank to collect wash water Yes (02 nos.), capacity- 2 5 m ' and 3 6 m ?

generated during chemical/Mechanical cleaning of
evaporator tubes. (Yes/No). ifYes give Details.

10. Total waste water (effluent) discharge (ETP outlet), 183.67 Liters/ton ofcane
(Liters/ton ofcane)

11. Condensate polishing system adopted by the factory (for No
boilers >45 k{dcm2 steam pressure)
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- - -
If yes, then provide the details of condensate polishing Unit is planning for installation of CPU fo

system condensate recycling
-- --

12. Construction of snll pits with smooth Inner surface Yes
with cermic tiles nenr to boiler feed pumps, condensate
pumps, Injection pumps nnd 1VF yum to collect
gland cooling water. (I'es/No), give details

13. Aeration in equnliznlion tnnk) Yes

14. Type of aeration in aeration tank Diffused- nir grid
Diffused/ surface/ any other

15. Tertiary treatment (Yes/No), give Detnils Yes, Dun! media filter, activated carbon filler

16. Schcmntic dingrnm of ETP (flow chnrt to be collected) Oil skimmer-+ lime dosing- equalization tan'

-- primary clarifier-» aeration tank-I--
aeration tank-2-» secondary clarifier--» dua
medial filter- activated carbon filter--· Lagoo
(Detailed flow chnrt is attached as Annexure
v

17. Rain water harvesting system adopted No.

18. Treatment capacity of ETP (KLD) 2200 KLD

19. Retention time (lVIin or hr.) Retention As per Industry
Time/Contact
Time (Mentioned
in CPCB charter)

1. Bar screen Chamber 30 minutes 45

2. Oil & grease tank 45 minutes 60 minutes

3. Equalization tank with aeration 6 hrs 6 hrs

4. Primary Clarifier 5-6 hrs 9.0 hrs

5. Aeration tank 24-28 hrs 33 hrs

6. Secondary Clarifier 7-8 hrs 10 hrs

7. Sand/multi grade filter 20-25 minutes 30 minutes

8. Activated carbon filter 20-25 minutes 30 minutes

9. Sludge drying bed Not <0.03 m? per 310.5 = 0.0345 n?/ton
ton ofcane

10. Centrifuge Decanter

20. Any further treatment after ETP No.

21. ETP Analysis (Performance Parameters)- As per sample taken cluring the visit

22. Number ofPiezometric wells available in the unit premises: No

V Page 7 of20
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{ 23. Storage of treated Effluent
a. No. & size of lagoons 01 & size 16000m?
b. Retention time 15 days
c. Lngoon type-_permeable/impcrmeable impermeable24. Sludge Handling Process (Yes/No), gives details.
a. Sludge Digestion Method No

b. Sludge Drying Process Yes, sludge drying bed (10 nos.) 35m x 3n
x1.5m -c. Final Disposal ofSludge Sludge is being mixed with press mud & boile
ash and given to farmers to be used as manur
by Farmers

d. Whether mechanical sludge handling system installed Sludge decanter of5m?/hr capacity instaI!ed bu
yet to be commissioned25. Any Hazardous Substances (Yes/No), if yes, give details. Yes, Schedule I- Cat 5.1 (used oil & grease)(Quantity & way ofDisposal) Quantity 5.33 Kg/day (as per log book fron
28 Dec-2020 to 12Jan-2021)
Disposal= Bharat Oil & Waste Managemen
Ltd. (BOWML)26. Manpower employed for ETP operation &maintenance, 15

27. Details of irrigation system & treated effluent used quantity

1. Own land area for irrigation Yes
2. Farmer land area and their agreement Yes
3. Net effluent generation left for Irrigation 1800 KLD as per irrigation management plan
4. Flow meter to measure amount of water used for Yes, installed, Flow rate 2.89m?/hr

irrigation. IL =103299.78 m?)
5. Distance ofland Area from the Unit (Km) 7.0 hectare Farmer land within 1 km and 20:

hectare including factory farm, lawn, green be!
within factory premises

6. Total Available Area 215 Hectare
7. Soil Texture ofland (Sandy, Sandy loam, Loam, Clay Sandy loam

loam, Cla_y}_
8: Crop area under effluent application 208

28. Cleaning mechanism at ETP and factory floor Dry cleaning
29. Color coding ofpipelines forwater distribution network Yes

4. Observations

I. The unit was found operational with consented capacity of9000 TCD and the ETP was operational
at the time ofinspection. On the day ofinspection, the unit was producing only raw sugar for export
purpose.

2. As per Daily Manufacturing Reports (DMRs) and RT-TC from 1 Nov, 2020 to 12 Jan,
2021provided by the unit, average cane crushing is found 8501.36 TCD.

3. Unit is having valid Consent to Operate under section 21/22 ofthe Air (Prevention & Control of
Pollution) Act, 1981 (as amended) and Water under section 25/26 (Prevention & Control of
Pollution) Act, 1974 (as amended) for discharge, both valid up to 31December, 2021.

­
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Category of Hazardous Authorized mode of Permitted

S.No. Waste as per.the disposnl or recycling or Quantity nas Quantity
Schedules I, ll & Ill of utilization or co- per Annum generated
these rules processing etc.

5.33 Kg/day (as

1 5.1 (used Oil & Grease) TSDF
1200 per log book from
Ltr./Annum 28Dec-2020 to

12%Jan-202D)

4. The unit is also hving valid Authorization under the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 for storage and disposal of hazardous
wastes valid up to 27Dccenber, 2022.

5. The NOC for ground wnterwi!hdrawnl is expired on 02.05.2019, however, the unit has upplied the
same from Ground Water Department, Uttr Pradesh on 30.11.2020.

6. The unit has generatcd used oil & grease as average of5.33 Kg/day (as per log book from28"Dec­
2020 to 12Jan-2021). Following nre the details of the hazardous waste generation by the unit:
Table- 2. Detnils of Iaznrdous Waste generated as per log book record from 1" Nov-2020 to
12Jan-2021 '

7. The unit is a registered member ofBharat Oil & Waste Management Ltd. (BOWML) for safe, legal
& scientific disposal of hazardous waste. The unit has provided Fonn 10 doted O 1.07.2021 as
evident for safe disposal ofused Oil & Grease.

8. The unit is having two l-Iazarclous tanks with capacity of 36 m? and 25 m? to collect wash water
generated during chemical cleaning of evaporators etc.

9. The team has observed huge quantity of scrap/metal near ETP area in the unit premises which shall
be disposed through contractor as per representative of the unit.

10. Unit has total three bore-well to meet fresh water requirement of sugar unit and residential colony.
Flowmeters were found installed at all the bore-wells.

Table- 3. Month wise details of fresh water abstraction (from 1"Nov-20 to 12 Jan-21)

Sr. Bore-well No. Month wise water abstraction (KLD)
No. (as per logbook data from 1"Nov-20 to 12" Jan-21)

Nov-2020 Dec-2020 Jan-2021 Average
1 Bore-well No. 1 14788 17348 6546 529.89

2 Bore-well No. 2 0 0 0 0

3 Bore-well No. 3 1102 1082 393 35.30
Total 15890 18430 6939 565.19

Page 9 of 20%/

11. The unit has not installed Piezometer in the premises of sugar mill.
12. Unit has co-generation power plant (40 MW) for power generation. The unit has installed wet

scrubber as Air Pollution Control Devices (APCDs) with Boiler.
13. The unit has provided 2 stream of DM plant having capacity 30 m?/hr & 50 m?/hr for water

treatment for boiler use. Both units consist ofMGF, RO unit, degasser, cationic and anionic resin
unit. Regeneration reject from DM plant along with spray pond overflow & IBD & CBD goes to
spray pond treatment system for treatment. The unit had single UGR of capacity 540 m3 for Hot
and Cold-water recirculation system.

14. The unit has provided separate physio-chemical treatment for spray pond overflow (Design
capacity 60 m3/hr.) which comprises of equalization tank, flash mixer, flocculator and lamella
clarifier. Manual d9sing oflime observed in the equalization tank.

~
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15. Manual dosing of Cationic coagulant in flash mixer & polyelectrolyte solution in flocculent tank
observed. Clarified effluent then transferred to primary clarifier outlet of main ETP for further
treatment.

16. The unit has installed the main ETP with design capacity of2200 KLD which comprised of screen
chamber-» Oil & Grease tank-» Lime mixing tank- Equalization tank Primary clarifier­
Aeration tank-» Secondary clarifier-» Filtration system (MGF & ACF).

17. Average effluent discharge from ETP is 1561.45 KLD as per logbook data from 01.11.2020 to
12.01.2021, which is found higher as compare to average effluent generation at ETP inlet i.e.
I 062.25 KLD, because the treated effluent from spray pond overflow was combining prior to
reaching storage lagoon.

18. The unit has provided 2 parallel units of aeration tanks (AT-1 -1680 m? & AT-2- 577 m?) provided
for secondary treatment. AT-2 is in parallel cum series configuration with AT-I and outlet ofAT-
2 again treated through AT-1.

19. Diffusers are provided for aeration in equalization tank & aeration tanks.
20. The unit has installed 02 nos. of multi-grade filter and 02 nos. of activated carbon filter having

capacity of 100 m3/hr each, however they are used alternatively.
21. The unit has provided 1 no of irrigation sump for irrigation as well as filter backwashing.
22. The unit has provided 10 no. of sludge drying bed (SDB) common for handling of sludge from

lamella clarifier, primary clarifier and secondary clarifier. However, only 4 no. SDB was found
operational during inspection.

23. Average generation of sludge is found 601.77 kg/day (as per log book data from 1st Nov-2020 to
12th Jan-2021. ETP sludge is stored in sludge drying bed which is being mixed with press mud and
provided to farmer as a manure, however partition wall of one bed was observed in damaged
condition. Boiler ash is being used in filling of low land area.

24. Decanter is also installed but yet to commissioned for mechanical sludge handling. The unit has
provided Proforma Invoice/Purchase Order (P.O. No.-4100007358) dated 30.07.2020.

25. Unit has provided OCEMS at outlet of ETP for continuous monitoring of treated effluent
parameters and found connected with CPCB server. OCEMS reading wr.t. flow-50.60 m3/hr, pH­
7 .91 COD-77.2 mg/I, BOD-17.7 mg/l and TSS-18.31 mg/I were recorded during inspection. The
flow at outlet was 25 m?/hr as measured by V-notch installed at outlet of channel.

26. MLSS in AT-I and AT-II measured 3155 mg/I & 2708 ml/L respectively which indicate that both
aeration tanks were in stabilized condition.

27. MLVSS/MLSS ratio in AT-I and AT-II measured 0.87 & 0.86 respectively indicating that optimum
active microbial consortium exists in both aeration tanks.

28. The lagoon capacity of 16000 m3 is adequate for 10-11 days, which is less than the 15 days of
holding capacity of treated effluent storage during no demand of period for irrigation purpose.
However, it is also mentioned in validation of ETP performance report performed by National
Sugar Institute, Kanpur, submitted of 14.10.2020.

29. Flow meter formeasuring generated effluent found installed at spray pond overflow, boiling house
& mill house outlet. Effluent generated from spray pond overflow is treated by lamella
filter/clarifier.

30. Flow meter at Lamella clarifier inlet, main ETP inlet, ETP outlet & lagoon outlet are also found
installed for quantification ofgenerated and disposal of effluent.

34. Unit is in the process of installation of36 m3/hr Condensate Polishing Unit (CPU) for condensate

csorote • },

we
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Tll4Al'a) Ce . natvss result of samples collected from ETP
Parameters (all values are in mg/l except pII & Color in Izen)

Sampling Sulphur/ COD MLSS/
Locations pH Color Sulphate BOD TSS TDS MLVSS 0 &G

ETP Inlet 5.9 83 72 2289 1397 332 1396 - -
Spray pond 6.3 33 BDL 1055 444 295 488 - -
overflow
Spray pond 6.7 13 BDL 553 303 70 596 - -
Treated

Primary Outlet 6.3 23 11 1848 791 464 1292 - -
Secondary 7.2 08 08 147 46 72 692 - -
Outlet

ETP Outlet 7.2 08 37 128 36 64 732 - 06

Aeration tank l
3155/

- - - - - - - 2731 -

Aeration tank 2
2708/

- - - - ­ - - 2320 -

Lagoon 7.4 07 58 76 21 25 896 - -

Sewage Drain
from inside the 7.1 BDL - 40 12 31 332 - -

premises
Prescribed 5.5

standards [asper to - 250 100 100 2100 - 10
notifiedstandard
forlanddisnosall 8.5

32. Analysis result of sample collected from ETP outlet (pH-7.2 against 5.5-8.5, COD- 128 mg/I
against 250 mg/I, BOD- 36 mg/I against 100 mg/I, TSS- 64 against I 00 mg/I, TDS- 732 mg/I against
2100 mg/I, 0 & G- 06 against 10 mg/I and Lagoon outlet (pH-7.4 against 5.5-8.5, COD- 76 mg/I
against250 mg/I, BOD- 21 mg/l against 100 mg/I, TSS-25 against I 00 mg/I, TDS- 896 mg/I against
2100 mg/I) shows that ETP is complying w.r.t the discharge standards for land disposal.

33. The analysis results of sample collected from Sewage Drain from inside the premises shows
compliance w.r.t. to the discharge standards for land disposal.

34. The unit has installed two no. ofBagasse dryer, with capacity 270 TPH and 70 TPH.
35. The team has observed that the unit is discharging domestic sewage into the Sot river through a

channel which was also connected with the treated effluent storage lagoon for irrigation.
36. The retention capacity of lagoon is around 10 days (i.c. 16000m3 capacity of lagoon and treated

effluent discharge is 1561.45 KL), thus, the lagoon capacity is less than the maximum permissible
storage of 15 days.

37. The unit has not installed Sewage Treatment Plant (STP) for treatment of sewage generated from
residential colony, however, the unit is in the process ofsetting up ofSTP having capacity 60 KLD,
for sewage treatment ofresidential area. The unit has provided the Purchase Order for the same.

M- Page 11 of 20
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Table- 5. Analysis result of samples calleted from Sewage Drain coming from residential
colony to outside the premises and Ponding in dis of drain merging in Sot River

Sampling location [ Parameters (allales are in mg/l except pl & Color in Hazen)
I Cohlr DH BOD COD TSS TDS SulfateSewage Drain coming from

residential colony to outside the 13 6.6 157 26S 59 740 27premises
Ponding in d s ofdrain~.rging in I

11 7.2 75 148 84 476 17Sot River

38. The analysis of sample taken from sewage drain coming from residential area discharging into
irrig:,.tfon channel outside the unit premises and ponding in downstream of drain merging in Sot
river indicate the characteristics ofuntreated domestic sewage. '

5. Conclusions

l. The unit is operating with val id Consent to Operate Authorization.
2. The unit has disposed huge quantity ofscrap'metal near ETP in open area in the unit premises
3. Partition wal l ofone sludge drying bed was in damaged condition.
!. The unit has installed Decanter which is yet to be commissioned for sludge handling.
5. Storage lagoon of final treated effluent with capacity of 16000 m3 is adequate for only 10-11 days

which is less than maximum permissible storage of I5days.
6. The unit is planning for installation ofCondensate Polishing Unit (CPU) for condensate recycling.
7. Analysis result of sample collected from ETP outlet (pH-7.2 against 5.5-8.5, COD- 128 mg/I

against 250mg 1. BOD-36 mg 1 against 100mg.TSS-64 against 100 mg/I,TDS- 732 mg/I against
2100 mg 1. 0 & G- 06 against IO mg 1 and Lagoon outlet (pH-7.4 against 5.5-8.5, COD- 76 mg/I
agains t 250 mg 1.BOD-11 mg 1 against 100 mg/I. TSS- 25 against l 00 mg/I, TDS- 896 mg/1 against
2100 mg.1) are complying wr.t the discharge standards for land disposal.

8. The unit has nor installed Sewage Treatment Plant (STP) for treatment of sewage generated from
residential colony.

9. Toe analysis of sample taken from sewage drain coming from residential area discharging into
irrigation channel outside the unit premises and ponding in downstream of drain merging in Sot
riYer indicates the ch:lracteristics ofuntreated domestic sewage.

6. Recommendations

1. The unit shall provide suitable capacity dosing pump for dosing of chemicals like lime and
polyelectrolyre solution for optimum utilization of chemical as per feed flow condition.

2. The unit shall safely dispose scrap 'metal.
3. The unit shall commission Decanter for better sludge management.
4. The unit shall repair parition wall sludge <hying bed.
5. The unit shall install Condensate Polishing Unit (CPU).
6. Toe unit shall install Sewage Treatment Plant (STP) for treatment of sewage generated from

residential colony as soon as possible.
7. The unit shall restrict the drainage of domestic sewage into irrigation channel coming from

residential area.
s. The unit shall obtain the NOC from Ground Water Department, Uttar Pradesh at the earliest.

\__-
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11. i\Iulti Grade Filter

< Page 15 of20

Scanned with CamScanner

(
(

68



(

Page 16 of20

Scanned with CamScanner

69



18. Flow chart of boilin r house

23. Sot River
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a 8.Inspection Team

Sr. No. Name ofthe inspecting officers Signature
"

1. Mrs. Reena Satavan, Sc. 'D' CPCB, Delhi yy
2. Shree S. S. Singh, Assistant Environment Engineer,

~RO-Moradabad, UPPCB

3. Dr. Prabhat Ranjan, Sc. 'B', CPCB, Delhi
~

4. Sh. Vipin Kumar, RA-III, CPCB, Delhi a,to
"'

5. Ms. Anshu Kumari, RA-III, CPCB, Delhi 00%­
6. Ms. Shivangi Goswami, RA-II, CPCB, Delhi (@4e
7. Sh. Ashwani K. Singh, RA-II, CPCB, Delhi I

ek2
8. Sh. Muktesh Chaudhary, SRF, CPCB, Delhi 4le"
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U.P. Pollution Control Board

CONSENT ORDER

fer No. - 69306/UPPCB/Moradabad(UPPCBRO)/CTOhair/BHIM
V4GAR/2019 Dated : 27/03/2020

Shri MUKESH KASHYAP
M's DSM SUGAR ASMOLI

DSM SUGAR ASMOLI (SUGAR UNIT)ASMOLI SAMBHAL,SHAMBHAL,244304
BHIM NAGAR

ub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Aet, 1981 (as amended)to Mis. DSM SUGAR ASMOLI

Reference Application No. 6218203
Dated : 27/03/2020

Digitally signed Dy
Amit Chandra

Chandra Date: 2020.03.27
17:16:19 +05'30'

For and on behalf of U.P. Pollution Control Board

Fis consent is being issued with the permission of competent authority .

Amit

With reference to the application for consent for emission of air pollutants from the plant of Mis
DSM SUGAR /\SMOLJ. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .
r!1i~ consent is valid for the period from 01/01/2020 to 31/12/2021 .
I 11::-pite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
r~'scnes its right and powers to reconsider/amend any or all conditions under section 21(6) of the
A1r Previntion and Controt of Pollution) Act, 1981 as amended.

Chief Environment Officer

Enclosed : As above
( condition of consent):

op to.

,•,!..':
Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent

Digitally signed by
Amit Chandra
Date: 2020.03.27

Amit
Chandra +cs+osso
Chief Environment Officer
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U.P. Pollution Control Board
(

(

Dated: 27 0207
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing Cane Crushing-9
TCD. ­
This consent is valid only for products and quantity mentioned above. Industry shall obtain pr
approval before makmg any modficaton m product/ process /fuel! plant machinery failing uh .
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for th,
stacks.

3(b). Air Pollution Source Details.
~- -·

Air Pollution Source Details
S.No Air Polution Type of Fuel Stack No. Parameters ! Height

Source
1 Boiler-170 Bagasse­ 01 Particulate [ESP as APCs

I TPH 1600 TPD Matter and Stack
] Hight of 72

I
meter from
ground level

I 2 Boiler-7O TPH Bagasse 630 2 Particulate Wet Scrubber
& 50 TPH TPD Matter as APCS and'

I
stack height

60 Meter fron
i I ground leveJ_

3(c). The emissions by various stacks into the environment should be as per the norms of the Hoard

Emission Oualitv Details Detail
I -

S.No Stack No Parameter I Standard
I --~-

1 01 Particulate Matter I 150 mg/nm3
b

I2 02 Particulate Matter I 150 mg/nm3
·-

4. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5. Any source of emission other than that mentioned in the Air consent seeking application will ,wt t,._
permitted by the Board .

6. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 4
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no.I4 as per E.P
Rules 1986.

8. The industry shall abide by orders/ directions issued by Hon'ble Supreme court Hon 'ble High
Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9 . Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

10. The industry shall comply with various provisions ofAir (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12. The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13. The use ofPet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon 'bk­
Supreme court order .

I.

74



(
The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its

{ aa1lability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

6 Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

1

, If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
L·lusure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
'-' PPC'R for protection and safe guard ofenvironment from time to time .

Specific Conditions:

I .This consent to operate is valid for production Sugar and cane crushing capacity of9000 TCD.
~ Unit shall operate and maintaine the APCS i.e. ESP at the boiler of 170 TPH & stack height of72
meter from ground level & wet scrubber & stack height of60 metre from ground level respectively.
3.Unit shall submit the proposal for installation ofESP/ Bag Filter for the boilers of50 TPH & 70
I PH.
4.Unit shall use Bio-bnquctte as co-fuel with main fuel in the ratio ofminimum 20 percent in boiler
subject to its availability.
5.Unit shall develop Green Belt in minimum 33 percent area ofIndustrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 ofU.P. Pollution
Control Board. The copy of said office order is available on the website ofU.P. Pollution Control
Hoard www.uppcb.com.
o.The ambient noise level shall confirm to the standards under the Environment (Protection) Act
1986.
7.Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure ofworkers to fly ash & dust shall be avoided.
8.Unit shall comply the provisions ofWater (Prevention and Control ofPollution) Act I 974 as
.\mended, Air (Prevention and Control ofPollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta vis Union of India and OA no 539/2019 Adil
Ansari vs Dhampur sugar Mill Ltd &ors ..
9.Unit shall submit emission monitoring report of the stack ofair polluting sources done by MoEF &
CC approved laboratory in every 3 months.
IO This Consent order shall automatically become invalid on issuance ofClosure Order by C.P.C.B /
1PPCB and further on Revoking ofClosure order, the Consent order shall become valid.

Amit Digitally signed
by Amit Chandra

Chandra Date: 2020.03.27
17:16:45 +05'30'

For and on behalf ofU.P. Pollution Control Board .

Issued with the permission of competent authority .

Chief Environment Officer
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( U.P. Pollution Control Board

CONSENT ORDER

i 30.­
+309/UPP€CB/Moradabad(UPPCBRO)/CTO/wat

·-r BHI\I \AGAR/2019
Dated : 27/03/2020

Shri MUKESH KASHYAP
Ms DSM SUGAR ASMOLI

DSM SUGAR ASMOLI (SUGAR UNIT)ASMOLI SAMBHAL,SHAMBHAL,244304
BHIM NAGAR

~ •;h : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. DSM SUGAR ASMOLI

IS:t·lt•Dt'llCl' Application '.\lo :6218477 Dated :27/03/2020

I or disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act. 1974 as amended (here in after referred as the act) Mis. DSM SUGAR ASMOLI ,~
hcTcby authorized by the board for discharge of their industrial effluent generated through ETP ft1r
nT1gation/river through drain and disposal of domestic effluent through septic tan/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .
This consent is valid for the period from 01/01/2020 to 31/12/2021 .
I 11 ,pitc of the conditions and provisions mentioned in this consent order UP Pollut1on Control Board
n.:~crvcs its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended.

This consent is being issued with the permission ofcompetent authority.
Amit
Chandra

For and 011 behalf of U.P. Pollution Control Board

Chief Environment Officer

±closed : As above
ondit ion of consent):

Digitally signed by
Amit Chandra
Date: 2020.03.27
17:14:25 +05'30'

' ' o.
. ,,d,·r

Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent
Pmit gay signed by

Amt Chandra
Date: 2020.03.27
17:14:38 <05'30'

Chief Environment Officer
Chandra
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( U.P. POLLUTION CONTROL BOARD, LUCKNOW

Anneure to Consent issued to M/s.DSM SUGAR ASMOLI vide

·sent Order No. 6218477/ Water

CONDITIONS OF CONSENT
Dated : 27/03/2020

Effl D' h D 'I4 uent JSC arge eta1 s
S.No Kind ofEfTulant Maximum daily Treatment facility and

discharge.KL/day discharge point
1 Domestic 6 KLD Septic TankI
2 Industrial Industrial effluent ETP

I
I

quantity shall be
restricted to 900 KLD
and Cooling Tower
blow down shall be I:
restricted to 900 II

KLD, only 1 outlet isI
allowed'

I -· Domestic Effulant p
'I S.No Parameter Standard !

1 Total Suspended Solids 100 ma/l
i 2 BOD 30 mall

I 3 COD 250 ma/I I
4 Oil & Grease 10 ma/l
5 Quantity of Discharae 6 KLD

Th:= industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.

This consent is valid for the approved production capacity of Cane Crushing-9000 TCD .
This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity ofmaximum daily effluent discharge should not be more than the following:

rrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent ifdischarged
outside the premises. if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
et fluent It should also be ensured that domestic effluent should not be discharged in storm waterdrain .

-J1 11 Tlw domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.
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Loadin rate in m3/Ha/DaySoil Texture

Industrial EffulantI -----S.No Parameter Standard·- ··- ----I 1 Total Suspended Solids 100 mg/I (for on land dispos'
for irrigation), 30 mg/I (for

discharae in drain)
2 BOD 100 mg/I (for on land dispos

for irrigation), 30 mg/I (for
discharge in drain)[ ---3 COD 250 mg/I

4 Oil & Grease 10 ma/l
5 Quantity of Discharge Industrial effluent quantity

shall be restricted to 900
KLO and Cooling Tower blo
down shall be restricted to
900 KLD, only 1 outlet is

allowed
4(c) Loading Rates for different soil textures.

S.No

(

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industriui
effluent so that it should be according to the norms prescribed under The Environment (Protection

1Rules, 1986 or otherwise mandatory.
6. The method for collecting industrial and domestic effluent and its analysis should be as per leg I

Indian standards and its subsequent amendmentsi standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

8. Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season ;111.J
continue to operate one month after the crushing season.

9. During no demand period for irrigation, the treated effluent to be stored in a seepage proof 1in,+
pond having I5 days holding capacity only.

10. The industry shall implement treated effluent flow distribution measurement for irrigation purpose
completely in accordance with irrigation plan.

I I. The impact of treated effluent application on land is to be included further in 1::..1.A. studil',.
involving ground water monitoring point identified in close proximity to the unit.

12. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions lll'
the permission taken.

13. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rul,:-.
1986.

14. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Ac:
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

I 5. Minimum 33% of the land on which unit is established will be covered and properly maintained r,
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Otiil·,
Order no.H-1 6405/220/2018/02 dt. 16/02/201 8. The copy of this guideline is available at UR!
http://www.uppcb.com/pdf/Green-Belt-Guidle_I 60218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS ro th,_
CPCB and SPCB .

17. Flow meter to be installed in all water abstraction points and usage of fresh water to be mini11111.cd
The unit will ensure facility to transmit data to CPCB server and submit a regular calihrati(<11
certificate of Electro Magnetic Flow meter to the Board.

«(
I
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1 ~lnsurc order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will rc111a111
·rspended during the closure period and after ensuring the compliance and after revocation of
l0sure order, the CTO will automatically be effective with additional conditions mentioned in the
osure revocation order.

ln,lustry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
I !'PCB for protection and safe guard of environment from time to time.

•

Digitally sigred
by Amit Chandra

Chandra Date: 2020.03.27
17:14:53 ..-05'3(!'

Specific Conditions:
I This consent to operate is valid for production Sugar and cane crushing capacity of 9000 TCD.
Unit shall submit the plan of STP for treatment of domestic effluent 06 KLD within 6 months.

_,. I nJustrial effluent quantity shall be restricted to 900 KLD and Cooling Tower blow down shall be
resrteted to 900 KLD in compliance of notification no G.S.R.35(E) dated 15.01.2016 of MoEF&CC.
4.1Unit shall use the treated effluent for irrigation on land and disacharge as per norms in drain.
:-; rhc discharge norms must confirm as per the notification no G.S.R. 35 (E) dated 15.01.2016 of
MoEF&CC.
(,.Unit shall comply with the directions issued Central Pollution Control Board, New Delhi.
7.Unit shall identify recipient drains/ rivulets and their u/s &z dis location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by I 0th of every month to CPCB and UPPCB.
.Unit shall obtain NOC from CGWA for ground water extraction. Unit must obtain registration
under Section 1Oi Section 11 of The Uttar Pradesh Ground Water (Management and Regulation
1et 2019.
,; l lnit shall operate and maintain the installed electromagnetic flow meter at water source and outlet
, ii FTP with running hours and maintain the records ofwater extracted and treated effluent supplied
: irrigation or discharge in drain.
i01Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.
t.'nit shall maintain and operate properly the installed online effluent monitoring system at the
ulet ofETP and ensure the connectivity to the servers of CPCB and UPPCB.

I2 Unit shall develop Green Belt in minimum 33 percent area oflndustrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
C, ,ntrol Board. The copy of said office order is available on the website of U .P. Pollution Control
Heard www.uppcb.com.
; ~- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
\mended, Air ( Prevention and Control of Pollution) Act 198 I as Amended and Environment
Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta vis Union of India and OA no 539/2019 Adil
Ansari vs Dhampur sugarMill Ltd &ors.
I-4 Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC approved laboratory in every 3
months.

1 " · Unit shall maintain the log-book for the generation and disposal of ETP sludge and other solid
wastes including boiler ash generation.
hUnit should install Condensate Polishing Unit (CPU) for high pressure boilers (105 Kg/cm2) to
llL';11 process condensate for reuse in process. This will help in reduction of fresh water consumption
i -:- ·111e Unit must ensure the maximum reuse of treated effluent in process.
1 -~- .\ ll domestic waste water generated within the Unit's premises and residential colony shall be
discharged after proper treatment. The Unit shall install Sewage Tretment Plant (STP) of adequate
.:ap:1city for the treatment of domestic wastewater.
I Li.Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.
20.Unit shall install flow meters at Mill Fibrizer, Mescuite cooling and RO reject and submit the
cumpliance with m1thentic data and records thereof.
: I l_init shall provide Hazardous tank in the Boiling house.
22Unit shall provide lagoon (for storage of treated effluent) properly lined to prevent leaching/
contamination of ground water.
23.The mechanical sludge dewatering/handling system for better management of wet sludge shall be
provided by the Unit.
2-LTh 1s Consent order shall automatically become invalid on issuance of Closure Order by C.PC.B
PPCB and further on Revoking of Closure order, the Consent order shall become valid.

Amit
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Registgrel
.... ..u.a:aa:a..

,uia?tFtPCrst;:t i¢a

.~ UTTAR PR.A.DESl-lWOLLUT.ION CONTROL HOARD
~ T.C. 12 V, VIBHOTlltilAND1 GOIVI'J:'I NA.GAR; LUCKNO'\.V

,\1 o1 1 1• \ 2 •- \ ':'\_Rof: 1:::1.,\,;, ,.'~..\..M........... C-I/Fa,t/17 Dated: ...... ..1..... , - '7

I. Number ofauthorisation and date of:issue! $.g/ be ch, - 1@h; a5b-a
::!. Reforence of application (No. and date):
J Mr. Mtr!<csh Kashynp of Mls Dhmpur Sugar Mills Lt«I, (Sugar nit) Asmofi ambhal, Moradb;td j,

hereby granted an authorisation·based, ci.theenclosed signed inspection report for generation, storage k dis,ofhazardou.~ wastes as per followingdetails.

,oetails of Authorisallon

Qunntity /Annum

{. The authorismion shall be valid for a p'eriod ofFive Year from the dare of issue, if 1101 su;;pcnded or Ganct>lkt.l
earlier. - J.,;J' cffo ?G/, z...{ 'Z '2--2. The authorisation is subjact to the following general and specific conditions. U t

'~

'[f;S1. C:itegory .()Tff :iznrtlous wnste:ns per Authorised IIHide or d:isposnl -Or l· J:ji~o. Schedule J,U and m ofthese.r\1les; R:11cycle or 11tiliz:1tion or co-
; _ ersee»sis etc.I · I. s·ched1i~J,{!nt.5.l (0 ii & Greesc) TSDP j

--~':----------------------------------'-· ··----- ··- ·-·

Ai General conditions ofnutho.risa!ion:

.I. The amhodsati.un shall comply with tbe provisions of Environmeni (PMec11on1 .'\,1 ,98(> iu-id rulee: ma,rt> :.h,:,cunder. ...

2. 'The authorisation qr its renewal sha!J be produced for inspection at rhe request or an ot'ticcr nl 1lw U.I~. PuHtnivH;.;p;~ C.ontrol Board.
•

0

ri:;. 1'he person authoi'iscd shall not rent lend, sell, tl'ansfor or otherwise transport the hazardous was;es wifni
, btnining priorpermission of the.U.P. PollutionControl Board.
<t Any ufi;jGtho"dse·d' change in personnel, eqtripn1ent or working conditions as memioned in the applioat1on b:r !111(.'

person au!hor(st,;:d shall constituteabi-each of this authorisation.
S. Tho person au\horlsed sball impleh1~ntBrMrnency Response Procedure (ERP) for which this trnthoriscition 1s

being granted considering all sitespecific possible scenarios such as spillages. leakages, fire ete. and their pu!--.ibk·
i01pa~1s and. t1lso cafl'y ou1 mock drill in this regard atvjegulir interval of Lime; .

6. The person authorised shall comply :with the prov-islon$ outlined in the Cemral Pollution Comrol Boarcl guideline:-.
on ''ltnplementing Liabilities fo:r pn\'Jwonin.ental Damages due to .Handling and Disposal l1f Hazardous W-11sk andPl!nalty" · ·

7'. Jt'is the ducy of the authorised person to take prior permission of the U. P. Po ll11tion Contml 1.-Joar·d ro do~(• (!,ti\ nthe facility.
S. An iipplication for the renewal of.an authorisation shall be made in for111 I. bdon:: its spry as lai; don j. ni.k
: It is farther broughtto your noice that as per the order dated 14-11-2003 passed by the Fonhte S«pm1e t+a:+ a

W,P. fc) No. 6.57 of l 995, no industry covered tinder HazardoL1s and orher Wastes 1 \formg..:-ml."t\l. ... ,:,,
Trnn-/l\Jbundary Movement) Rul~s. 20! 6 shnlf be nl!o.wed to operate withoL11 valid ,1111fluri'-illi,,n ii .:.; ,ii~,, rn•1·,,k._i'­
in the same orders that imiustt.res. which are not con'lplying with the co11diti0ns ai uthwrtass; ls!l p4 ' •.
g[lawed to operate, Hence in caseyou fail to upply for authorisation, before its ear or fit ta mint ,,
conditions of lhe earlier authDrisa.(ion issued to yqt1, closure order shall be issued against : ,:aur :i\dusu .> .~ ,rl l\•u:nny forther notice,

9. An_nua! return shall be filled by June 30" or the period.ensul'fng 31" i\·1ar.::h of chc Vear.
10. The waste,, must be safofy collected in leflk proofcontuincrs and shall bz du marked in a ma:mer suitahle ;

handling. storage and transport snd the packaging shall be easily visible and be uolc ro wi1h,ta11d pli.,,sical
conditions.ind climatic factors. AlI hazardous waste conU1jners / bags shnll b.e provided with a gt,nernl lrtbcl. Tilt:
siorage ilt?a.sliould be-?tan isol.ai-ed,spot in the pI;emisesand mus~ be fenced, covered and dtily m,1f'ketl.

I. t, TIJe,auihd!'.i,?ed perscWagency s/lall·eiJsLH'e· ll,at ncJ adverse impact on the nir, soil and wmer including grounclwuti;-r
· rnkes pl~ce dtie•n:i·attivit1es for which authorization has been reqllested. Comprehensive sa!e1y meast1res mus1 be

followed inhandlihg of wnstes and the staff must be proJJerfy traineel.f ',,.

I
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I2. Tile applicant must file returns on prescribed Form 4 along with n compliancl! report of this letternd shull also ·
m.\lintoin records on Form 3 and_ present.ittoBoard's inspecting officials.

(3, Incase ofoccurrence of' an accident, complete details on form must be sent to U.P. Pollution Control Bork·qt the
earliest alongwithdetails ofmitigative.andremedialmeasures taken, , .

14. The authorised person shall not receive; collet, ot' store any hazhrdous waste from any unauthorised occupier
9
r

generator ofhazardous wastes. In COqG ony hl\1afdous wastes ii¾ sold to any Oiher reprocessing unir Il riust he
ensured tlw such unit is fully complying with ¢lJvironrnehta! requirement.s and has n valid a\1tl1nds~1t.io.n .QI- UwBoard, .

J 5, Ii no case any hazardous wastes shall be disposed off on land, in any drain -or stream. A ff spHfngcs 'Of huz.:1i•clami
• chemicals, use..d containets~ :pf.hata,'dotts·dhcmi6:tls-$#~h as flammubkHorrosive. explosive 111id kixlc·mitcn\~· rnu:11

be safelycollected and stored. Non-compatible wastesmust be suitably and safely hni1dled. ·
1.6. His within the powers and fimcHons of the U.J?. Pt:,llution Comrol Board to modi(V .1 revoke llit: tt!m11., .ind

conditions of the authorisation issued under the Rule 7 of Hazardous ~and Other 'Wastes (Mangenenr !
Transboundar Movement) Rules,.20)6, ·

f7. You are directed. to display 011-fine ~(\(?Ji;ll~pJE!)' bonrd-Outside the main faery gate wnh regutd tw ;ltl,1ri:,.,·
na1ure of liazai'i:fpus ch'emicals being hartdle.ct· in !be pl:nnt, it1cluding \\ aste Waly at! Gut eIrtgf} «and ,44
hazardus waste generated within the fac.toty premises. Necessary compliance should b::: st111t w11l1w I~ ~fo~ .• vi
receiptofthis 1¢lter. .. . _

18, It is he mandatoryduty.of the authorised-person1o"comply with the guidelines for transportation ofhuzurluu
-······ --- w,1s1e in accordance with rule 18 of Hiizardous and Other Waste (Management and Trnn boundun· M,1v~•111cr11,

Rtdes, 201.6. ·
fl).. It. shocrld be ensC1red that hazardous wastes shall be properly collec:recl and pm.:Jml in HOPE b;1gs ;.111ll tlri:-11

· teinporni"ily stored.'in a lined RCC tank!piJ:.vdth sµit!\blesbed.
20. An ETP sludge fest. report of a laboratory approved under E.P. Ac1 shall be submitted along with cpmplianue o(

this letter of this office.
:ti. Used oil shall be sold only ta recyclers rngistet'ed wirh U.P. Pollution Control Board. 11,e r\!eord sht\11 b\!

maintained.' •
22. The 09cupier, transporter and op.erator of.a facijjty.:shaU be·liable for dumages caused to the environmenr resulting

di1e .tp improper handling and disposal ofh~?<11·d6t1s wa$te listed in schedule 1,2. and 3 ,ind shull be liabll! :v J>.1, 11
· fine ;lts levied by the State Pollutidn <;onttol B.qard__under the rules. . • .
22. {)emilsfa? riateria! wiici is (Hazardous waste) and product along with quantity shall e sen nh a a .nwrna
24. Youh a l l become the me m b e r o f any common.T D F fo r S , L F . (MIS Lu.P. Waste Management Prine 1 ha+

Kanpur Dehat or Ms Bharat Oil & Waste Management.Ltd.. Kumbhi. Akburpur: Kanpur Dena1 permute., I
U.P.P.C.B), and stun sending thestored hazardous wustes for final disposal to the !'.SDI· ant1 f';)P<~.n b;id. i.,
U.P:J\C,8. with the requfre<l mf!ni.f~st (documenl-.o'fproof) within one/three month o! this lencr. Th~ arnf11,1•i1\·,1
incinerator is with Mis Bllunrr Oil Conipany, Sahibaliad, Ghnziabad for oily waste und pu1111 ~1l,dt{'-" llr,i) ,11, ...
co1111non incinerator m Kumbhl, Kanpur De!iat. Ullar Pradesh for 01her incinerable \vH~\t:", I Ill· uu:fl,wi.,,, .:
iur:inera(Or ls also with U.P. Waste Managenrnnt Ltd,, l(urnbhi, Akbnrpur. Kanprn· D,;hat.

25. Yoll arc req(iked Lo store the hazardous waste safely and send it 10 ·1 SOF1incmerntor 1\ith111 Nini) da}, ",;.,
months Qfits generation.

26. Copies of-Hazardous Waste Manifest in Fonn-10 shall be sent regularly to l .P.P C.B. lo!' t'm:h -:;H~grn::t ul wN.
senuo TSDFJ h1cinerator. ----· .. •--- ----·- -·--- ·-·-

1-7. Brrrission from ihc 92:!1111mi.1.J .Capti•te·incin~TTITTSYsfock shall meet the prescribed standards under E11\'ironme1'1tal
. - .. · -Prottmtibh AcT,T9S6.

#" (Asilih Tiwari)
Mcrnl.Jcr Seerctnry

Copv to:" R~gional Officer, U.P. PollUtiOJ1 Control Bonrd. Mon'1dnbiHI for inforinntion and nc:r:csst1r~. a1:t11111

-t\mit liw,d,,,,
Chief Environmt'lllal Ol'lict•r

Cirdt: - 7
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i M/s Bharat Oil and Waste.Mtan@gemeeltd:(B9RAJ)}jiCmpay regiqercd nndrhe Gmpantesa
'956, /#pig is registered a#fie; atBi+53(GP$pg#sty3ittits±. Ne Delhi,. 1 ll)tlf-5 !llld its Mgi111;:!;,11:, if

\ ,·,mn
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;
1
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..i.L·t')und rhe [·fJ,mnluus &.0tl1~r\V"astr,:{NJ11r.ihgen1entTra11~!K,,1r,a;,r_\ :vKvcmi:1!' ·i,,.~•:. )}J{, ,,.,d .. ,
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'-:--~~ ,'W... , ,- rYi~:.

1,?~:!,:iZ,!j;/Wl\c'

0. JJRS'r· Pi>RT s[Jali. ,!ll\'1)\ifilft!~ U~:.~i<i li(i!;!i!19.u, l\1JJ;t< . 01ust be~d i~ O,IJ!ls,
pfegingrs!bags so as.ti@tent&atyid@tpggespiftgeor.the ma@iiat,burlgcal.tssent
At .actaty.Co:ntaPoriiis~ipSJ!!,TT1Jt1g~9JJi'5\WJiKSW'.Bf.\:r<:'r sUall ~if◊J tvte(a!Uc.PV,C'Zfti~~k /1rgµt

oranaratvile trees steam7
...~~--~~-

At1lhorisGtf'~1on:aiofy

, ' ' .. ' .· '. . \' ,', ·. '· '.. ' .· ' ... " ' ' ' . '

$. FIST. PAREsjilt,keep: ready;'thje .#fa#ju6is 1base.as- egg thie nimale gen.to:$#CO#t3
· 1?~Rftf~r"~~i:icfti1011L~~ Msiai(~p)ftoit ' · gateffirig«e.diver&e«ies• gir jRijit 1
' fvl.l~,i\iMh1is1rs• QI" lmWtontft~tt;:;~. . Jiµ!; ,f?,)'.ifli11jnn C~m11•al 1:'it'.l(lfd mic;:·..s't'1it

1
.t,f)i,/,Mimi'

dart,giifeieriiiis,'fuuareemenlot%rig@i8fiie«iii#sposatieechologlee.

4. $.~('~~bcl¼ii,~;~h<ll•md,,i~ni~;,i,,,,i ~J,in¢,i,i10i<1iW·PIRST l'AR'J 1S>m ·•lr ,..,..,, """°~
't1nrt:tl:lfr{i !?li'itdlaims ~IJ;~r~1~~foiHtt1~J{~A£06'\'.ifieiJrciJl1iSP5 affhc FirstP.:irt;fo Qt1'.$b or l;Dll- •
ttinpfiateeofsfitutgy.nor±is;ribe'pi@rt£SECOND PART.

. . •- ,/' .

,, .... ,! . :"{ , • • •

4 "Se«dot:.Pint,on.regeipeof$vitietiii@iii;i:iom AR$(:'.Rii,syn plan a@d:she@ale ttfii
lcWs~;c.:r..qf.1!1g,'.Jif~;:i\l'.oQQ.t-',o/ast)is}:tr~irl;J&e,a~1tji~r,5,;/>t' .ffij'$'f' Pfli-HT•.,i•imin· J{flm:~tP!'t'sitll;tr& .
!foys: N'-l'.eteipLJ:;1\sueff,if'lfo/''!1.@9,11/,IF~~(Ql'\t~ sFial! .gnisure th! H4zag; Waste mal he
peeked.introaer&E.Julsoroof"Begsipolyline'mags.or gomaihesfor sate «romeoriglen,

· . •3 .. · ,· ~ ·

t S~Q'(-'Q ~'<&T- "~.,g~;~,;.J;;~;diiii,i~1ii\l1(<1,, Piv•Wmis ••r:a;,,,,,d.,t,s -& Gl,11,r•\\\t,O,.,
:aYllitiM~fr:netit· 'fra11~!:i9p~iaw1•fvl,gt~l~~fu-}utfiles/2p·16'·!1ftgm.en~(~p. frmh ti ft11:' 1.6 'iifo!!j!:'Ji~i,I hY!,.NdoEFY.@PeEl, . . . ' ' , · -' , • ' . . .

, . , -,

Ji'Hlf.{:l~t\.~fi,1;tif pit)' ,Trtiiufo'~rj!i11'hi.;- tli1t-Cl{$, li'illifoii T'hous«d :Mia ftns tjplie.ruleT
(ch9Jr .Rs, 470o i@«SIg9pi$p •to»sir-@s:. M6ii-erudite Li)om€ Menroes#$
ep6sit j?hi@gli »iIFbe ii@net&g& notthe, tiie Gt;sigitug ot. 1.!iilr Ag1;¢,E11J{ltil.,!f,11ilm'eilio'\ifsbi~ -¥,;i:r;"~g:1·~:tf~~tc.u'J_>'"i)'(tca'! nv e~wn:lf:J:rffe.' ·.• ·· · · ·

' ' ' i · V ~I r'· ..t·~·-::· ::'; ,; l, ' ·. . . ' . -:=:· ",°'
~;, , -~ .

. :t :, ' ' >.

i, '.flh7,<"~~!)J.ll;' ,pt':!ei'.vic~s,i~,;b9. 'PCO}'l<l~d~,}x:1~~~Qj'ld \P.~r,f·l~ lJnii'ted lo litr; ttal'l~l)(lfl through
ufhiiied vehicles, tiegt;stoteiaid disps::6Hazardous Waste of Firsl Pai as per tu
gidelires prescited:pg .fit(fomn:cont.iyts6;iii@.or Fiest Pan can at er«4 Hw: ·<2COD
.?.a,u(~.,e,Jamdlre.c:11y·}1t ,if~i~•i1,·~9~, · · ' · ·

1-
1
I

l',·

;:

IJ

I,
I·
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8~ t}(R,$'.J'·,PMti' ·has ·ihaq4~t§t~\·'9~tlg~tiqn~:;ri.'i•.\'$¥di•ige·i!lcy !.!ntirc p1·utt:11S d~tarJ whi.ilL !1;~ls 10,
g-&pe;aifrm ojrJ~zi1t9;ill$, \¥u¥f~:.Mfi1qsJehr!\i1\ia ·o_gamiw pet month ,1r ~t',ti: lq se(ip'N,Ii> PAUT
[Qf,JIW g.1mp~~ hO'f~!il~.1t:rro1~fr\g'1:t1)e! ;~i:1-t),t~

0

.~hl)m.i:l<:1jjsHe:. rmd lt' di11:11fo 1)/J.r.!tti~[e~. 'tor.
pmprehebsile.arilysis,4pdiris;jgssirdjsiistd4+seeor. _ 3 apses iet, agte@el teten he
~efrJit?-~;:1K,;~ 1fo:·pr;'!t.~-~J~41,flifh'"Pi:tMi1id_-b_r bsl~T J\\?,1: '~baft ~ J;~pt1•ocii1fld,e1lpnl,:~M·~~1;clii\~ , .
J;,\rt sJ1nfl a lieloseitsto'ylit-pattywithout.the FirFairs. prior y,r-:ttr(!n.,c~.fi~~-!it, ~riilt
ct1111~e-~1:w:u ,survivl! r~mi1i'I~i9i1, l<>t• ,a:11\irir~.tl:ol ·l lls11e1 ¥ef4:: J;'n-er tJ.1e tl~t<1rmln~·t1-0h or thi~·.
Agi:e.en.1~,H fo.l',nriy: i:~•~9tj\'iv.lrat~i:l:!'.lV~i'.: : .

• . . ' . J ,. ;•,--;. ,; ' -·;..'

fr - Frrts-1·:-r?:,\RT sf1nlLntt¢f~~:-~#i~t~f~11slvt\:t,~p;~rn_1<!r~ i,r.:i1lJ~I.$.~ep,:nr · fl\ir•:,. ,} Cl?¢H ,ipptfJlfiacl
lorgtory of eech: type,oflegljiie 'W/±ise ferFm.ger pit-mess., I he even'ahen&e

,~(tT¢i:eWc~s ii1 th~ :.iiifi[;y.~/&•,r,G~-''ll~ll "Rl:RSJ ;f.'e,;Iffm1iy -~~pd)~ ~~pli;:;. w ,t i-tJ4li!iillf,:-111trpecf
THIRD PARTY at, ihteii#dij.'cost;-Neil @omriprehens/vema(gs1£$/3epi6rssall e.pneitie#.y
'..1V~~ffP~i.?r.(w,rtelf~tij¢ije_·Jsi~,-~1!\1~fn\~xe-• ...~%?J1i10\lll• .\V11Sic\.•c@ft,tiJ.'erJsr,.~;.;:m,-0rr:ciftfi;yf1ri'Jiit'
rosessrechange'Tip:'fiepioduitgjjxjet&, ;Reportsniiistc.be.proleita$#op, PARTp#ore.
sohiediliagplek-isp;of#jiu@rlotsiii@jst@; RejiSris:slalr, tesentia•El«etomt; iail.a&ell.2aeh

··.:.:l\crr.i~t/~P,tl,q.d:po,~t:IQ,~$.~9'tS:P'./?}Mt'.fi>;·: ;{' . ., ' ·
' ,, o'-·' '·/:.?:>\;' ... , .. ,;_•_

7. f[RST PART will prj'tibaue #it special4##teriat 1zcnlliwg I«cu n; «s aiii sf'e ~i'
Hn·,:u\ii luad lhc-c,ni.ttfii1;,.1;·:t1t;~j~~:iiP~'f.\P4n:t fli:?.ril~~,- lilli!e. V1•!iid~:; '1.'crt1li:!' 1r.in~rot~{~~1...

' . - ' 0- ' · • ~••I' ,;_. '. •; ., . . ·.. - , ' , • •

•·-:.,~,;f:,'-.tfJ td ~1:pl ! the su#use pie ulersggver.,94yes#Fe±:' weint wa•au. he=di±p,4y ­
'.l~C!tJh!-cJl lh~mirtea;ik ' · ,;·> • • · ·1

\,
I

I 0,•. '.O.te.:CPOllli]reJ1et1si,llt- ..A1taJf~i_s: if~P9ii'~1rrutd~~~Wl!i~t:ilie,di~pQ$~l .f1.t1J11Wa~- i-.i,~~~ ·.P:tT-ll1e.'\V~s(-O,
· Ghar,fcf&fisH~;;,ef.l}'q11~uPtriW¥.!~,A..Ccefi.t~)ll1~i~rJ~~w~, ~f~<llJ.JQ '.tli~• J7fR$:J" ~#llt-"'J\mi~.. i;i:i).<ojlic:r ;
cine#jiarts@tation .hi4t@uldet; ii.sgfe. 'disposal 9f'Ha«araus.Waite. pwpgsal Phay1
11)11t1.fiFJlf:iJ,gi~f.\diJ:iet~1JerJJi, Jl_I.R,,:%T ~~-~&1flti1J1fl ~E@'0NP :r1ARTfcr fiA!lhZl;·'.tJle Q!$pJJS.!li lja;{~ bt .
btsis'is#!gtgE,Thi±.begre.userehktge± aredefine} i.Annex«retothisAgrue#eni.

..,, ,.

I l; FIRST PA.RT +ill.gaittaifrind.file$a±tails ofale:.iw asethe provisions-in uonus
P§r~wtt(:9,~;9rlb;ed· _i-1)'.!Jl~~:R,iil~sq'.peg~ flpr.mp ~ll\1JR.e1f)ifo,•Id!,ld:bySEt':()1',.11) 1~ •\Rl ·gt.llONL ;pr;Pe: '
1irJ\1tf44tti.R~:ri-b.,Jt7n~~iHe.1Ktf~~t9rm.efff@i•~p"rfoycihe:$i;Q9>}{!l},ft~«r · ·
• .,, • • · ; . ; . , · < !·. _;:,_;_" '. ·,, ' . ' , •

. .,
11, (i>l'~ReAA!Fei'li"'O[i~'r,,li'!fil'~lb@a.ii.n1&0!\ln1,;ions.,w!)ij~oJ<l, 1"1\\11"iijOofa 1'Ttttfo.

·Wtli¢·rtji\0vi,§'iofrs of'}fo?i!i.tj9_1J~f\V,ti~~e::rtU'~~iifrd1i,;9tlS~W!1$1e uMs-~nl· 1htie J"tirfog,•t11r. tt:m1 Rf
this Agreement; ell'chprgesof'is%#dads;stel@ring weanspoitaion. h!b11.i111i?. n·e--,iimem-ll.ncl
-,U$P.lJ§.~l·111c.Jud(ngptist~i:li:Yff6sa] rt~l4.ffsMli,,re1i1~#r1,Yestcd a! the- re,;p'""~ •1 ,:_, . r Fins, 1>••\H I

.
·~· 't:-~~,~--~ ·,'. '

.,;.;j.

Aijiho#jaod:Si@ngtty-
.•.. ,

,·'

#ts

ntr.I
l•".1,,'

84



' .. .-::~:' '·::...
1 • •·_.'"•,·.l,,. •· . . . . . .. . . . .. ,. .-' .' . : .. ' . ' . . .· . . . , ..

14. FIRST PART sfall makepaymeieforWaste niaggerent Sar es , $1C3%19 t4RT43
vle1:-versa. per JserCjiiges.nil'other terinsam! cnoiins as y.+ illft•e.,,~t Jet;:P~ tU.!JH

1
1fr~;;i, .fr,Ann1.n:11r..:- · ,. · ,: , . · ·.. ·

'· ...-,
· t "·

' -·.,; ~ ; ,
~ ·'''{­

.. -~~ ,_. fjf~' .

"i.'

'J j 1tJits-r (4A·R,:Ti~ tt½sp.~~'l.b)~~9 seg~eg14e/sfore.f~rie1.1niv.f:,teNil fll(!:!.il tht• H:,z,~rdou.-., \V,,,1s1~. lw,tht!
tori(rliner iirgvjcJ.aj fvJtr.~$'.f 1?~'.Jt:TJ~ a' tttmHln~ l?-tOJ.l.~r 171~.nJier-.•utd r,\I ~Ho~.l[l~ 4\ip~J:ri~.r $1:ii,.
i)lioJ.!ld. be IOClll:&i~fo· -rt~ ;ffil«@Nd.'·p,:a;P,;f:,' '<;i\)filck. 'lQ come «tau tr ke; Wiste. Th
1iansporersrcNp. Birt rs&ijjgs:#tie;iict3ci wea at iia.a· Wistei1!a+,
,d11;igr(lllrld nnct C:011J~\!l.!;.n".'.h~~'i) ~i'/'liit1i:its;~fit'-il'ittic( ~-~ l ' '.'. ;. .. ... . . ' ,, . -·· •l,1• !: ! ,t1t

1
1i:",.'i

• • • • . . . . • C . • • • • , , . • • '1, ;,:' •.. .; ' : >

',Iii'!' ;Jh < lfllS'e, '.(Ci.r tty ins, tieS@Np.'P8'7" v&mi±le ±s ·senr tel wiihuut. ~l\:ifig,':11ie
J1'-fr~11f.9t1_$ \~~ilSieie;v.ent:a'trer:,!:l.~!rtfJ~t:tt~l!iolie#.py · lflltS.'l' P/4-!t I, FjRS4 PART +WP 'hevs io
)1~x:.i:l~lll)I) trahspori: qf1~r~~SJ~2~~~@~VPl~Rfl\ f(ir,a.htiptil1,Q1.n lo~d-rjf ·1 1;bni;-J:'lV!T.'

1iistr«rt.silt gralf,imes gsoimni«thartre.r#tonkor me ,.,,._q" , 1<.. 1.,, o,,,i ,1,., "
ire:iforce an;lilts,ciitdefji&ii#sstd:fri1ime tome re,midi 4adlr a Wag: inn
±her goltejin, storage,'transporrtin -an4,ielivgrj herest.ad are! ·! +not mejtfice a,
air@liy er'ts fregping,al$g,giiljy;ih al! ironnenl Pitter4trL.oasis..$4fay J!\IJ\!\
iii}:' Regolisons frontfidet;4iijiefijt@a@eat;prhe.Rte$,.R egguhatisindNe#ifiet±ams-mnaeor
ls}tr,r~d

1

• HW~ffe.11_q~e ,ff@fi';tlfi"iejfo~.qv.1~]r.1~th:e.j:,v.¢n.f :6Frrln;t ··1?.1itt. J!Otl1tJ}1tlhi~ ~)yY;.bf~l\ch. iXf'~\~
;Oiiu(~t !!ti> slfit<"' ~1.il~;®t,. li/R$1f !!?~f •hell !hi,m,s,, ,n 1 i.,,p w.<(e'11'\ll),J;

. .SEijgNt)'. 1>.ty~•r'.'tito,sn,{:i.i)~i,m;n,i,i:)~t--1UJ;,~.,ajtiJ,s,,: PltWll~llJS',J;Q~I'& Nici Mlr(li !'\ ttf\,1•h3:t$'Q6Y~r: (1iltl1l'!J
brgughs agains or.sis@iii&id'.or;ii&srte 'bi$f?ND PA~rarfsg lj;at+r usaretuft.arsuen
?.1''/:\'!t;}i,¢oi,in'tr.iMF'li5~ltcJ)W,$lf.1~Nltr inll1;:!t•;bJvat~:·prpvjijJ:tl, \bt!t~'tl,:(!' PfliV~I ·

. . . . .· '. \ : .: '.,:·:,· . \{ ., ·.•· ....·
I,se;jPARTsfiill.inide@iii#y#if &keep'.7i4emitre&:th.oiher.Ptragut.n)res ron,sand.gaura

·.al I •,acti'ons~jiµif~j :l~J;Q~p:¢tl,jflifii_:-~i~ln1i.;tlj_frit ~~~"t.1(•9}\ii111$;, c'it,;!'s.,_J;i}l.)'111cm~ ;t!!le! i•µ:<:PC!J1iie.,'i\_.uf
, ·«•hiit~pey~r,·hg!i({-Cjiietdi;:b~Juifcj:~c/,(\\I::ff!g9rj~;q)>'tliyi-'tlil~el"'I>-AI'<T'~\•h!ltb5:r-J;\.j' J%Wt'!:\v.r·or't.is;
virtleof'ii@-petfniaceor haps,sepsvgheeigrn&rt-eariptianoes by sftber. P5RT. or'2rigeta

. ;-\'i1;E{;do~<lJtic:iHs'.ki't':t1,t~1ffi:gt~m9/it:P)'':;Sf:~~;r}!Je'v~ht Ac.r,.thci°%des HIid tti1fGbiel~firies, . ~• . . . . . . . - :• ·,~ .. •, . .. ...- .. ·1, . ·. , .. •. l . . ·.; ·. ,. . ~ . ,

t1~1§}'Wittliqt)f 1:~if~~l[·-tJi~mi1tl':~tMJ;J.;.BilirWrim:N 'ffm PARTltS· .&S t~ll-ll}l;)J.tj.. . - ' ··:. • ..£.ii

1,9, '.flii~·,,&g:1tel.1l.)1i:iiii, i~i,x~~t~)"!in.w,~.er1btF6f'.5:~~~; {ffo!!l . 31.10;2017 rfl .l1tlrJc'2ll4~t,.,;i,I ~'111 -~~
rei~)~\1 i:J1~tea1;er:: -Oh ~,frt1ilW; .9~-)(F=.~f~M li!ff)fs. -~lld' ,C(/liicfl!iot'i'~ f!~ fl!t li l':c a1'.\'!¾~Jf;i' iJ~~(t.",j
~ehv¢')1 !Iii: (iaJTti,:.i.-, ' . . . t' . -

ii asr+xisiall.isejets@eiteesassstgo«pr psi:i aon ,,,.;,,n:,. C:,, 1~~ e;•ml)lu''"
.. Jtii;tQft' gcnenltl.\U l\~nlp.tW,;Ws~le-;.~J-i)grc'!i!H pdifdi,-whi~~ ilit.l !ig¢;;il:'!c111 h •Ii ioi-i;i, 31::C,~ll~D
:t~~~~'.1:'. 'h..l~$1 legal:),y.:a1&\J'feI.¥~wlV¢¢!;d#~ti~ppjl:; {i~a~ fJlspr}s~ .ha~r.dou"' \~!i!;lu ,froti,,~~.r
li~Wl.\~r.1rto.!ftl1\i.·1Jgr¢e·dµet.iq~ ,iif;Jf1"1!:!Jtt~f,{k~~\:l:wlii!~-this A-gr:ei::m~mr L'i in-h1:13;: ;111(1,payinent!;in:ide\:'i~,P.er:...~g~t;:¢pJ~n:'t,'.(~Jiit. · · , ,; ·' ,, . · . .

:::!I ,•1f ijr:iJhe: term§ nr(~L~ci11ilirib'njfii~:,!?*:,ui~~tl]~1s~.~bf'(Ms _»;g}'".!:Crncn! r,re mll ..jfr{t tct h-l HIRST
PAr;j olI be$gOND. PART's·gespoisbfIgy IQ Ifft, tii~§IPP1~. r,.::m tHM ilifi1in!i.,} c,f tfai
'.!:faiiir_dqo~ W,n~re;; ,g99~f!lti:Ji .9-',},•fF'l~ST'"iP>;\i~T. ih~~!;t@"<!.lhce •V,fftfi" fll'l' '-~liP)!, f:.i!WL '.!f,.ile'.-4 .M:~
FlI{ISlf.,PA'R'Y sh?! l ,!l.Qf;nt3_Y,@i 1{QS' ,li.~.1>1lif.V."tW!ml~p~tff.'.!J1 il.11;;; (~ga'ri\,, · ;

· ,;~~\- i .. . . -_:., , . ,,:··.·u;:;_;,_,,:,,•l....:.c..,".i,~;;:;irit;~ffim\e:.
ForE!.harat:Gil,Bi'•r~'.,~it:.ti~•~ .. • ·.

'h . ~
.Ii' - ,-
~ Atilhorts11<H:ilgt)a,!ory
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1

a rti'e main mote of".tirit·l/spusff AM tat} be fig#qeratune' .41.11•'· \jiJJ'l!) ir't.j '4illi,,\l.••lfl!ef t­
·c:~1ilcnted !intl landfilled;.qi;;figdsf 6is$sit' a@ depends _. ,n , to.: l'laiati:!J;i,i~ •"M'ifos
char:nctt!ri~tick ariiJJ:"t1~..1rr·~AR:C ~li;ill•h1f hnvti·w.l}- lfoliifuJ wha1•: •c ""'' -., !hi" rigitt,1 · ,' . ; •• '.:1·_._,·• ... ,,··' •

J3. The u~e.r CJl.ir.g~,~J-e.~~!~,i"AAF~•;~iiij,t,11}:f.t~•.villfor1 •:J11 f!lr t,ilc<ii, ,'Ii : w1. ,111,:,1\.1 W-i11,luoa){l.¾i<,
Jrtcfcx rwPlj, .(Commo~JU~)S f11,~.~1;.,,,,\JLJ:ncl{~;\ -~na rme'v .f> f,J!J,!lnl!! l!I 1hiJ'q'l.l?lif t1~'.J?H~iiil)ori,;nff.ue·
~q,$fii. ar~\I :o'ir fo'iijii;8!'.!Cfc!\-$t,ltn!1~V1St .e/~hii!l1cfn· 11f.!liel QOS!$ viz., PeerTiff; ahrange in
Disposal Telri6yogis7. Wge Hikete, to.rre .tl,fo\V, .Eur th!?~t(~70.S~.of;.;:;cal;ilion Ir:.fi:i.':l, c;:qs_(;•$.,O.~·oflfr#i~bJ . !'b.'7,Q{.)nsJ.:le1'e,,tl ~~ .fi.Jelilliiihcnt :-o,ftoe (lll!.~.

2# SE5go]Np P4RP#esieve;iv± tocancelhiis,Agreeitent#F r.'11{'$1?ART'&1ITl{/tt'fl)~lisc1t;pa~
he,f«dues,4i#ertept»i _ :t.:n~S-j~ppltsi\_olrt tp f'IRS'F ·PA~-1 · ml.m~ll!lt'lll~I- frr j,\:~ile:Iute
AqJ9ttt;!:l'P.x.i:wd,,o,r11,r1J1.-:mwu1!·.:i"(Jntt:.«11) cf.~J:i7•,wHJ•bJ:':.iJ!owe4 rr,,,., tk d:,1~ . .-1Cs1>\imi11wJn oi

' i'hvciic:e. !t1"'V)t,tti.J:AKt ;fuHs; to pi'.fr 111•!{£:l.il.ument cf'·tie fnvig {hi r, ! s,1hl~ lnp,".l:fr•.t're-'
,@ l8%J.~!"~}'W.ll{anµ!\lf,' ·tf/i!!>r~~u/r ffl'C;lilgdl,;trt:1'\N. lfJrnl ka;(,. •1(,.:11l>ci-!hlp,. t'wf1.;[1ur~
,:6Net~m:i t;~nglcp,11J1,1t\l(W1; ...rt~~~l¼.e'.Uleiir/:R~;ptla.111/1, dt!~µl!,q :a11~•V1r,},iql;!JJ·Uf j'iu~nt®i·-~w~
,-·~\1JJ~l/lQ•TJ!SUIGri .(!~~~~IJ(isieiJ -~~(lfmp~r~h1P:JU!d.ftirl~!~urq,_~f'iYJemqef$1li~ ,;ippp:;ltJ

1is,;,t.ih,;i,.,.. 1\(.,\s,;.,\11\i.!''.i;~ill~4if[l!r ~I~~~, 9wl"t,!1Ji· t,_¢lijl~l•W•Uh,!Fhs i, ...w,.4 "'. /SC@ND Pr"s.jieils9,Mgvljen,hie prigs.fer Stl,(."lj [n:,';(tmi;;JTL. Mchliitjurts shJ1tf he
· idetermmedon,@:p@gt@asp;last$;.at/ir:faretersuge
2o.·Notwhhst:mdiii1l1~~l'iirfltJ~\~C1#1Mi~8. Hllrefn.: bf:ifthct !~Elf!'" he~m ~J1J!1 J~ li~hk,, for tl!Jlllll,gil!\ I\'

. Ji1fr~ llii!I A'Sf,C~llt;.(W}§fii'tlrtat~a,.,rQ)i)ii"1y. d~frr}; ~lJ'' ~ell!UU iy.1 thy purl·man: f' sch P,
lr¢t1irn1d1:t lfs@tidelayorle#it,inniforial#i6edeiiiis 'framspmdtuons. 1,11.?}'.ond:tb~ fi!lilsu11abJ~
~!.>t1frol of'sr1ch Rlri;tff · · '· ·' • ;fo;(:r,qt:UJni£:cj4/fo1(n/;i~, df:~9.l: fires._ •fl~q_~!s,.{e:i.'fJ¥fii~:dtt1t1gJ1!,
ii[Qf.$;

1

WPtkstEipija,~~1t· ... , . . Jt~'i~P.Y.$Qln.igfi!,!1);,j'(C!tio'M't:ir ·a11i1Y~~~- 19,r~e- pl,~Qt•Qr:•Qtelii~y:9(ilm
g#use ·unavoidable-or7bey@rig4tecon@sf:of\eitherpatin@ruttingany #rbtranny mtg by he
:Gl;>;v,lln:l.)J!!.\lt';{~roh1b1t1~JPtl.1e,c hatJcJJ1l)g:). -9tt6tn1\!~sJp :or,(;ot).t1ilu1i,g rJ,t)lbe~ti\:•<:t,, -W~fi1i!tJf.lf'lill'. 1?f0J1lems ~\l~l,l,:nst:\V.~rs;,of.~l*Ur:!ihfolNrn!ti~l · · · ' · .

. •;1,.~ 11)it<la)ft;;;;(~~,i11:l/il~f •···. i<.f~c,ffl"'•~iit! -~~m~, r,i""""" i1'i,~'m"~
. . •r.egat{;lihg :tli,e :~ul?Jdppr(i_i,itfet~ ·.. ' • . ·. an4'.:,s!l!i[~St18Cf,lt}~e; O((n~~,. aun ren I ittifr,1j_ll,11tip1~ ,f!gt~rni! (Jtq

or@rrengens,ifiayeiii4ts#let«tff$sijgij±ijeffendtthijo:by.ma,oetweetteia#is# tea±.
28i.,#jis4gesnetis@ii piij¢ pijs%j is$j# st4ntiig j@afepl.erststitfie«eeies
- le9psfityte#.pargersliipi ntrosagpenee%bysudetwe4mahtepturusyheggt9,'_.

. 2ij'tit#sgreeiieojfitap.be iiiiitvi&@'st«ii@gidef.only. lyring ·,chil~- e:.i.1.i111\ti;sl hj .~rm1. \1,clrl\lf\.r. .l!1lt~,Jii~➔i;ttf1t:~i!I~ . . °.' . . · .:; • · . .

·3.h. ?::nt,l'.~,rnis til)d•:C:ohclJu:~' jJ1Jfi,\-gt~~!ilt,)ll;;irt~v.. be waived any tie bythp#tray tlfai :i!\
. eijJJXl~fto,;l!),e; J5~i1@f.'I . . lj~H#9:~\V?JV,~-~i,u~i$'i b.e. iii Wt'itfo,g rind IT!ll$1 'be; ~~~9(/(i;:11 by -an
~P.ttf,!_1g1:jz;;~9,pffi~e)' 'fif~!!~lHµ,ii'f~l,·-5')\'.tJytWt'Jn '{JIJ'fl ' otc~silin .wi 11 not hti de~m.:d·ro 'Q'~, a •\Yahwr of
,:i:~1n:ilfiu, QOJ:asjqn ob nii~• Q.th'er s'iinDJir:bi·~n;:;11 or,,.11011-ii1Jfrllme111 Cll\ .I tutur-0 1'l:C!lsion.

s:iJf'\f11H1 pttr~i~J6it..6f!thit~i&i~:.~;1~i1F;i'.t1· liei:i/Qi;!; be il(~g/ll i111'.aMd. c:r, ~~~i-ffh1:~~-i,t11J.e fJndt:)i ,l1it)
·pres@it.orutigre,las;sii@el?piojl$ions$pall 9ejeemed 1erihifijBten«l the«wriiainiiig pans an
,p.rm(J$tq11if9(Jhis-~~i:h'lttter1t'sli~1! ~~e«it1,d1J6!kforee.and eflt:Ct. ' '

J2;. 'f1\tli~r-1Pa1:t -~If.:if li~li,a\'f~itlieJ.( :t1tl~1riJn.ilW,Ql'tt::A$1'~,i;tirnht:,IJf,On'_fjJ ;/ O!J,3,u.tra,w .wriU~r1 ll(IUfa''ovthggothea:Pargltfie@es lgetuse, ,
3.3,: isle«alyrmnit.sties$sly}aider,' 4ysgiween ae partfCIJ llmt llw activl~• of 'lffl~ll):1,

u:a.nsportat1ori, fr\'.1t1tll'lifof:•,sto . . . . . . . ,gp·1~2fl1'd111.1s Wns!r:'i ls nn I;.1.~~;i_9n\feht yOt1t~r~
and'_i,t

1
dnqs no!' curieiilil .•purviey @fshe BIIST' .P,\R!'f'~ IWU111l\ttn1r1.11g,n11q·,s~Witl½

activities. If is sls., clearly it@±stoodarid-son[irmnei! by pd #tween Are :P¥{1i:~1bfi~ lliff
·, q<$11tiant isto!• P.C.t1$r1i.!~~~.g,1:\1/,cttP.lil'GKn1>'/f:fofastJr.111~'J.'if;fu~l)t\JJq '., . T .

. ·<·- >~1: , ·. ·\ ·. F6tB.ot~16w~1,\~.t\•;w.3,~:i;,.,a1uLw: , ..
: " . I~~=... ,,,__:.-:;.;."' . ... ""'r°'.•·" · · ..fl.:iui:$~,,-•✓'.!.l'\'~, .. ',,V ••·».

J aj '"' -~&::.,, --P• i ..,Ii,~·-· i.'''. ,, . . ~-~I¼··. .,,~t: , °!«i . tw~•·••ti/4,,J,1;,y
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.31h -~~QJi.lf!g:a~iJ:ifliitj!!d,}jl'itlies~i~~rii(:nbd,(ggncl_k{~11s:shaf1. lie ton,.~truen· .lS ¢f~ttrr~ anyJ~Tatio~~lirp
. either dieet or indite;t &fiipl6jrinjgmplpyee :between the FIRSTPA]f And· th~:pet£c111.~

e11gag_-t'!d hJ•:SECON'.:@ EAJ@·'UJJ·e;fllR1S'f::Plo~T ,5ha/t halfc rm· liah1H .y 1.;iwAnls ~utlt [Ji:tsun,; .nml
iuiilt f1!;';,mns will n◊,L b~)'e::}1~1 ~!µiri:t .\'v.li(ttl!r,ev~t d,!loJ..,,, ,ht• ni~.-- j \'_\!! ·.: , ,1r .wl,tt:,. •1.,,g....
pfb'l•ldl'Cll fon4,

0

.J,;,";:attiJt\',:tcfofi:i.ih1Ji~J,l('S'.<)ni)i'a~ri~f;fou, OI .Ill) r,,t!1t:: ,',1f"1j11•n·: \wti tor .!~Cid,:,r,t "
11\i.'1.Lh ' ·" ,m)· ,:111/trdaf1_1nt),,~~f{~.&;1•<, ·:, · · · . ··

'1;~. ,A1i~-· dlspiifo iuitslrnt9!li,8fi.Y'$11~!S,~..:' ... · ~- ,,~ft~il,.A!\f:t;t:nl\,)!lt ;~ct.tl1t· ,'i ·,•li . •.W, ~,fil~t, ·,~fln1;~1.,r<'.
• hi:ircro-,'beL-wli¢il lry'.f~':iT. f'.J\,Jl[ 'i,l.(WL ',C,: l1i¾Hlsl.,ali be:.ir;i~n<i:-{! v,1, l)h ,\_1•h/tr:wir o.r•1:tj1111r
lif-~6C(,)fiJIJ:'P:.:\Rjhi'foU{~'l,,it~ · .1 ~: \l'1•~i,.,~ic;i iri -:i"CWtb(!l · --!,1, · r" r.11~\:F;~;,rl!: ,1ftl11;.
A'f:13'.rp'nili~H ~Li.i(:f ~·,0_111Ui:1il1i1t~otr.., ' .it1!f.: rit~li:'"10'.I· •!1t:.tt:•~1' • 1;!: .uf i~u,~n·r,r,J!{~l•zimg,
,ft;r11,,b!t'..~fl1d.H::tt4.llf;~t1¥lJ¥mM~1J!ii1li1,~•~;1~1a•;i' ,! '·,n•., i,k:11, •. / ,,J,ll ,'11f mfor"!J.I ilW:Irtl
sahu«linghntelm.as49%,.i&pr:s!alt-/fin4±s) gape·.+ mt2­

. Jfr\ •~l1o]&cf:t(j:1l1~pj·tj~m&Wklitij;,. . ''')zyiliil.i~~i;;l'fl'.{$,1' PAR:fabd SE\f{~'.t,,J)t,j'.~\Pit.J'!IJ)tjµ!JJ~
. i/~i;t~~f§)/lJit{ii$,'.tiit(1r((far.:B,/!kiJ;~)~ . . . ~ ,,. ·c .e:Nfit1!1:\<J.fcfl!_Th' ·rtt,er,.~di~WhaY-e-tlr&J.~~5d)tµQj1_, .

J•'l,. ~~€0.lll/P.. f?:¼"Wf'. wtJJ ljtr~~ij~~Pt~l\v11tle't~Ju:i" J:IRS'P'P..tKr- 01111,· if1P'l'R,s;f_P:t\%'f'-liil~'vaJ}d .
. ,.... -~:leg,nl 1.iti!h'or,jilifo(llf6J¥i~d5,oo;]eo~ritt~··wiisti; ·n11d,uperi,ife:tl\1:-~pt:ci"r'icfUllll .9Y'•fille-~',1!-!l[

. ; ·-·. :flrnt-J'111'r stqt~'s JlinWt-,is nu1qtjfi!.,edJt;l'~_e1,TetratwJi~1ti;tpufiWasli:' Vidt··UP.P-Ca/J'.LEP]ll:'f.l
.~ •A • J • . . . .• ... •• . . . ,:! • \. •J'i~t"d .• f1 J, ·11 • • .--;.iJ?J?:f~\;fl. ltQ "---.""'i~''1"-,,i.,,11_,,."'.,,.!.., t,,ti'-"'◄-''!••·· 11/o \;;;, ~•~ .. --~~··:: •:•• ,~,1~-!_,~t,~ ,~ i- ir .. ,., ~ ,, .
·,c¢6py ~l1,lJch~g):. f!H~.~ .:v,41iJ( iekpiia6isent tg Opere nlg aratr Aeg ·No.
,, 1;.~, ,.. : ••,;, ;,s<.;,1:,,,..,.•• ;';,,:;~ .; ,1.1).a'ted\: ,,a,,, ;,,, .:'.' ·---Wfal,. r.ill ., •• , ..
C,Q'OJ~Y, iitt:ici1ed)::t!1~~ . . .):opt~~rji~nJ1f(t\qif=,l.¢i5-'nl::[ran.1rl'1iiati'61;,~~01•atr~(~'J~IIU!~~VQIJ:pc\'s:d

· ,i ·.911 :Ji(tzi\t'qt,tl!; Was~" . ·. . . . . wru . . -11.fier ret:cjflrig lbt: i;fU:JY,uJ';ll!f~,l'l.Pf!l'd\_'..~ .fjf
.f;tffWt1ren/I.'-I.\Y':<1!oii~~n~Wf~Mi· .. , ,.,,, . . . . . .'JyJn i,"¢tUl;pr.omptt:, 1~.3i}'4~yi.t~:~~¢Ql9p
1j@r it it,has seer@$if@%ii@,gls6if6@oj.glenvnr toepliifnmvrail.ho:int.erii;ertor
:irms~10rion .p_v~r,rt:?tlIJ;JJ1~1:,o,ur~rii,l1f/fiei'n}of,1t,l~ 1Jgr,c~mrt11 ,. ·. . · · . . .. ·
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'.nrh:i:\~1111ft .,):,Ml,q:JX~.S1l$ji/i'~Mcl:~.;~1~1etiiiliiiritlj,t li) llllWG1Q1zli,thutl/i~·11rrpirr•l"l;'!.iJ.t

'4. ]etv.souse its4iyaolenies:"
" jp#ea@ire@con«aiii#inset@zoo.mess·
i ;,. I :CJ1l;iil'il1.f ... '.: ' ,, ;,' •C "

f.·~. · ·· - ;t.J.J}•.~.' ·6~-c::;9. !1$~,ltJ~e.·a;1Ji~~f~Qi ::: .:>, • .;..•- · •.< ', •- • ·:·· ·.' . , .. ," ..1·· "1:•· '.
% 'fr' +ti#otei»a
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' 1:c)'ltis \'ni'il •cefn{lflion$:

s) 'T?JEST PART sltf ensure hr the.,#ave-Haiataus waste iuet ae,peck@d, j nrope>
jigiersiginny bags; ss as.to,regmt4itdiviigetsiltage of lli~ m1iti,:ri~h.,aui:hi~ trn~~ a!

.. <RlRS1' .r.AR! plane.$iniagingrs/gunny. 'bptgs trigged by FIRST RT ·8nllll &i' 01
ijet#alieipvc id'kepi'gtliers$joragei'plggyriederoven'entaiigrs'eigit svii} JilS(t,:pc./tdlled i rJ~e 'ti

1e)tht•.of.1oiJH,:t{atai'.d~~i ~\¥~~~~11rt!J.l:wfe.:a,rE;l-t1Qt t?n r.:~tlimiM!i!()Ftsi~: .•. ' .
, i . .. _- , .• • , . ;.. - •.•:'-,-)f. ~........,... ,:,• .,.. ' -~ tf1 'F-"!._,~ - ..,....~;--.. ~-----,-,- -,. · ,-.-: . '_.... _. !

iii)',· : · .. · · •. 1t~i~ ' \)iJ;illl~n1*\i'i~l4i.dtislrli~'%{it1.
2it$iti##%@siit&is@tu

. . . '. ~lltk&R~L"hl,.. -~1.Jnltrleki +pr@tie we:sipie: i@'fir
. '>'i:):& finn1:. ;:,:·,,, •\l•,11t.cLf

%j)pjusfates«»is.per$ii@ilitres
~~iiiUiilfEierI ,~· ht~iillk~w,:l ' ,,Ji::- .,,....... .,.._lf;."'."".,:r~- .·.,_.; ·'> .. ·?'.'"',""!""-.~ .. · '·- •-c,,)

'.' i \::1U(t1!,J!li£'l\.:.r.u1;ij1i1._i!-Olf: . "tfli~- -,. ' . ' '' . ·,-..-... '-. -

rl) ~J:Pr-JfJ(lite<f ~1<tbf!}!~?,'nfijil1)S &',.Q,t~ei::Ww,ro~ J~an_nge,,_WJ;iL ~ t..-~1T1~!•r•1.1tid'.3fY ~fp:\•emtm I
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Ji~titdp!J~ Wili$f~i,'}VJ'; -·~Q:ll~¥ffr:oi)) tl;iflnBliliil:..t«i.lit!$""vhi&:i%'J'<=<.ll)JC;~lf. Z.~.rr,{,~WQ.iJ\lli't{ed
WUh9'11t~n.q&:n.~tiµe. 1 • .. "· · · · · · '. ' . , '

-tir Jfi';~~~;iK{atfo~:'iViipt,l~~:·filq~if~:_'i· ri\~,ri~9n:i,\1Rg; 2~~!f2QQ~fH.SW,!:Y dl!it{d Hnh April-.ibn9\ ar
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··post;.closur~ irn:)rii~orfo1i;i0fthe,i1n~,l)j·gq(~ )Vus,te·f~ntifill file-Hit) is .,ddi~ir;,nu!i: ahnrg<ub!G.
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I1RSTPAR't' iisgi//@gs.. ' . ' . ', ...

(! ,-
1

I - \
I ,,

l~I,--'--------' .,,/

I91



3 %%
dhampur
DSM SUGAR ASMOU
(DISTILLERY DIVISION)
(~ Unit of Dhampur SugarMills Ltd.J
Villege: Asmoll, Tehsil: Sambhal
Dist. Sambhal, Pin Code: 244 304, U.P.
Telefax: +91-5923-221566, 221310Date. E-mail: dsmasmoli@dhampur.com
Website: www.dhampur.co1n

To,
The Chaiqwrson
District Ground Water Management Council.
District: Sambhal (UP).

:;11lJjcct: Regarding application of NOC for Ground Water abstraction for Distillery
project of capaL·ity 2.50 KLD located at village - Asroi, Tehsil District: Sambhal

~

., 1--------p - ------- -- -- ----- --- - --- - - - -- ----- --· - ---- -- -- --, ).
:q_; •

;~ cfcn:nce/ Rl'P.i'.:ltalion No: SMBLl 120NIN0001

In reference to the subject mentioned above, as per "The Uttar Pra:desh Ground
Water (1vianagcrncnt and Regulation) Act 2019 "and The Uttar Pradesh Ground Water
(Management and Regulation) Rules, 2020, we have filled an application regarding
NOC for abstraction ofGround water from existing bore well.·
KindlyHnd enclosed herewithduiiy filledNOC application form (From - 8A) along
with necessary ,11111cxures and Copy ofpaid chalari.
ln addition to above, we would like to inform you that, earlier in June 2016 we had
obtained NO. iom CGWA for abstraction of water at existing capacity of 100 KLD.
'inter that in 1" March 2019, we obtained consent tostablish for expanded capacitjf
250 KLD rron1 Uttar Pradesh Pollution Cono:ol Board. This is an existing industry
iocated in Notuied area as per Ground Water Department, Uttar Pradesh, thei·efore, we
are applying Viii issuance ofNOC for existing bore well.
it is requested that kindly consider our application for the grant bf NOC for which we
shall be highly obliged.

Tharddng you

For DSM Sugar \smoli

Authorised Signatory.

Regd. Office: Dhampur SugarMills Ltd DI CIN: L15249UP1933PLC00051 i
Branch Office: 1/125, vwy ihorvs con, "Pg'" st.or (U.P.J, Pin Cocle-246 76 1

Unl'·s: 1 Dh . agar, uc now- 226 010 (U.P.), Tel.: +91-522-23924,·
• . • ampur, 2. Mansurpur, 3. Asmoll, 4. Rajpura. S. MePrn;ino
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List ofEnclosures
Sr.

Englosures No. DocumentNameNo.
J

l Enclosure: 0'1 AppJl'cRtion No. 1
: 2 Enclosure: 02 Copy :o(CI11\ll~u for Application_ Nn. l 1
r------1-------1-_.... '--"'--' '----------........-----~----- ----- Il- ~-- _ Enclosure; OJ__ ,A]!ffli<:tltionNo. 2 _ ·---- -----

4 Enclosure:_@4_ Copy ofChalla forApplication No,2
5 Enclosure: 05 ApplicationNo. 3

7 Enclosure: 07 Authorizaion Letter
6 En.closure: 06 ·Co1Yy·otCbaIJ~.h:f'.qtl,\ppti.catfo:n Nq,:,;

8 E.itdosure: 08' Copy ofAadharCard

lO · Erx¢losure: 10

9 Enclosure: 09 Undertaking for nnndtnuili ahstractron of Gronnd
Water '

i
'i

I

! I
I
l

i I·Ml
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MEMBE.R SECRETARY

File No: - 21-4/1254/UP/IND/204.6 -J

NOC No:· CGWA/NOC/IND/ORIG/2Q,'f1/Z575

To, .
/

"-''Mis 0hampur Sugar Mills {Asmoli UrmJ,
Village Asmoli, Tehsil SambhaL.
Uttar Pradesh- 244304

+ira m;4,T

ijra ngf s qfaau1
"Jf'M "3:llm-R, ;r,f; fucIITP
3iT zia rim4au tin1an
@over mmnnt ow lrqul
entrl Grmund Wangr Authrit
tmty ! Wtet Rote5,
Riv few«hap,wren! Ganga Rep+,+.1-, .

f:

Sub: • NDO for ground water withdrawal to rt.ifs Dhampur Sugar Mllls (Asrnoli Unit)
• in respect of their existing Sugar manufacturing unit located at \liHag~ Asn:toli,
Block AsmauH, District Sambhal, Uttar Pradesh - reg.

Refer to your applicallon on the above cited subyeat. Based or, recommendations of
Regional Director, Centr~I Ground Wa.ter Board, Northern Region, Lucknow vide their
recommendations elated 22/03/20·17 and fwrther deliberations on the SLJbJecl. the NOC
of Central Ground Water Authority is hereby accorcled to M/s Dhampur Sugar Mills
(Asmoll Unit) in respect of their existing Sugar manufacturing unit located at
Village- A.smoli, ,Block Asm.auli, District Sambhal. Uttar Pradesh. The NOC is
however subject to the follmvfng conditior1s.-

1. The firm may abstract 900 cu.m/day {~nd not exceeding 1,12,500 cu.m/year) of
ground water. through existing three {3) borevvells only No add;tlonal grownd walF.1'
abstraction structures to be cons!ructed for this purpose \'.1tf1ou1 r.:,rii)r ;,1pprovc1I of the
CGWA
2 All the borewelts to be filtecl w1lh ,-vati;;,r meter by Ille furn at 115 owr·. cosl Bncl
niomtonng of grounc! waler abstraction to be undertaken accordingly on regular basis,
atleast once in a monlil. Tile ground water quality to be rno11i1ored twice 111 a year during
pre- ri1onsoon and post- monsoon periods,
3. M/s Dh~mp·ur Sugar Mills (Asmoli Unit) shall, in co11sullation with the Regional
Director. Central Ground Water Board. Northern Region. Luclwow implement g.rounr!
waler recharge measures lo the iune cf 4,44,000 CtJ.n,/year a,c; proposed for
8ugnienting the ground waler resources of the area within srx months from Irie (late n1
issue of this letter. F,rrn shall underlahe pE:riodic ma111te11ar,r:c: of ft''·' ,~1r~1e slruclures al
•ls own cost
.~ The pl1otogr9phs of the recharge structures after completion of tile sarnc-; are to IJe
furnished im1nedialely lo !he Reuional Director. Central Grc,iind Wat&; Boarci Nortllc-1111
Region. L11cknow for veriHc8l1C1n and under inlimalion to th,:; t;ffice

'·' Pl,
f l•I It; . . : • ' ' ·-: ' , ' '
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5. Tle [im al ils own cost shall install (Wr (2) plezomelrs fitted wth automatic water
level recorder will telemetry system. at suitable locaUon and ex-ecu{e ground wal:,:r
regime monltorir.ig progra1111:ne in ?n9 around 1110 project area on regular basis i11
consultation with the Central Ground Water Board Northern Region. Lu.ckriov,,
6 The grounc;I water monltorir1g data in resp·Ewl or S. No 2 & 5 lo he submitted to
Central Ground Water Board. North¢(n Region. Luc:know on regular basis at leEJst.om;e
in a year.
1. 1he firm shall ensure prop@r :reqyq;Hr19 .anti reuse or waste water a(t et ad·equatelrea:tment
8.Actic;i11l~k~n repo1i In respect-of S' No. 1 ro 7 may be SL1bmilled to CGWA wili11n oneyea,: period. ·
9 The permission Is liable t be parcellrl In s Cl non-:cm+planc nf an. f tr
conditions as mentioned in S No. 1 lo tt
10. This NOC is subject to. -preval!h1g Central/State Government rulestlHws or Courts
orders arelated to constrnoH01i of Wbewell/grot1nd -water will1clrawal/constn1clion oi
ret:h~r:g,e..or conservation struc!ure/oischarge of effluents or any such matter asapplicable.
ti. This NOC does not absolve the applicant / proponent of this obligatio11 I rt:rqulren1enl
to q!J(<;'Jln other statutory a'nd cic;l1)1ihi•skafive clearances from other stallltory c)nd
admloftlratNe·,authorities.
i4, The NOC does no! imply Ihal other statutory / administraUve clearances shalt be
gri',i.ntedJb tlj_~ prQject by the conf:}emed c1utllqriti'~s. Such authorities would consider tl)e
projelnmeritsand be takingdecisions independently of the NOC
i3.. This NOC is valld from 03'/05/2017 IHI 02/05/2019.

\
Member Secret:ar¥

Copy tot
1, 1'he Meri1berSecretary. Ultar·P(alies!; Pollution Control Board. PICUP Bhawan. Third
Floor:, 8-BJock. Viblluti Khand, Gomiti Nagar, Lpcknow, Uttar Pradesh with a request to
ensure that the conditiotis, l1je1iti<;>t1$-0·1n the NOC are complied by the firm, Th~
Dfatriet Maglstrcj_te, District Sambhal, Uttar Pradesh.
,2 Tl1e DislflcrMtigistrate. Distrlcrl Sambhel. Utter Pradesh fo necessary action
3 The Regional Director. Central Ground Water Board Northern Region Lucknow Th,s
has reference to your recornmendalion da.ted 22/031201 7
4 TS to the Cl1airman, Central Ground Water Board. Bhujal Bhawan. Fariclalmd.
Haryana.
5 Guard FIie 2017-18

I
Member Secretary
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GROUNO WATER DEPARTMENT
4fl«au«i '3aiuj '· Hual ten ' t.qty Dur41ilr­
Ministry of Jal.Shakti
Govemh1ent of Uttar: Pradesh

r
I

Form 1(£3)/Qi(H 1(tsfi)
[See fUte 6(i}~6(2)~

ucmno»FoRGI3,Egg9gOrwu­
Wt:f$.~f¾f@q>{.OI-- . !BI

{Co.mm,ucial/lmlustrial/lnfrastructiiral/Bulk user having N.O.C. issuei;I by Central Ground Water Authority or by Ground Water

ta1fftersteif@rareraiva-re=rmmfs sci)a r.a..#!!I%"CE$"k;a,auf sra mfrarraprf 'G@fq1.f(tf 1ITT"f ;;rrft fcrn:n
• 1TTff)

[UIS 10(1) Cl{i~kl1) of.the Utta.rPraley Ground yatertanasem%,gpg,{auauon Act, 201S.]
[s +r)warrsit Rum sntqt,, 2019 <ITT 'lJ:-3 10 (1) "m: 11 (1)1

Typo'c>fAPi>\lcant~·wr '\T<liR
Namo-oftho·Appllcant

. -~14i:iffi,qi1:~
O.ate,qf,"13 lrth-~
·Waflhallty~--
dz.
Hquso>No,,/Fl.it No./Buflil lng No.

.rarFionrzion4rzo
· :.Qity/J<iwn/P.ost Office
ifiraraiisiz siff
District
•uAt(Q'

De$lgnatjon
. xra
C,o,npaoyM,t:frllS,!l! · cifqJhmlffil

! 'O~tails of Existiqg Well
f4errgraf4ju

Plstrlt:t
:ilElra
Plc>t'Np;Jt9w.sra No,
aif if@niramrtier
Wari!,N'oJh{c,fdlng No •.
,<ifi~~mmr
#2Keye2Ego we, .· W'1<ITT

Behalf of Flrm/Cotopany

Jagveer Slngt,

05/10/1976

lndia11

9099-0253-6271

A- 6 DSM SugarAsmou

Sambhal

Sambhal

Deputy GM Production

/,1-5 DSM SUGAf..J\.§.(IAOLIASl!2.!.L
SAM?,HAL UP,SHAMBHAL,24

Samlal

existing Premises details attached

Application Numbor SMBL1120RIN0003
srr@avier

. Father;s Namo Qaljeel Singh
fflm cfff •'ITH

Gonder Male
Re#r
ID as Addross Proof AatlhaarCarci
farsirkgan&st
UpJCJaded Aadhaar Card Oownload
a/uitg[@urrur 3Irr qr&

LocalltyNillago Asmoh
ljlfffif~

State Uttar Pmoesh
m;.r

Pin Code 2443.04
f'q;fffi

(;pmpany Namo DSMSUGARASMOU !SJ,3i,R UNIT)
'ijni;ft.'qTT :m:r
AUtllorlzation Letter Downloa~·
iifragrr

Block ASMDLI
a:IT<ti
MunlclpalltyJMunlclpnl Corporation NA
mRmfuq;{'l1'Rwrir

NA

Date of-Construction/Slnklng ofWoll 01/04/2007
~-q!J 1¥:nor~

Type ofWell
WQ"qi(tl<f>R

Tube WelllBorinp
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.er. lg'.·
.?!fa~ t Any "

,. ,t ,.tt'
/,;.,
.o;pp)-ol(,. l:)ia1r.u!ter of Housing Pipe
linrolwzj~rn :tr$l 'il>,131:PTTF-ra clffif
(l'?wft4ktlll
Sfralner'.Dt!<tails
#@crifair
.Nt.~teria.l'of.Strainer
#2rs#ts7ft

Yes

20.0.00

Galvanzd lron

Approx. Length of Housing Pipe (tn 200.00
metor)
~•'Tifii i!f't .;lj+nf.@ °&<.fT~ rfuri
#
Mi1tetlal of tho Housing Pipo & Blan~ Gah1an1z.ed tron
Pfpo
r&fir{uviaauralpf

Number or Sttalnor(sl
Wff··<flT~l

s;tfo;
:
ii@I

1

,,strainer l11stal10,d at what Doplh from Grouncj.
L'eVsel (In ·Meter) . .
~. 1f;'ffi·tlWcr,fl <11,RTif''CR~ i~'B)

5'1.00

StralnodnstalHitl upto what Dopth from Ground
L~.vci( {hi Motor). .
&n,r?Rafnu{a+ft ?fzvit

Lenglh (In
meter)
&crrfr~
if)

o.oo

D,Jamoto, II:;
niitllmot,·,,
1.l'.fRl (fn;.,1111.·, ~

200.00

Whether Thora has beon Any
Ai'lverse ijeport Regardlrig Water
Quµ(lly of the Woll?

24¥7"rs
f. O~(afi~ ot;Existing ~un,piog Pevice fiiWtM tjJq:rr~unm lmRur

No60.00

,Ype ofPu,mp to be;_Us~~ ..
, w:iln f.trii -~ .,mhri:nITT1r°<i'iRI - .
- Horse Fogr (H.P)
ihfiraz (4a.f.

Operatlotial Device
uRene3zpr
'ti~tifil$,ofUtlliz.itipn ofWell
arks.aq@hiarf@air

Turbine

40.00

Electric Molor

PUl'flp',C:µJjac,tty {In rn3/hr)
1TTr !\fmi l {lll3/hr)

Length oiSuctlon Plpfl (In meter)
WfllR'~qif~rfuIT if)

bate of E111ergizatlon
Fci<}gJlrM DI Rrfil

100,00

25.00

01/0412007

P,urpps9;of.the Exjsting Well
faarv#@jast
Pally Ru11ph1J1 Hours
·~ tiimfur@'.it)

~leiiso·$\ihmu Modo o{'Treatmont qf
.W/aste:WteilEttluent {Far Industries)
•~'u@''qlr-"3'll'il'R' •~·m
ts«int&a

lndustnal

4,00

Waste water generated is being.treated
In ETP Which ls t,ased QO Actrvat,ed
Sludge Proce~$ followed by Ter1lary
Trealment.

J?-nn.ual Running Hours .600.00
·ITTfifq; .~ (tit l'.!)

Wh.othor the W.itor $uppllcd In Walt No
Area Through Pipe Water Supply or
Not?
ql'.l"f •1\f5f iisa sl smgf usu war4f
WTIT'l.Illf."fl llTifih
Plo.ise Mo011tlon WhothorObtafnod Yes
NOC from Uttar Prado sh Pol!U.ll()h
C(>ntrol Board for Discharge of
Effluentl\Naste Wa.ter or Not?
cpqt!T~"ifR'f/i;cltlT,3'iRmT
~f:!rtrnvr cif'J \9 3fQ'P!JE W<TJ1f1
~ree:ti'ffiwrr{fru ,3AfqffiWl1UJTm
IT asfun ? rungl
Dovmload

;'N!ieU~o;:13,aln Water Harvesting No
Str'ucturir h.is beon Coni;trl.lctl!d
within thchPromisos?
<l'tfT trmif,rqf ii@~mlFIT <Pl
fififr rnz

Any Othar Information Which You
Would Like to Furnish
ii{ sraa=rsrl amu an awn
mITTI~

As this red cn1e9ory ino.,:,• .. • ,,-,,.'., ,,,,
we adoptea pona lor 1a1r. • :• · r

,echarge \'le also obta,, ,. :
NOC in 23 May 201i ·,'1c . 11.,1. ·,.::
pono for recharge of :na ·,,,, .l •
1nete~ t,nnum
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tBy: ~''
.·. 'tf;fwnf.lmt}

L. . __·_,fr_;_, Ground Wutor Authority
~.3Aftq. 'WI~ ·urn 11Tf{rqi"{lll

, ·,CorilflcataNumberzf st#aeaa

ORIG/2(J17/2575

0210512019

.{ss!1!! Oat;:.
~-ffiftt
L!plol!<f Oertlfltato
m:rrti£Tf;( u~~

Yes

03105/2017

Download

NoGro\lrtd W;itef.Department l.Jttar Pradesh
prf.aRus+j+w

I

~

f Dectaf.?.\iqn by th~,;\PPl.lcant
. ~~- \'.l~\:Jll-JOJl

• :\;o ~:r~by-declarc.lhaI lhe,•partlculars: ruentshed here!:~::v:.~o QO;r.ee(a11d lru"e .J:1ndersla nd_lhat In oase any or lhe 1Mormallcm and Aa1ilcularn is 1c " "" ' :c, r.,:·
. . . ' . frtcorr~c]:al any stage of-scrutiny and investigaiionor '' ter,mjapplication/registration (s llaole Ill !.le r~jected/cancelled ;,

' f-r:\W\t:'i{FU mt1W<i¼i:fl; lf'.fm~:~ 1TQ~1'11la?' f1l'iifi1""tll ..... rR;i'Jli~,:R?W,f~$'~1~f:! iilR!l 1fi 'tri{ ~ ~Q'{'i;m f<i<nm,~i'-rtlr~ 111tm ll:r ...
ifs@iz 4a/tatst itmr

I A.gr~~~ flt5'.+Hi ~

I,... ,

1--
I·

#is

i
Il;-.

i
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f<t·;f!,: r,f,!lq 'tf\]1? v,pr~-5 'll111•2
JOir'1: '!!l;tl d\13:G ru

\l/m'.olli':-'-47Bi:l"i1'jf

filfilf]T ¥!! !JI st,~ p ~if Jj{iji§ 9ll i_\

1
~.,. .• · ll,1A"o.!lt1tfJ~. lira Etwan. At1kMR4g Lu¢Rn+2260:'

'.{£2pee rmrst aw«ore:sMBeL( 2or4N&ops.
Fi''!-_¥;-,_-_--- -· ---__ -·_- ··___ _ __ ,,..-·:,:··

"Sm±,rqsfpr$g<grey!et,prermen Gen4,turPieReins «rvones»o«aarc tor we
JIT-l'tlfil&'ll:f.\'!·a:"1 ti ~ffii,1t'll1Tr.itmmr .11c\iii1r:;::1 r ,, 111 rfrt.l .

. :..·

.4er.

-·~1 ,,----------,, ,--
. l - - _J -·-

G;\huusnndI,

'iITTIT'i5i'iw1•m•fl 'f<2";r,i ,ra
fas7f7sir) $ l':ffi\fr-$it'<'m•
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GROUND 'WATER DEPARTMENT
ttI« ·+a- ti1ty ± Finl $ate1 ! .. ,11,1·1 i',•{. , 11.:rd'
Ministry ofJal ShaRti
Governn,ent ofUttai' Pradesh

Fbrrn 1{B)JQ1Jtr 1(rift)
[Sc.e,rule 6(2)7~ 6(2) ~~]

cue«no pEgg""q242g"L­pr# xR@jay Id Va
·. · ((;:1;Hfonercial/lndustriaJ/lnfrasf1'llcturaliBu£k user ha.Vin!] N,OC. issued by Central G r o u n d WaterAuthorily or by Ground Water

t.ttllv1@.Ji:P.1'3ITTllfmFMq~{i:l.:i1c1-1¢rn~swearaa ##"?]"2#"?k.aars4wamer «tRft;rerntm<r~ urrt1 F<in:rl
lJm)

es+ ;44) ° J h e uarPr@ge$ @r o u n d water M. . i! ll_ijgerne11t a p. d ijeguJa...tJo1' A c t ; 2 0 t1 $.1LmR . W'.\fu@'m=:ftff .:l11x f.·NH-1 ®~.:201sm:R~inrr~'ff· 10 (1) m 11 (ill

·Typoof:Applicant
'-¥L~~iti:itfr'!@rn"
Harne oflf-ia,t.,ppllc$nt
. srrazasvar'ari

Aadhaar GardNumlier
&nrurri#sci
,}101;1s's ,ij_o;IF',i.,t ~oJ.Bulldlng No.
map;irl +ioriraari@

t

oitYffown/Pi:ist Qfflco
mi/a@qrihz sifhn
Qfstrlct.
~. ,,· ... ·.

Doslgnatlon
%
Company Address
$'q;ft,<&r 'trar

k24%##22°

13.ehaff or FlrmlCQrn{1any

Jagveer Singh

06/1011976

Indian

9099-0253-6271

A-6 DSM SugarAsmoli

Sambhal

-Sambhaf

Deputy GM Production

A-5 DSM SUGARASM0LI ASMOU
SAMBHAL UP.SHAMBHAL,24

Applica'l!,m Numborsrazaten
F.iithrfls Namo
flrar 1:ITT ';ff.Ff

Gender
·ffirr
ID as Address Proof

·~WW1J·~ ,mfil

Ur.lo..idod-Aadhaar Card
~fcl;mll"QT,3i:IUR~

l.ocalltyNlllago
7ff[ffilffl
State
1GI

#°
Coirjpa11y Namo
;j,tr,fi. <{>l-JTlf.

)\U!bor!ziitlon Loiter
rifrarir

SMl31.:1120RIN0004

Daijee\ Singh

Mole

Aaclhaar Card

Download

Asmoll

Ullar Pradesh

244304

DSM SUGAR ASMOU (St1:~,\J~ UNI, 1

Download

. QJstr\¢t.
VITT
,P.Jpt Nq;/Khasr9-No.
•~'~rol'mrmm-r
Waril}lo,l!-19l\iing No,
,~-~~-· .. . . mill

I - ·1··•;, · ,•l · ··' ·

P.~rtfouiars of r~~Txis:ting Well
~<g,Q"'<iTT .

Sambhal

existing Premises details attached

Blocl\ ASMOLI
-~

Municlpallty/Mun!ctpaf Corporation NA
;im'mfffq,r-rmf.i.m

NA

Oa,te of·Constructlon/Slnklng of Woll 01/04/2007
wrrmr: f.rnnir1af4

Type ofWoll
~q;:J,;fqi'R

Tubr, Wcll/13onng
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Yes

200.00

Approx. Length of Housing Pipe (In 60.00
1i1etot)
rsRimurr al srgma iar{(fiz
Jlj

t,,aleffalor tho Housing Pipe I!. Blank Galvanized Iron
Pip?
~trr{qlfci ;;a'q; "llliN'<il'lmm:ft

M,;itorlal.ofStrnlnor
#?ir a#irt

Galvanized Iron Nurnbor of Strainorts)
?-r alvia

-$io.
'w:R'
.'mm(

Stratrw:lnstaJl'"'d at what Depth from Ground
l!..ovel (In Metot),
6jai, isftsa rg{trnfa2nfleih

Stra1nor ltistalled· uptowhat Depth from Ground
Loyal U11 Meter,) ..
Eh,yr?ff7nan{am Rnfta ?ferii

60.00

Length (In
meter}
Gia&rna~ ~ I"''R)

6,00

Oiamote• <111
rnllllrneter;
ami {fu..t l'lfl,~, 1<1

200.0o

No60.00 Vi/hoJhor Thero h;is been Any
.Adverse Report RegardingWater
0Ui3iity of the Weill?<®:~:w,;rnml~ii>mil.lir
#i{faaRite&

ti~ta!1$:cWExlstln9 Pumping Devfo.e ·fcrm:rr;:r ti:ftt,( ,3qct,~019TT~

Approx. ,Qepth olW!!O.(fnm!)ter)
q.st .raifrte#el

Type.of.Pump to be.used
ug1ii~\iiRwmt qi"f 'llq,TI' Turbine

40 .0U

Eleclnc Motor

Pu1J1p:C~pc1c1ty (In mn/hr)
Irn:an:rnr(m:i111r1

Lengjh·:ofSuctlon Plpo (In meter)
~-~<!ll ri<n{ rft~ ilJ
Q.ate,·of 1:nerglzation
flagrflwtRaf

100.00

2500

0 lf(J~/2007

DailyRunning Hours
atrirsiat ct&sh

J),!eas&.;Suliml{ Mode ofTreatmantof
W/as(e.WatenEftluen! {Forlndustries)
.anffitrJfii!~:g,"t~U"OJTaT ~f\iEfil J'.mi)'

lnuuslnal

4.00

Waste water generated 1$ being fr13ai-:d
in F.TP which Is based 011 A_qUvaled
Sludge Procei;s foliowed byTeltla1y
Treatment

A1111_ual Running Hours
-~-~!tR:il)
VVhethorJho Water Supplied inWell
Are.i Thrcillgh PlpeWa!o.r Suppiy or
!11,ot.? .#at±iweatsrgff rzusraraff
#iiignr'gl?
t:'Je;i1;e,Mimt101\ Wholhor Obtained
NO(:;Jror~ Uttar Pradesh Pollution
Control 13ioard for Dlscharuo of
gffl1Je\1f./Wast9 Water or Not?
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GROUND ·WATER DEPARTMENT
±ls.·!'.sa. hew@l +tt ail is ,air '
Mn:iishy of j~1 .Shakt1
Govm•ninenl of'Ut\al' Pradesh

Form ·t(B)Jqff4 1(cfi}
(Sec rula6'(2)tf.in:n't 6(2)~

arueanoFog"SE-g[Egg OF"eu­~q, \i,~:~Cf?{Ul •. · · · . ·.· !Bf
(C.ohirner.cfal/lridU.$ttial/lnfrnstructurallBulk user havirifl N.O.c, issuetj by Central GroundWaterAuthority or by Ground Wat;;r

en1fnfrstilfsrairam7err4f@r sail«st Rnaa 5KS"GU:}$"k.zr «rivswfrrrarfsafe+mrersaera. mm
1uIs 108) 9,11$") °he uttear ratesn Ground waterta0sem},3pg,poultionAet, zoo.)
~- 'lfl':l,j'u@>fq~ofR~~•~ 1 20191:ITT !{3 10 (1) ~ 11 ('I)]

1 ·

t
i,,
I
I

'JyP,EhOfA'ppllcant
~<ITTmfiR

•Nam·a ohho. Applfcant
~mr-:mr
Date gtBirth
,1/NJ@W
Nationality

·' ;~~~~~, ..,' '
,A,n'lha;ar Card NOinbor
sjrrr#ten
'Ho\Js&:No./Flat-~p;/Buildlng No.
+l<liR~O~~O/'lfg.{':ffO . .

.. )IJ4'(r,9wpi,J:.t;i~J .O°fiic.e
'rirriritzsift
PlsirJ.ct
~-
Dgs!gnatlon

. ·i:r.w , :

Behalf of Firm/Company

Jagveer Sb19t,i·

05/10/1976

lncllan

9099-0253-Ei271

A - 6 DSMsua.ar Asmolt

Sarnbhal

Sambhal

Deputy GM Producllon

A-5 DSM SUGAR ASMOLI f'.SMOU
SAMBHAL UP.S!-IAMBHAL;24

Ap!)li~atron Numbersrrazarim
-FatMr's Name
Rmrwt:rJTf
Gender,ffltr
'Jl:i•asAciaross Proofran rir.itn{
I.J.plqadild Aadh;rnrCanl
·~·~'l'flll.;.rf'<fl~~-

LocalllyNlllage
'!Wffil(11Tq.

,State
m;cr
Pio Code
fr sis
(;;ompany·Name
juta7T

Atithol'ization lotter
mfianra

SMBL1120RINMD5

Daljeel Singh

Male

AadhaarCard

Download

Asrnoll

U{lar Pr/i!desb

244304

DSM SUGARASMOLI ~ ,J•.:;r..R .,)NIT I

Pownload

, 'Oi;;(tlcl
~
PlotNo.lKhasra No.
aaje+ienrar#niter
Watcl.N1>.IHQldlng Nil,
:ci'&,msn~nmmi
#$#4%,3.%2.wwwt

Sambhal

ex1sling Premises details atmchecl

Block ASMOLI
afa
Municipality/Municipal Corporation NA
';f7JZ~A'l'R f.pm

NA

Date,ofConstructlon/Slnklng o!Well 01/04/2007
~~-fm:ntJTfftfil

TypeofWClll
WtfWlif<l>R

Tube Well/Boring
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corr.,spondonce on 1wh,"' •Jf tlwfirm"!ii!/, llhainpu,r Sugar Mills l.td. U11it Asmnll. Vlll. &
11:CJ Asr:noli. rnstl.S,11nliloal, U,P: wtth t;:rou.111.i v\l-ttterDep..H'tment, U,P. in ccrnnccti,tl'O with

#±mingNp Qbjet+on tertMfi:atefsrgrundsatar withd"d'

I, Sanyayy Sharma - Ve restdekt"huh@rte jlr- 1·agveer Singh S/o Sh. Daljeet Slt\~h.

Gt'flff\ ~ l<handi;a\ K:11,rn Post, \(?i11.mj,\;~il).~l."'Gia\i Ainrtih.-1 - UY.. tu m;,~l(ti ,111 nei:e.;s.c.try. .

.,,,.,...
. _/_/j, ?✓'

//!!!Ji.,,,- ,..
(S\~niilture of ~{rt:rj'13,.t.~rra s1.gnatory ot ttlt! lirm)· , _.,.y· (Signature ,Nith starnp)

•,·.• .... ,"'·.,

-°'\,, - .
.

Hanh(fe· '125. gay ±tar4,m t}agar. Li#naw · 226 w+.I'
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Refl\lO:

To,
The Chaiiperson
District Ground WaterManagement Council
DistriQt: Sambhal (UP).

Date:

Subject: Regarding Undertaking of maximum abstraction ofwater for Sugarproject of
locatedat vilage-Asmali, Tehsil&.District:Sambhal UP). '

Reference/ R~$istration Nol Bore vtell 'l : SJY,1;B~Jl20RIN0003,
Rare :welJ.2.: 'SlvffiL1 T20RlN0004,
Bore well 3 : SMJ3!Llt20RTN0005

Sir,
In· referenee to the subject. mm1tion(;!d aJ>ove, we hereby declare that 111axh:num

annua1 abstraction ofwater will not bemore than 135000 Cubic me.tei:..Unni.Jm:...or..can
say:9O0CubieMeter.L.Day. Industry also committed to adopt the water conservation' o.sea pitas.at.- ·res .erg± .'

mellsure and ensuring waste water ,:vill be treated and maximum recycling ..,,jlJ be
-a.cli:fo.v-ea to reduce the fresh water demand.

Thanking you

For DSM Sugar Asmoii
Sugar Unit

Authorised Signatory.

I
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( Joint Inspection Report

(14.01.2021)

of

MIs Dhampur SugarMill Ltd., SidhauliRoad,

Meerganj, Bareilly (U.P.)

In TheMatter Of

AdilAnsari Vs M/s DhampurSugarMills Ltd. and Ors.

0.A 539/2019 (I.A. No. 376/2020)

-Prepared by-
The Joint Committee of CPCB & UPPCB

Constituted by

Hon'ble National Green Tribunal

(Order dated9 November, 2020)

Page 1
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JOINT INSPECTION REPORT OF MIS DHAMPUR SUGAR MILL LTD, SIDHAULI ROAD,
MEERGANJ, BAREILLY, U.P. ON 14/01/2021 IN COMPLIANCE TO DIRECTION ISSUED BY
HONBLE NATIONAL GREEN TRIBUNAL IN O,A. NO. 539/2019 I.A. No. 376/2020), ADIL
ANSARI VsMIS DHAMPUR SUGARMILLS LTD. AND ORS. --REG.

1. Background

Hon'bleNGT vide order dated 09/11/2020 i the matter ofAdilAnsariVs Mis Dhampur SugarMills Ltd.
and Ors. in Original Application 539/2019 had directed following:

"We direct the State PCB to takefurther appropriate action by way ofprohibiting any activityin violation
of law, initiatingprosecution and recovering compensation asper applicable norms, following dueprocess
oflaw. TheStatePCB may also respond to the IAf2led by theapplicant withparticulars in the table annexed
to the application, reproduced above andfle an action taken report before the next date by e-mail at
Judcal-ngt@gov.an preferably in theform of searchable PDF/ OCR Support PDF and not in thefor of
Image PDF. The CPCB and State PCB may undertake necessary inspectionfor thepurpose. "

In compliance to the aforesaid direction, a joint team ofofficials from Central Pollution Control Board,
Delhi and Regional Office, Uttar Pradesh Pollution Control Board (UPPCB), Bareilly, visited thepremises
ofMIs Dhampur Sugar Mill Ltd., Sidhauli Road, Meeganj, Bareilly, U.P. and had interaction with the
officials ofthe Unit andz nearby farmers/ public on 14/01/2021.

2. Inspection ofMIs Dhampur Sugar MIILtd., SidhauliRoad, Meerganj, Bareilly (U.P.) on 14/01/2021
by Joint team ofofficials from CPCB and UPPCB.

• In compliance to the Hon'ble NGT order dated 09/1 1/2020 inspection ofMIs Dhampur Sugar Mill Ltd.,
Sidhauli Road, Meerganj, Bareilly, U.P. (hereinafter referred as 'theunit') was carried out on 14 January,
2021 by a joint team comprising of the officials from Regional Office, Bareilly, Uttar Pradesh Pollution
Control Board (UPPCB} and Central Pollution Control Board (CPCB) Delhi.

• Prior to the entry into the sugar millpremise, thejoint team visited the surrounding areas and nearby fields

around Mis Dhampur Sugar Mill Ltd, Sidhauli Road, Meerganj, Bareilly, U.P. and had interactions with
the local residents ofthe area.

• The team further surveyed the area along the boundary of sugar mill till the interior locations in the
adjoining agriculture field to traceany bypass/ effluent dischargepoint in the drain. Thejoint teamobserved
a drain carrying domesticwastewater/stormwater adjacent to unit's boundarywall. Samplewerecollected
from the drain flowing outside theboundarywall oftheunit for further physico-chemical analysis. Analysis
results arepresented in Table-6.

• The teamhas also surveyed thePeelakharriver to survey thebypass ofuntreated effluent through a pipeline
laid underground as reported during previous inspection. A slope towards Peelakhar river was found dry

andno physical color/contamination observed in the river water. The earlier observed undergroundpipeline
to be used as bypass line is now being used as irrigation line for providing treated effluent to fanners by
giving points at various locations.

• During inspection the unit was found operational and its ETPwas fully functional.e ts %y,
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• The samples were collected from inlet and outlet ofETP and various units of ETP Anal . 1
presented in Table-5. . ysis results are

• Detailed observation and recommendations ofthe joint i. 1 1 ·
spec 1on are enc osed erewI th.

kl Analysis results of sample collected from groundwater from residential area of idutra]premises

Parameters inmg/lexceptpH, Color inHazen umt andConductivty mn umholcm

~

(Perrilssilble llmlt ln the

Hand-pump absence ofalternate source)
Bore well No.1 Drinking water standards

outside themill (BIS)DRINKINGWATER
-SPECIFICATION (Second

rs
Revision) IS 10500: 2012Depth (meter)

Colour BDL BDL 15pH 7.4 7.1 6.5-8.5Conductivity 438 1125Total Alkalinitv 265 428 600Total Hard-ness 294 730 600COD 5 7 -TDS 286 740 2000Cl- 9 28 1000F- 0.3 0.3 1.5NO, BDL BDL 45So, 12 465 400As BDL 0.01 0.05Cd BDL BDL NR*Co BDL BDL -Cr BDL BDL NR*Cu BDL BDL 1.5Fe 2.41 12.78 NRMn 0.17 0.51 0.3Ni BDL BDL ' NRG
Pb BDL BDL NRZn 0.17 BDL 15..

• The joint team also collected groundwater sample from the Bore-well near ETP and Handpump outside the
Unit's premises in front ofthe Unit's main gate. Analysis results are presented in Table J.

Table I: Analysis results ofsample collectedfrom groundwaterfrom residential area ofindustrialpremises

• The analysis results of groundwater collected from the Bore-well No-I (inside the premises) indicates all
physic-chemical parameter complying with the acceptable limit of the Drinking Water Standards (BIS) IS
10500:2012, however, hand-pump outside sugar mill indicates higher total hardness 730 mg/I against 600 mg/I

and sulphate 465 mg/I against 12 mg/l thus, exceeding the acceptable limit ofDrinkingWater Standards (BIS)

'""g» ht y
Page3
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l USHING SEASON (?018·2019)~
nsPEcT1ON REPORT OF SUGAR MILS DU""";<,"{£,i,oRwArER CONSERVAToN
VERIFYTHESTATUSOFIMPLEMENTATIONOFC .
AND COMPLIANCE VERIFICATION OFDISCHARGE STANDARDS

(

1. GENERAL INFORMATION

2.OPERATIONAL STATUS

1. Name and address of the SugarMill DSM Sugar, Sidbauli Road, Meerganj, Bareilly

2. Latitude and longitude 28.5502343, 79.2129414
3. Standalone/ integrated (with co-generation) Integrated with incidental co-generation

Sugar/ sugar refinery

4. License capacity or sugar Mill (TCD) 5000s. Average actual crush rate (TCD) 4967.143 TCD (As perRT-7 (C) from 3'Nov-20 to 31 December
-20 and DMRreport from 03' Jan to 13 Jan-21)

6. Consent status & its Validity
(Yes/No/applied)

Yes (Consent no. 6343158) validity up to 31.12.2021 (Annexure-1)a. Air Consent
b. Water consent Yes (Consent no. 6345432) validity up to 31.12.2021 (Annexure-2)c, Hazardous Waste Authorization Yes (Authorization no. H04611) validity up to 19.06.2022

(Annexure-.3)7. NOC fromCGWA (Yes/No) Expired (valid up to 07.06.2020),
Applied for renewal on 28.04.2020, Application copy placed at
Annexure-4

8. Start period or crushing season 03.11.2020
9. Date of visit 14.01.2021
10. Operational status during visit (operational/ Operational

closed/ temporary closed/ permanent closed)

11. Factory officials interacted duringVisit Designation Contact No &: E- mail
1. Mr. Aashish Shanna OM 9837889485

aashishsharma@dhampur.com2. Mr. Sarabjit Saini Production Manager 9457030473
sarabjitsaini@dhampur.com3. Mr. Atul Shanna ETP In-charge 730225355I
atulsharma@dhampur.com

Sr. No. Particulars

1. Sources of fresh water
a. Bore well/I"ube welJ/ Any other & its No's Borewells- 4 nos.
b. Flow meter Installation at wells (Yes/No) Yes
c. Reading ofFlow Meter during visit Bore well Totalized Flow rate

No. reading (m?/r)
(i?)

Borewell 1 168362 m? 0.0
Borewel12 347416.3 134.2

n'
Borewell3 23071 m3 1.33
Borewe114 4403.7m3 2.47d. Any Logbook maintained (Yes/No), ifyes, attach. Yes, Placed at Annexure-5

e. Quantity ofwater (KLD) 379.40 (As per logbook data from 3%Nov-20 to
31 December -20 and 03Jan to 13Jan-21)

2. Fresh water consumption (KLD)-- Current crushing season (Avg. till 13.01.2021)
a. Sugar plant

al
Page 4
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( b. co-generation
358.07 (As per logbookdata from 3"Nov-20 to
31December -20 and 03"Jan to 13Jan-21)c. Residential etc.
21.33 (As pr logbook data from3Nov-20 to 31

December -20 and 03Jan to 13Jan-21)d. Total fresh water Consumption (KL.D)
379,4 (Asper logbook data from 3"Noy-20 to 31

December -20and 03'Jan to 13Ja-21)e. Log bookmaintained (Yes/ No) Ifany, details to be collected Yes3. Details ofHot& Cold water recyclingsystem Number Capacitya. Details ofHotwater UGR. 1 no. coinmon 600 m'b. ColdwaterUGR and cooling towers
c. Hotwater- Location of flow meter & its Installation Flow Totalizer Reading (m3)

(m'hr)I. lmbibition water atmills 93 238078
2. Filter cake washwater at rotary vacuum filter 28 9122273. Sugar melting (B & CMegma) 6.0 357914. Pan boiling - 32123
5, Molasses conditioning 0.7 605
6. Washwater at Centrifugal (BandCmassecuite curing) 3.2 25398.7d. Cold water -Location of' flowmeter & its Installation

1. Power turbine cooling 28.98 652622. Mills, pumps cooling 54 121463. Fibrizcr bearing 7.0 31854. Boiler, wet scrubber No -5, Cooling tower ofco-generation No -6. SO2 gas cooling No -7. B andC massecuite cooling - 370268. Finalmolasses cooling - 30089
4. Waste water (Influent) generation (KLD) In current crushing season (asper logbookdata from 3' Nov-20 to 31

December -20 and 03"Jan to 13Jan-21)
a. Spraypond/cooling tower over flow (for double sulphitation) 346.75 KLD (Lamella Clarifier inlet)
b. Mills, boilinghouse, D.MJ R.O. Plant boilers etc. 355.72KLDETPiet)
h. Total waste water (Influent) generation. 702.485KLD5. Wastewater received at Inletof ETP, Liter/ton of cane 141.42 LT

6. Spraypond overflow Flow Totalizer Reading (m')
(mn'IE)

a. Flowmeter Installation 17.26 133895.11
b. Provision ofseparate spraypond overflow treatment Yes available

c. Briefdescription ofspraypond over flow treatmentprocess Physio-chemical treatment (PAC dosing) &: settling(mention technology asper charter) in lamella clarifier followed by secondary aerobic
treatment,

7. Details orFlowmeters Flow Quantity ofwater
('/Mr) (Average in KLD) (as per

logbookdata from3Nov­
20 to 31December -20 and
03Jan to 13Jn-21)a. Outlet ofmill house and boilinghouse. Not available NA

b. Outlet ofsteam generationhouse. Not available NA
c. Outlet ofcooling tower/spraypond i.e. over flow 17.26 346.75 KLD (Lamella Inlet)

t % Pages
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d. AI ETP outlet(effluent} 67 685.97 KID
(The foratETP outlet was observed higher compare to
the fl.owatEIPilet as the tratedeffluent fromcooling
toweroverflowthrough LamellaClarifier (furSulphate
Recovery)wascombinedprior to reachingsturage lagoon.)

e. Al ETP Inlet (Influent) 29.47 702.48 KID

f. Other places ofeffluentgeneration Not Applicable
8. Details oftube cleaning method adopted (c:hemk:al/ bydrojeU Chemical cleaning by Caustic solutioo

anyother appropriate method ifany), provide details
9. Availability ofHazardous tank to collectwash water Yes,3SKL

generated during chemical/Mechanical cleaning of evaporator
tubes. (Yes/No), ifYesgiveDetails.

10. Total wastewater discharge from ETP, (Liters/ton of cane) 138.10LT
(wastewater generation from process+Waste water (Influent)
generation + Stravpondoverflow)

11. Construction of small pits with smooth iner surface mwA Small pits provided near boilinghouse and feed
ceramic: tiles near to boiler feed pumps, condensate pumps, water pump area ere.
Injection pumps and RVF vacuum to collect gland cooling
water. (Yes/No), givedetails

12. Aeration ill equalization tank(es/No) Yes
13. Type of aerationin aeration tank DiffusedDiffused/ surface/anyother
14. Tertiary treatment (Yes/No), give Details Yes, 2 no. DMF and 2No. ACF (all in series)

15. Schematic: diagramofETP. (flow chart to be collected) Placed atAnnexure-6

16. Rainwater harvesting system adopted(es/No.) No

17. Retention time (Min/hr) RetentionTime/ContactTime Asper
Industry

l. Bar screenChamber 30minutes 3Smin

2. Oil & grease tank 45minutes 2.S hrs.

3. Equalization tankwith aeration 6hrs. 29.6 hrs.

4. Primary Clarifier S-6 hrs. S.3 hrs.

s. Aeration tank 24-28 Lrs. 48 hrs.
6. Secondary Clarifier 7-8 hrs. 8.4hrs.
7. Sand/multi grade filter 20-25 minutes 20min
8. Activated carbon filter 20-25 minutes 25min
9. Sludge drying bed Not<0.03 m3 per tonofcane 0.09 ma' per ton

ofcane
10. Filter Press - -

18. Briefprocessingdetails (flow c:hart) Physio-chcmical treatment (Lime dosing)
Secondary Treatment >Tertiary filtration
(MGF/DAF) & disinfection by Hypochlorite
solution (refer Annexure-6)

19. Storage of treatedEffluent
a. No. & size oflagoons One lagoon of5000 m' capacity (Capacity is not

adeauate for 1S days)
b. Retention time 6-7 days

c. Lagoon type- permenble/impermeable Impermeable.
@ ¥ % Page6
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r
20. Recirculation of treated effluent In Sugar plant

Treated effluent used for irrigation only
21. Sludge Handling Process (Yes/No), give details.

a. Sludge Digestion Method
Composting.

b. Sludge Drying Process
8 no. Sludge Drying Bed

C. Final Disposal ofSludge
Mixed with press mud & boiler ash and provided to
farmer

d. Whether mechanical sludge handling system installed (yes/ No) Yes, 1 no. filterpress
22. Any Hazardous Substances (Yes/No), ifyes, give details,

• PAC dosing in Flash mixture for spray pond(Quantity &:way ofDisposal)
overflow treatment

• Generated sludge is finally mixed with secondary
sludge & boiler ash and provided to funner as a
manure

" Oil & Grease is authorized for burning into boiler
after mixing with bagasse as per Hazardous Waste
Authorization23. Manpower employed for ETP operation & maintenance. 11 no. (7 skilled, 4 non-skilled)

24. Details or irrigation system & treated effluent used quantity

1. Own land area for irrigation (Yes/No), Yes2. Farmer land area and their agreement Yes
3. Net effluent generation left for irrigation

1000 KLday as per irrigation management plan,
20174. Flow meter to measure amount ofwater used for irrigation. Yes

5. Distance oflandArea from theUnit Around3km6. Total Available Area 131.51 Hectare7. Soil Texture of land (Sandy, Sandy loam, Loam, Clay Sandy loamloam, Clay)
8. Crop area under effluent application

Total 131.51 (28.91 hectare for factory farm, lawn
& green belt and 102.6 hectare for farmer land)25. Cleaning mechanism at ETP and factory floor Drycleaningmostly

26. Color coding ofpipelines for water distribution network YesYes/No)

Page 7
¥

ble 2: Co-ordinates ofborewells atMsDhanmur SugarMillsLtd., Meerzanf
Borewell Details

Sr, Borcwell No. CoordinatesNo.
Latitude LatitudeI Borewell No. I 28.5502343 79.21294142 Borewell No. 2 28.5502717 79.2141533 Borewell No. 3 28.55263 79.2153704 Borewell No. 4 28.5513166 79.2220848

2. NOC issued by CGWA was valid up to 07.06.2020 for the abstraction of ground water from 04 tube wells of
total quantity 743 m?day (not exceeding 99,356 m?year) (Annexure 4). The unit has applied for renewal of
CGWANOC dated 28.04.2020.

~

3. Observations

3.1 Sources ofFresh Water

1. The Unit has total of'4 nos. bore wells located at different places within the premises as below:
Ta
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"d tial lony of the unit3. Apart from 04 permitted borewclls. one additioo.al bore-well was observed near res1 en co
Fig.24),which is violation ofCGWA NOC conditions, however the unit hasprovided the photographic evidence

ofthisdismantled borewell Fig.25).

3.2 FreshWater Consumption

1. As per the record (logbook dats) ofborewell meters provided by the Unit, total freshwater consumption from

November-2020 to 13.01.2021 is as below:
Table 3:Month wise (6omNow-20 to Jan-2020-ill 13.01.2021) fresh water abstraction

Sr. Borewell No. Monthwise water abstraction
No. (as per logbook data from 3" Nov-20 to 31" December -20 and

03' Jan to 13"Jan-21
Nov-2020 Dec-2020 Jan-2021

1 Borewell No. 1 S72 989 1789

2 Borewell No. 2 7256 12102 1941

3 Borewell No. 3 163 183 70

4 Borewell No. 4 541 715 237

Total 8532 13989 4037

Average (m3/day) 304.71 451.26 367.00

2. Asper the logbook record ofborewells, the unithas extracted avg, of304.71 m?lday in Nov-2020, 451.26 m?/day

in Dec-2020 and 367 m?/day in Jan-2021 (Till 13.01.2021) ofground water from 04 borewells (refer Table-3),
which is within the permitted abstraction of743 m3/day.

3. The unit has installed 02 nos. of piezometers within the unit premises, reading of which were observed 5.13

meters and5.64meters respectively.

3.3 Process area andEffluentTreatment Plant (ETP)

1. The unit is engaged in production of sugar with consented capacity of 5000 TCD using

sugarcane. On the day ofinspection, the unit was found operational. Toe unit started cane crushing

on 03rd November, 2020. On the date of 13.01.2021, he sugar plant was operated at 5350 TCD. The ETP was

reported to be operational from 27.09.2020.
2. The unit has installed 33 flow meters in the sugar plant, out ofwhich 30 flow meters are digital and remaining

03 meters are mechanical. Details of flow meters is placed at Annexure-7.

3. Unit has single UGR of capacity 600 m? for Hot and Cold-water recirculation.
4. The unit has installed Eflluent Treatment Plant (ETP) ofdesigned capacity 1000 KLD for the treatment oftrade

effluent from mill house, boiling house, Spray Pond Overflow etc. and the ETP consists of Screen chamber, Oil

& grease trap, Equalization tank, Primary clarifier, Aeration tank-I (AT-I), Aeration tank-II (AT-II), Secondary

clarifier, Clear water tank, Multi Grade Filter (MGF) & Activated Caron Filter (ACF) (2nos.).
5. Unit has provided 2 stream ofDMplant having capacity 20 m?/hr for water treatment for boiler use. Regeneration

reject from DM plant goes to main ETP for treatment
6. The Unit is having two low pressure boilers of 80 TPH and 50 TPH for steam generation facility. Separate wet

scrubbers as air pollution control device are provided for both boilers followed by a common stack of 60 meters

height.

%g t
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l. For collection of wash water generated during chemical/mechanical cleaning of evaporators, he ut 1a
( provided a tank of35 m? capacity. As informed by unit representative, collected wash water is reused/um}eq

to ETP for further treatment.

8. Unit has provided Separate physio-chemical treatments system for treatment of spray pond overflow which

comprises of flash mixer, flocculator and Iamella clarifier, then the effluent is merged with ETP effluent into a
common Aeration Tank, followed by Secondary Clarifier, Chlorine Dosing 'Tank, MGFACE,

9. At ETP, the unit has provided flow meter at inlet of secondary clarifier, inlet of lamella clarifier (spray pond
overflow treatment), outlet oflagoon, following reading were observed during joint inspection:
a) Inlet ofsecondary clarifier: flow rate-30.28 m?/hour; totalizer.-237211.29 m?
b) Inlet of lamella clarifier: flow rate-17.6 m' our; totalizer-13389511 +?
c) Outlet oflagoon: flow rate-69.00 m?hour; totalizer-129650.3 m

10. Manual dosing ofPoly Aluminum Chloride (PAC) solution as a coagulant observed in flash mixer without flow
optimization. Clarified effluent than transferred to main ETP through Lamella Clarifier for further treatment.

11. Manual dosing ofLime observed in the pH correction tank for pH balancing before equalization tank.

12. Unit has provided two parallel units for secondary treatment (two aeration tanks and two secondary clarifiers) of

varying design capacity & dimensions. However, provision is made, so that, aeration tank outlet from both tanks
can be fed in any clarifier.

13. Aeration tank-II depth observed only 2.5 meter only against the typical depth of 4-5 meter. Low submergence
greatly impacts on the air mixing & DO level ofaeration tanks.

14. Diffuser along with air grid are provided for aeration in aeration tanks.

15. Unusual negative hydraulic gradient found exist between aeration tank: & secondary clarifier because of which

gravitation flow is not feasible. Provision ofpumping from aeration tanks to secondary clarifiers are provided to
counter the negative gradient. Pumping action may affect the performance ofsecondary clarifier as reflected in
the analysis too.

16. Short circuiting (A part of influent/feed found falling directly in the clarifier section near effluent weir rather
than central feed well) offeed flow was observed in the secondary clarifier.1,

l7. Unit has installed a new secondary clarifier-2 but yet to be operational/commissioned. Overflow 1
modification work was in progress.

18. Uait has provided manual dosing ofhypochlorite as a disinfectant in Filter Feed Tank.

19. Unit has provided 2 nos. Multi Grade Filter (MGF) and 2 nos. of Activated Carbon Filter (ACF) of different
diameter for tertiary filtration. All filters are found operating in series.

20, Unit has provided 8 no. of sludge drying bed common for handling of sludge from lamella clarifier, primary
clarifier and secondary clarifier.

21. Dried ETP sludge finally mixed with boiler ash and press mud and provided to farmer as a manure.

22. Unit has provided OCEMS at outlet ofETP Er continuous monitoring oftreated effluent parameters and found
connected with CPCB server.

23. ATI& AT-II receive effluent fon filter backwash, overflow from lamella clarifier and primary clarifier.

24. Flow meter for measuring generated effluent installed at boiling house outlet was found defunct. No flow meter
for effluent measurement was installed at mill house.

25. The unit has provided oil and grease skimmer between the collection tank and an oil and grease chamber, due to

which removal ofoil and grease from the effluent could not be achieved (Fig.5). Hence the unit shall place the
oil and grease in the chamber to achieve proper oil and grease removal. Oil and grease is collected in HOPE
tanks and then burned in boiler, as per hazardous waste authorization.

4@ } 03, ,
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1n , 3'Jan to 13Jan-21. submitted wvti e u
le4: ETPlogbook datafm3Nov-20 o 31 December-20 and 0

Lamella Total Ilet ETP Outlet Lagoon
Sr. Month ETP Inlet (KL) clarifier Inlet (KL) (KL) outlet (KL)
No. r

9739 19478 18944 19184
1 Nov-20 9739

10336 21289 21274 20S74
2 Dec-20 10953

Jan-21 (from
8407 7800 7994

3 3.1.21 to 4209 4198
13.01.2021)

Total 24901 24273 49174 48018 47752

Avg 355.73 346.76 702.49 685.97 682.17

Liter per ton or cane crushed ie., 4967.143 TCD 141.42 138.10LT 137.33 LT
LIT

b ·tt d by the unit, quantityofinfluent
26. As per the ETP logbook data fromNov-20 to Jan-21 (i1l 13,01.2021), 5u nu e

t1 I below·fed' ETP. Iamella clarifier inlet, ETP outlet and lagoon ou et s as · h 'It niJ

Tab

27. As per the logbook data from3Nov-20 to 31 December-20 and 03Jan to 13Jan-2I provided by the unit,
treated effluent discharge from lagoon outlet is 682.17 KID i.e., 137.33 liters per ton ofcane crushed, which
is within the prescribed limit ofdischarge.

28. As recommended byNational Sugar Institute (NSI), Kanpur in validation report ofETP for season 2018-19.
The Unit has installed flow meters at power turbine cooling, boiler, wet scrubber, B &C Massecuite cooling.
The same has been verified by the joint inspection team. on 14.01.2021.

29. The Unit has maintained logbook for daily effluent generation and treatment, disposal of ETP sludge, Boiler
ash and other solid wastes.

30. Samples were collected from ETP inlet, Primaryoutlet, Secondary outlet, Aeration tank-I, Aeration tank-2,
Spray pond overflow, Lamella clarifier outlet (Spray pond outlet), ETP outlet, Additional sump for irrigation,
Lagoon and from Irrigation pipeline ofone fann for analysis purpose. Analysis results are as below:

Page 10f

Table S: Analvsis result ofsamples collectedfrom ETP
Sampling location Parameters (all values are Inmg/I except colour &z pHi, colonr in hazen)

Sulphur/ MLSS/ O&Sulphate pH COD BOD TSS TDS Color MLVS
s G

ETPinlet 21 7.0 849 426 81 1028 60 - -
Primary Clarifier 2S 7.1 671 384 154 404 25Outlet - -
Aeration tank-I - - - - - - 3006/1- 786 -
Aeration tank-2 - - - - - - 2931/1- 654 -
Secondary Clarifier 75 7.2 263 74 100 732 34Outlet - -
Spray pond overflow 75 6.9 2713 1428 635 2564 65 - -
Lamella clarifier outlet
(Spray pond outlet) 73 6.8 2479 12S7 314 2556 so - -going to AT-II
ETPOutlet 51 7.2 160 46 90 S28 16 - BDL
Additional Sump for 47 7.4 93 26 so 404irrigation 14 - -
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Lagoon 93 7.2 196
Irrigation pipeline of

63 90 640 24 - -
one farm 34 6.9 260 122 61 360 21 - -
31. Analysts result of sample collected from ETP inlet shows pH-7.0, COD-849 mg/I, BOD-426 mgl, TSS-81

mgl, TDS-1028 mg/I, Color-60 Hazen, however primary clarifier outlet shows pH-7.1. COD-671 mg/l, BOD­
384 ' 'mg/I, TSS-154mg/l,TDS-404 mg/I, Color-60 Hazen; a sharp reduction ofabout 60% in TDS is observed,
however TDS again increased at secondary outlet (732mg/l), indicates possibility of dilution at primary
clarifier/equaliza tion tank level, as there, no TDS reduction unit wasobserved to be existing at present.

32. MISS in AT-I and AT-II measured 3006 & 2931 ml/L respectively which indicate that both aeration tanks
were in stabilized condition.

33. MLVSS/MLSS ratio in AT-I and AT-II measured 0.6 & 0.56respectively which is below the typical optimum

value i.e. 0.7-0.8, indicating that aeration tank is filled with dead sludge & was te sludge is not removed

periodically as desired.

3.4 Lagoon & Irrigation System

l. The earlier reported bypass ofuntreated effluent through a pipeline laid underground up to Peelalchar river in

Sindholi Village, found removed and a slope joining Peelakhar river also found dry during the inspection.
2. Previously, the unit had two lagoons of 5000 m? and 2200 m? capacity for storage offinal treated effluent.

However, during joint inspection, it was found that, the unit has kept only one lagoon ofS000 m capacity for
storage of final treated effluent and the second lagoon of 2200 m? capacity converted into aeration tank for

spray pond overflow treatment.

Page 11t

3. The lagoon capacity of 5000 ml is adequate for only 6-7 days, which is less than the maximum perm issible
storage of 15. However, it is also mentioned in validation ofETP performance report performed by National

Sugar Institute, Kanpur in the month ofMarch, 2020.
4. As per the valid CTO under the Water (Prevention & Control ofPollution) Act, 1974 (Consent no. 6345432)

the unit is allowed to discharge the treated effluent through one outlet only, however during joint inspection it
was observed that, apart from a lagoon of 5000 ml capacity, the unit has provided an additional sump for

irrigation (having capacity of 42 m3); for storage of treated effluent from ETP. This tank is also having

provision to store and supply secondary treated effluent for irrigation, however, the same is dismantled by the

unit on the day ofjoint inspection.
5. Treated effluent as claimed by unit was being provide to farmers via fxed HDPE pipeline but unit was not able

to make the line operational and no flow was observed at the point oftreated effluent supply to farm land. After

about 3-4 hours the flow was observed at the point in farm land in the HDPE line from where sample was
collected. This indicates that unit is not providing regularly for irrigation via HOPE pipeline. Sample analysis

also shows high BOD (122 mg/D) and COD (196 mg/l) indicates no supply of treated effluent for irrigation

regularly.
The unit has installed fixed IIDPE pipelines to pump the ETP treated effluent to the farer's farm lands. A
sample from the outlet of a pipeline located at one far was collected for analysis purpose. Sample analysis

result is shown in Table S.
The analysis results mentioned in Table 5 shows that pH-6.9, COD-260 mg/I, BOD-122 mg/I, TSS-61 mg/l,

TDS-360 mg/l agains t the discharge standards (pH- 5.5-8.5, COD 250 mgl, BOD- 100 mg, TSS- 100 mg,
TDS- 2100 mg/I) for land disposal from irrigation pipeline ofone farm. Analysis results of samples collected

from additional sump for irrigation shows pH-7.4, COD-93 mg1, BOD-26 mg/l, TSS-50 rag/I, TDS-A04 mgl

%°
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7.
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TSS 100mg TD-2100mg)
againstthe discharge standards (H- S,5-8.5,C0D 250mg1,BOD- I00mg,-' BOD-63
for land disposal. Analysis results of samples collected from lagoon shows pH-7.2, COD-196 mgl
mgl, TSS-90 mg/l, TDS-640 mg/l against the discharge standards pH- 5.5-8.5, COD 250 mg/l, BOD- 100

mg/I, TSS- 100 mg, TDS- 2100 mg/l) fr land disposal. The analysis result indicates high BOD & COD ID

treated effluent storage lagoon and irrigation pipeline as compared to ETP outlet, however unit claimed that
the treated effluent is used in the farm land ofthe unit.

3.5 Residential Colony

1. The unit has a residential colony with 35 houses and guest house with 14 rooms in the premises. To treat the
domestic wastewater generated from this colony, the unit has installed 50 KLD Sewage Treatment Plant
(STP) and laying of the pipeline connection was under progress, STP was not operational at the ti.me of
inspection,

2. Ponding ofuntreated sewage observed besides the boundary wall of the sugar mill. Samples were collected
from the drain located outside oftheunit and from the inside ofthe unit for analysis purpose. Analysis results
are as below:

able 6: Analwsis result ofsamples collected fro sewage drain
Sampling location Parameters (all values are inmg/l except colour& pi, colour in hazen)

Colour DH BOD COD TSS TDS Sulfate
Sewage Drain from outside 27 1.2 23 63 50 412 12
wall
SewageDrain frominside 20 7.1 61 22 37 396 18

3.6Hazardouswaste & Fly ash generation and disposal

1. The unit has obtained hazardous waste authorization (Authorization no. H04611) from UPPCB, which is
· valid from 20.06.2017 to 19.06.2022.

2. As per the valid hazardouswaste authorization (Authorization no. H04611) from UPPCB, allowed quantity
ofoil & grease to recycle/bum into own boiler is 2 MT/annum.

3. As persubmitted record, quantity ofoil and grease utilized in boiler for burning in Nov-2020, Dec-2020 and
Jan-2021 (ill 13.01.2021) is 6 kg, 18.5 kg and9kg respectively

4. The unit is also generating discarded containers, oily rags, cotton waste etc., for which the unit has not
obtained hazardous waste authorization.

5. As per the log book data provided by the unit for the month of Nov-20 and Dec-20, average boiler ash
generation is 209.36 Quintals and 247.90 Quintals respectively. Generated boiler ash is distributed to the
farmers after mixing with press mud, as informed.

6. The unit is having 80 hectares ofarea as press mud yard for storage as well as mixing ofpress mud and ash.
At the time ofjoint inspection, mixing ofpress mud and ashwas observed.

3.7 Observationswrt previous findings:

S.No. Recommendations in previous inspection Observations w.r.t. previous
dated 29.11.2019 recommendations/findings

1 The unit must dismantle the bypass line (PVC The bypass line of PVC pipe from the unit
pipe) from the premises to the river Peelakhar premises to the river Peelakhar is now being
and ensure that the untreated/partially treated used as irrigation line for providing treated

t
Page 12
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All domesticwastewater generatedwithin the The installation of Sewage Treatment Plant
premises and colony shall be discharged after (STP for the treatment of domestic waste
proper treatment The unit shallinstall Sewage water generated from the colony was under
Treatment Plant (STP) for the treatment of progress on the day of joint inspection,

effluent to farmers by giving points at various
locations.

The unit has maintained the log book for the
generation & disposal of ETP effluent,
sludge, boilerash (Avg. 224.5 Quintal/day as
per log book record from 03.11.2020 to
30.11.2020), hazardous waste (Avg. 0.40
kg/day as per log book record from
01.11.2020 to 31.12.2020) and other solid
wastes.

The Unit has installed flow meters at power
turbine cooling, boiler, wet scrubber, B & C
Massecui te cooling as recommended byNSI,
Kanpur invalidation report ofETPfor season
2018-19. The same has been verified by the
joint inspection team on 14.01.2021.

effluent shall not be discharged outide ±e

generation & disposal ofETP emlueat, sludge ·
Boiler ash, hazardous waste and other solid
wastes.

premises in any case.
Unit shall maintain the log book for the

Unit shall install the flowmeters at the places
as recommended by National Sugar Institute
NSI), Kanpur.

4

3

2(

domestic wastewater. however the unit has provided photographic
evidence ofoperational STP via email dated
22.01.2021).

4. Conclusion

1. Additional borewell was observed near residential colony ofthe unit for which no NOC fromCGWA were
permitted. However, the unit has dismantled the additional borewell and provided photographic evident for
the same.

2. Flowmeter ofETP inlet were installed after equalization tankandnot at ETP inlet.
3. Aeration tank-II depth observed only 2.S meter against the typical depth of4-5 meter. Low submergence

greatly impacts on the airmixing & DO level ofaeration tanks.
4. Theunit has installed secondaryclarifierprior to lamellawhichwasnot inoperation at the time ofinspection.
5. Provision ofpumping fromaeration tanksto secondaryclarifiers areprovidedtocounter thenegativegradient

existing between aeration tank& secondaryclarifier.
6. Short circuiting (Apart ofinfluent/feed found fulling directly in the clarifier section near effluent weirrather

than central feed well) of feed flow observed in the secondaryClarifier-I.
7. MLSS/MLVSSratio inAT-I and AT-IImeasured 0.6& 0.56 respectivelywhich is belowthetypical optimum

value i.e. 0.7-0.8, indicating that aeration tank is filled with dead sludge & waste sludge is not removed
periodically as desired.

8. Flow meter for measuring generated effluent installed at boiling house outlet was found defunct. No flow
meter for effluent measurement was installed at mill house.

# Page 13
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9. The unit has provided oil and grease skimmer between the collection tank and oil & grease chamber, due to

which removal ofoil & grease from the effluent could not be achieved.
10. Analysis results ofsample collected from lagoon (BOD- 63 mg/I, COD- 196 mgl, TDS- 640 mg/l, Sulphate-

93 mg/l, Color- 24 hazen) shows increase inBOD, COD, TDS, Sulphate Color when compared with analysis
results ofETP outlet (BOD- 46 mg/I, COD- 160 mg/I, 'TDS- 528 mg/I, Sulphate-51 mg/l, Color- 16 hazen).

11. High BOD (63 mg) and COD (196 mg/1) were observed in lagoon and irrigation pipeline (BOD- 122mg,
COD- 260 mg/i) wr.t. ETP outlet which indicate that the unit has not supplying treated effluent to Canner's
land for irrigation on regular basis.

12. To treat the domestic waste water generated from the colony, the installation work of 50 KLD Sewage

Treatment Plant (STP) and thepipeline work was under progress at the time of inspecti on.
13. Drain ofuntreated sewage observed besides the boundary wall of the sugar mill. The analysis result ofdrain

outside the unit beside the boundary wall ofsugarmill (Color- 27 haze, pH- 7.2, BOD-23 mg/1, COD- 63
mg/l, TSS- 50mg1, TDS- 412mg/l) indicates direct discharge ofdomestic waste water from inside the unit

premises near residential colony ofthe unit.
14. Additional sump (having capacity 42 m') were observed for irrigation as well as for backwash purpose.
15. The unit wasgenerating discarded containers, oily rags, cotton waste etc., for which the unithas not obtained

hazardous waste authorization.
16. The bypass line ofPVC pipe from the unit premises to the river Peelakhar is now being used as irrigation

line for providing treated effluent to farmers by giving points at various locations and the slope towards
Peelakhar river found dry and no physical color/contamination observed in the river water.

17. The unit is not regularly supplying treated effluent for irrigation purpose to farer's land as observed during
the inspecti on; the inspection team waited formore than 3-4hours at one ofthe supply point oftreated water

for irrigation.
18. Analysis results of samples collected from irrigation pipeline was not complying w.rt. BOD- 122 mg/l

against 10O mg/I, COD- 260 mgi against 250 mg/i, as per consent issued byUttar Pradesh Pollution Control

Board (UPPCB) dated 31.12.2021.

5. Recommendations:

1. ETP inlet flowmeter should be installed at themain inlet ofETP.

2. Periodic removal ofsiudge be ensured.
3. Flow meter shall be installed at mill house and boiling house outlet furmonitoring ofgenerated effluent.

4. The oil skimmer shall be install ed within a tank having approximate retention time of45 min.
5. The treated effluent discharges for irrigation shall comply with MOEFF&CCNotification dated 14.01.2016

(G.S.R. (35E)) fr land disposal .
6. Installed STP shall be made oper ational for treatment ofgenerated sewage. Treated sewage shall be utilized

for irrigation & other purposes.
7. The unit shall keep only single arrangement to pump the treated effluent front the lagoon to irrigation supply.
8. Unit shall obtain amended Hazardous waste authorization from UPPCB to handle and safe disposal of

discarded containers, oily rags, cotton waste, 0&G and spray pond ETP sludge,

9. All possible efforts shall be made to ensure consistent compliance ofthe standardsreferred,

? f %
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4.

s.

6.

7,

8.

9.

Mrs.ReenaSatava, Se. 'D'CPCB, DIM

Sh. Rohit Siagh, Regional Omer., Bare#Ily, UPFCB

Sh.S. Viadkar, AEE, Regional OII1ee, Bareill, UPPCB

Dr. PrabhatRanjaa, Sc. 'B', CPCB, Deihl

Sh. Vipin Kumar, RA-ll! , CPCB, Delhi

Ms. Anshul Kumari , RA- III, CPCB, Delhi

Ms. Shivangi Goswami, RA-II, CPCB, Delhi

Sh. Ashwani K. Singh, RA- II, CPCB, Delhi

Sh. Muktesh Chaudhry, SRF, CPCB, Delhi

Signature
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( U.P. Pollution Control Board

CONSENT ORDER

Ref No. ­
71114/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2019

Dated : 20/03/2020

To.
Shri SANJAY SHARMA
Mis DSM SUGAR MEERGANJ
DSM SUGAR MEERGANJ, A UNIT OF DHAMPUR SUGAR MILLS LIMITED,

SINDHAULI ROAD, MEERGANJ, BAREILLY, UP
BAREILLY

Suh : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to Mis. DSM SUGAR MEERGANJ

Reference Application No. 6343158 Dated : 20/03/2020

I. With reference to the application for consent for emission of air pollutants from the plant of Mis
DSM SUGAR MEERGANJ. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .
This consent is valid for the period from 01/01/2020 to 31/12/2021 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air ( Previntion and Controt of Pollution) Act, 1981 as amended.

Digitally signed by
Amit Chandra

Ch d Date: 2020.03.20ah1 Ta +729.51 +05'30
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed: As above
( condition of consent):

opy to: Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent

This consent is being issued with the permission of competent authority .
Amit

order.
Amit
Chandra

Digitally signed by
Amit Chandra
Date: 2020.03.20
17:30.08 +05'30'

Chief Environment Officer
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U.P. Pollution Control Board
( (

Dated : 20/03 2020

CONDITIONS OF CONSENT

Air Pollution Source Details --~

S.No Air Polution Type of Fuel Stack No. Parameters Height
Source

1 4. DG sets 62 diesel 02 Particulate stack height
KVA, 625 Matter of 5 meter, 5

KVA and 125 meter and 2.2
KVA meter above

the roof of
nearest
buildina

2 boilers of 80 Baggaes­ 01 Particulate The boilers
TPH and 55 1296 TPD Matter are equipped

TPH with individual
wet scrubber
and common
stack height
of 50 meter
from ground

level

I. This consent is valid for the approved production capacity of cane crushing Cane Crushing Capacity­
5000 TCD.
This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed vo1d.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b). Air Pollution Source Details.

Emission Oualitv Details Detail
S.No Stack No Parameter Standard

1 01 Particulate Matter 150ma/NM3
2 02 Particulate Matter As per

Environment(Protecti
on) Rules 1986

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

4. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5 . Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6 . The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no. 14 as per E.P
Rules 1986.

8. The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon'ble High
Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified/ approved laboratory under E.P. Act 1986 .
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The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .
The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.
The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'ble
Supreme court order .
The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/22012018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

I 7 . Ir closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

IX . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
I . This Consent to operate air is valid for production of Sugar crystal at cane crushing capacity of
5000 TCD.
2.Unit shall operate and maintain the APCS i.e. individual wet scrubber and common stack height of
50 meter from ground level at the boilers of 80 TPH and 55 TPl-1
3.Unit shall install online emission monitoring system at the stack of boilers and ensure connectivity
to the server of UPPCB.
4.DG sets 625 KVA, 625 KVA and 125 KVA shall always be in cannopy and adequate stack height
of 5 meter, 5 meter and 2.2 meter above the roof of nearest building.
5.Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.
6. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/22012018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website ofU.P. Pollution Control
Board www.uppcb.com.
7.The ambient noise level shall confinn to the standards under the Environment (Protection) Act
1986.
8.Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.
9. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
( Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta vis Union of India and O.A. No 53912019 Adil
Ansari Vs Mis Dhampur Sugar Mills Ltd and Ors.
I 0. Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF
& CC approved laboratory in every 3 months.
I I .Unit shall maintain the log-book for the generation and disposal of ETP sludge, Boiler Ash and
other solid wastes.
12.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.BI
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

I0.
( '(

11 .

12.

13.

I4.

15.

16.

Issued with the permission of competent authority. Amit
Chandra

Digitally signed by Amit
Chandra
Date : 2020 .03.20
17 :30 :25 +0530'
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For and on behalf of U.P. Pollution Control Boar..

Chief Environment Officer
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( U.P. Pollution Control Board

CONSENT ORDER

Ref No. ­
7 I 145/UPPCB/Bareilly(UPPCBRO)/CTO/water/B
AREILLY/2019
To,

Dated : 20/03/2020

Shri SANJAY SHARMA
M/s DSM SUGAR MEERGANJ
DSM SUGAR MEERGANJ, A UNIT OF DHAMPUR SUGAR MILLS LIMITED,

SINDHAULI ROAD, MEERGANJ, BAREILLY, UP
BAREILLY

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to Mis. DSM SUGAR MEERGANJ

Reference Application No :6345432 Dated :20/03/2020

I.

3.

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. DSM SUGAR MEERGANJ
is hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .
This consent is valid for the period from 0 1/01/2020 to 31/12/2021 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended.

Amit Digitally signed by
Amit Chandra

Ch d Date:2020.03.20ah ra +s.1127 +0530

For and on behalf of U.P. Pollution Control Board

This consent is being issued with the pennission of competent authority .

Chief Environment Officer

Enclosed : As above
( condition of consent):

Copy to:
order.

Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
Am it Digitally signed by

Amit Chandra

Ch a nd ra Date: 2020.03.20
15:1142 +0530'

Chief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
(· (

Annexure to Consent issued to Mis.DSM SUGAR MEERGANJ vide

Consent Order No. 6345432/ Water Dated : 20/03 2020

CONDITIONS OF CONSENT

he

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and

discharge.KL/dav discharge point
1 Domestic 18 KLD Septic Tank
2 Industrial Industrial effluent ETP

quantity shall be
restricted to 500 KLD
and Cooling Tower
blow down shall be

restricted to 500 KLD,
only one outlet is

allowed

I. This consent is valid for the approved production capacity of Cane Crushing Capacity-5000 TCD .
2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following:

Domestic Effulant
S.No Parameter Standard

1 Total Suspended Solids 100ma/l
2 Total Suspended Solids 30ma/l
3 BOD 250ma/l
4 Oil & Grease 10ma/l
5 Quantitv of Discharae 18 KLD

4. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection ui'
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

4(a) The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.
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Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids 100mg/l(For Discharge on
land )/ 30 mg/l (for discharge
in a surface water bodv)

2 Total Suspended Solids 100mg/I(For Discharge on
land )/ 30 mg/I (for discharge

in a surface water bodv)
3 COD 250ma/l
4 Oil & Grease 10ma/l
5 Quantity of Discharge Industrial effluent quantity

shall be restricted to 500 KLD
and Cooling Tower blow

down shall be restricted to
500 KLD, only one outlet is

allowed
4tc) Loading Rates for different soil textures.

S.No Soil Texture Loadin rate in m3/Ha/Da
5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

S. Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

9. During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

I0. The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

11. The impact of treated effluent application on land is to be included further in E. I .A. studies,
involving ground water monitoring point identified in close proximity to the unit.

12. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

13. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

1-1-. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15. Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/201 8/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

I 7. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.
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18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation ( ' (
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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( I .This Consent to operate is valid for production Sugar crystal at cane crushing capacity of 5000
TCD.
2.Industrial effluent quantity shall be restricted to 500 KLD and Cooling Tower blow down shall be
restricted to 500 KLD, only one outlet is allowed in compliance of notification no G.S.R.35(E) dated
15.01.2016 ofMoEF&CC.
3.Unit shall comply with the directions issued Central Pollution Control Board, New Delhi.
4.Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
U PPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.
5.Unit shall develop Green Belt in minimum 33 percent area oflndustrial Premises as per the
provisions laid down in office order no. H 16405/220/2018/02 dated 16-02-2018 of U .P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
6. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
( Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India and O.A. No. 539/2019 Adil
Ansari Vs Mis Dhampur Sugar Mills Ltd & Ors.
7.Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC approved laboratory in every 3
months.
8.The Unit must ensure that no untreated/partially treated effluent be discharged outside the premises
111 any case.
9.Unit must take corrective measures to prevent the leaching of untreated effluent into the soil/
ground water.
i0.Unit shall maintain the logbook for the generation and disposal of ETP effluent, sludge, Boiler
Ash, hazardous waste and other solid wastes.
11. Unit shall ensure to implement the recommendations made by National Sugar Institute (NSI),
Kanpur in validation report of ETP for session 2018-19.
I2.Unit shall install the flow meters at the places as recommended by the National Sugar Institute
(NSI. Kanpur.
13.All domestic wastewater generated within the premises and colony shall be discharged after
proper treatment. The Unit shall install Sewage Treatment Plant (STP) for the treatment of domestic
waste water.
14.Unit shall obtain NOC from CGWA for ground water extraction. Unit must obtain registration
under Section I 0/ Section 11 of The Uttar Pradesh Ground Water (Management and Regulation)
Act 2019.
15.Unit shall install sealed electromagnetic flow meter at water source and outlet of ETP with
running hours and maintain the records of water extracted and treated effluent supplied to irrigation.
16.Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.
17.Unit shall maintain and operate properly the installed online effluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCB.
18.Unit shall operate and maintain the installed electromagnetic flow meter at water source and
outlet of ETP with running hours and maintain the records of water extracted and treated effluent
supplied to irrigation or discharge in drain.
19.Unit shall maintain and operate properly the installed online effluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCB.
20.Unit shall maintain the log-book for the generation and disposal of ETP sludge and other solid
wastes including boiler ash generation.
21.Unit should install Condensate Polishing Unit (CPU) for high pressure boilers ( I 05 Kg/cm2) to
treat process condensate for reuse in process. This will help in reduction of fresh water consumption.
22.The Unit must ensure the maximum reuse of treated effluent in process.
23 .All domestic waste water generated within the Unit's premises and residential colony shall be
discharged after proper treatment. The Unit shall install Sewage Tretment Plant (STP) of adequate
capacity for the treatment of domestic wastewater.
24.Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.
25.Unit shall install flow meters at Mill Fibrizer, Mescuite cooling and RO reject and submit the
compliance with authentic data and records thereof.
26.Unit shall provide Hazardous tank in the Boiling house.
27.Unit shall provide lagoon (for storage of treated effluent) properly lined to prevent leaching/
contamination of ground water.
28.The mechanical sludge dewatering/handling system for better management of wet sludge shall be
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(

Chandra

provided by the Unit.
29.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.( 1

UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
[\mit Digitaly signed by

Amit Chandra
Date: 2020.03.20
15:12.03 +05'30

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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Registered

( ....CC.. UTTAR PRADESH POLLUTION CONTROL BOARD
~ T.C. 12 V, VIBHUTI KHANO, GOMTI NAGAR, LUCKNOW ~--?7/.......
""' 'lirlidD' .(~.,P ~ , .,t .94-.> . · /-,,,,Pg 7 )> ­Ret.Z IC-TIHaz./12/2017 Dated: ............•.........•.

1 Number ot authorisation and date ot issue~27/lq; rl#/pzh)y h-/hr
2 Reference of application (No. and date) : DSM/roDluPPc4s,, bi {y. >
3 M/s. D.S.M. Sugar, Sindhauli Raod, Meerganj, Distt-Bareilly is hereby granted an

authorisation based on the signed inspection report dated 13-04-2017 for generation, storage
& disposal of hazardous wastes as per following details.

Details of Authorisation

Quantity

02 M.T./Annum

Authorised mode of disposal or
Recycle or utilization or co­

processing, etc.

Mix with baggase & burn into own
boiler.

1. 1 Schedule-I, Category 5.1, 5.2 Oil &
Grease

SI. No.1· ·category of Hazardous waste as
per Schedule 1,11 and Ill of these

rules

l aloe» « a

1 The authorisation shall be valid for a period of Five Year from the date of issue, if not
suspended or cancelled earlier.

2 The authorisation is subject to the following general and specific conditions (Please specify
any conditions that need to be imposed over and above general conditions, if any):

A. General conditions of authorisation:
1. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner suitable

for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers I bags shall be provided with a
general label. Tho storage area should be at an isolated spot in the premises and must be fenced, covered
and duly marked.

2 The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive
safety measures must be followed in handling of wastes and the staff must be properly trained.

3 The authorisation shall comply with the provisions of Environment (Protection) Act 1986 and rules made
thereunder.

4 The authorisation or its renewal shall be produced for inspection at the request of an officer of the U P
Pollution Control Board.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as
spillages, leakages, fire etc. and their possible impacts and also carry out mock drill in this
regard at regular interval of time;

6 The person authorised shall comply with the provisions outlined in the Central Pollution
Control Rd guidelines on "Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penalty"

7 The person authorised shall not rent lend, sell, transfer or otherwise transport the hazardous wast s without
obtaining prior permission of the U.P. Pollution Control Board

8 Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of this authorisation.

9 It is the duty of the authorised person to take prior permission of the U.P. Pollution Control Board to close
down the facility.

10 An application for the renewal of an authorisation shall be made in form 1, before its expiry as laid down in
rule It is further brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble
Supreme Court in W.P. (c) No. 657 of 1995, no Industry covered under Hazardous and other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be allowed to operate without valid
authorisation. It is also provided in the same orders that industries which are not complying with the
conditions of authorisation shall not be allowed to operate. Hence in case you fail to apply for authorisation
before its expiry or fail to comply with conditions of the earlier authorisation issued to you, closure order
shall be Issued against your industry without any further notice.

11 The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and should
also maintain records on Form 3 and present It to Board's inspecting officials.

12 In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Comrol Board
at the earliest along with details of mitigative and remedial measures taken.
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13. The authorised person shall not receive, collect, or store any hazardous waste from any unauthonse
occupier or generator of hazardous wastes. In case any hazardous wastes Is sold to any other reproces<.:: -~
unit it must be ensured that such unit is fully complying with environmental requirements and has a ( . : (
authorisation of the Board.

14 In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages :
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive
and toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safe ,
handled.

15 It is within the powers and functions of the U.P. Pollution Control Board to modify I revoke the terms -1· :

conditions of the authorisation issued under the Rule - 7 of Hazardous and Other Wastes (Management '·
Transboundar Movement) Rules, 2016.

16. You are directed to display on-line data/display board outside the main factory gate with regard to quan 1,

and nature of hazardous chemicals being handled in the plant, including waste water and air emission 1::
solid hazardous waste generated within the factory premises. Necessary compliance should be sent w,°'-
15 days of receipt of this letter.

17. It is the mandatory duty of the authorised person to comply with the guidelines for transportation .t
hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management ar1
Transboundary Movement) Rules, 2016.

18. It should be ensured that hazardous wastes shall be properly collected and packed in HOPE bags and the·
temporarily stored in a lined RCC tank/pit with suitable shed.

19. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with compliance
of this letter of this office.

20 Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record shail :· ·
maintained.

91 T h e occupier, transporter and operator u i a facility snaii De liable tor damages aused to the environme ·
resulting due to improper handling and disposal of hazardous waste listed in schGdule 1,2. and 3 and sh:,·
be liable to pay a fine as levied by the State Pollution Control Board under the rules.

22. Details of raw material which is (Hazardous waste) and product along with quantity shall be sent N1lh ,r ,
month.

23. You shall become the member of any common TSDF for S.L.F. (MIS U.P. Waste Management Pro_ s--•
Kumbhi Kanpur Dehat or M/s Bharat Oil & Waste Management Ltd., Kumbhi, Akbarpur, Kanpur De­
permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final disposal to the TSF
report back to U.P.P.C.B. with the required manifesto (document of proof) within one/three month f •
letter. The authorized incinerator is with MIs Bharat Oil Company, Sahibabad. Ghaziabad for oiiy waste a
paint sludge only. or the hazardous waste (Lead Dross) through open heartn furnace may be ser.t · _
recycler facilities duly authorized by CPCB. The proof/document shall be submitted having three mrt
Lead slag shall not be generated in this unit.

24. You are required to store the hazardous waste safely and send it to TSDF/incinerator within Ninty daysiS
months of its generation.

-.."sMember Secretary

Copy to:- Regional Officer, U.P. Pollution Control Board, Bareilly for information and necessary action

Environmental Engineer
Incharae - (Circle 7)

142



( r
Regional Director

File No: - 21-4/4611/UPIINDI2017 - [3/q

NOC No: - CGWAINOCIINDIORIGI2018/3734

97Taal
fta sq[r 7rraUT
#Tr, at far
it sin iarur iarera
Government of India
Central Ground Water Authority
Ministry of Water Resources,
River Development & Ganga Rejuvenation

ate:- 20 JJN 2018

Ms DSM Sugar Meerganj
(A Unit of Dhampur Sugar Mills Ltd.)
Smndhauli Road, Block Meerganj,
District Bareilly, Uttar Pradesh - 243504

Sub: - NOC for ground water withdrawal to M/s DSM Sugar Meerganj (A Unit of
Dhampur Sugar Mills Ltd.) in respect of their existing Sugar manufacturing
unit located at Sindhauli Road, Village Nagaria Sadat, Block Meerganj, District
Bareilly, Uttar Pradesh - reg.

Refer to your application for grant of NOC for ground water withdrawal dated
24/12/2017 Based on recommendations of the Regional Director, Central Ground
Water Board. Northern Region, Lucknow vide their recommendations dated
03/04/2018 and further deliberations on the subject, the NOC of Central Ground
Nater Authority is hereby accorded to Mis DSM Sugar Meerganj (A Unit of
Dhampur Sugar Mills Ltd.} in respect of their existing Sugar manufacturing
unit located at Sindhauli Road, Village Nagaria Sadat, Block Meerganj, District
Bareilly, Uttar Pradesh. The NOC is valid from 08/06/2018 to 07/06/2020 and
1s subject to the following conditions:­

~ The firm may abstract 743 cu.m/day (and not exceeding 99,356 cu.m/year) of
ground water through four (4) existing tube wells only. No additional ground water
abstraction structures shall be constructed for this purpose without prior approval of
the CGWA
2 AL the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter
3 M/s DSM Sugar Meerganj (A Unit of Dhampur Sugar Mills Ltd.), in consultation
with the Regional Director, Central Ground Water Board, Northern Region. Lucknow
shall implement ground water recharge measures atleast lo the tune of 51,070
cu.m/year as proposed, for augmenting the ground water resources of the areas
where post monsoon water level is more than 5 meter below ground level. Firm shall
report the compliance within six months from the date of issuance of this letter. Firm
shall also undertake periodic maintenance of recharge structures at its own cost.
4 The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board Northern Region, Lucknow for verification and under intimation to this office

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743

Website: www .cgwa.noc.gov.in
a f@a are · g grr aa

CONSERVE WATER· SAVE LIFE
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5. The firm, at its own cost, shall construct one (1) observation well (piezometer) at
suitable location and install digital water level recorder having telemetry system for
monthly ground water level monitoring in consultation with the Regional Director
Central Ground Water Board, Northern Region, Lucknow. The firm shall share the
user ID and password of the telemetry system with the Regional Director Centra:
Ground Water Board, Northern Region, Lucknow.
6. The ground water quality shall be monitored once in a year during pre- monsoon
period
7 The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board. Northern Region. Lucknow on
regular basis at least once in a year.
8 The firm shall ensure proper recycling and reuse of waste water after adeq:ate
treatment.
9 Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.
10 This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 to 9.
11 This NOC is subject to prevailing Central/State Government rules/laws or Court
orcers related to construction of tube well/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.
12 The firm shall report self compliance online in the website (www.cgwa­
noc gov.in) within one year from the date of issue of this NOC.
13 Thus NOC does not absolve the applicant I proponent of this obligation
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.
14 The NOC does not imply that other statutory/ administrative clearances shall be
3ranted to the reject by the concerned authorities. Such autiorries woua consider
the project on merits and be taking decisions independently of the NOC.

Regional Director

Copy to: ­

The Member Secretary, Uttar Pradesh Pollution Control Board. PICUP
Bhawan. Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow. Utta
Pradesh with a request to ensure that the conditions mentioned in the
NOC are complied by the firm in consultation with the District
Magistrate, District Bareilly, Uttar Pradesh.

2 The District Magistrate, District Bareilly, Uttar Pradesh for necessary action.
3 The Regional Director, Central Ground 'Water Board. Northern Regicn

Lucknow. This has reference to your recommendation dated 03/04/2018.
4 Guard File 2018-19.

I
Regional Director

( (
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number: 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

1. General Information:

Water Quality:

Application Type Category/ Type of Application:

(i) Name of Industry:

Fresh Water

Sugar

DSM SUGAR MEERGANJ (A UNIT OF DHAMPUR
SUGAR MILLS LTD)

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

SINDHAULI ROAD

MEERGANJ

UTTAR PRADESH

BAREILLY

MIRGANJ

Nagaria Sadat

Non-Notified

Safe

91-9837894082

DSM SUGAR MEERGANJ (A UNIT OF DHAMPUR
SUGAR MILLS LTD)
SINDHAULI ROAD

MEERGANJ

UTTAR PRADESH

BAREILLY

MIRGANJ

243504

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:

Fax Number:

E-Mail: sultanahmad@dhampur.com

Address Line 1 :

Address Line 2 :

Address Line 3 :

State:

District:

Sub-District:

Village/Town:

Latitude:

Logitude:

Area Type:

Area Type Category :

(iii) Communication Address

Address Line 1:

(v) Details of Existing NOC issued by CGWA (enclose copy)

NOC Letter No: CGWA/NOC/IND/ORIG/2018/3734

Date of Issuance: 08/06/2018

Vailidity (Start): 08/06/2018

28/04/2020 10:43 AM Page 1 of 8
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

( (

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

Validity (End): 07/06/2020

Reason for not applying for renewal before expiry of NOC NA
Validity (Attach Affidavit):

(vi) Purpose of Renewal Application: Existing Ground Water

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage)($)
(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Additional Total

Water Requirement Details (Fresh Water) (m3/day)

(a) Ground Water Requirement (m3/day):

(b) Surface Water Available
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day):

Total Fresh Water Requirement
(a+b+c)(m3/day):
(d) Recycled Water Usage (m3/day):

Total Water Requirement :
(a+b+c+d)(m3/day)

743.00

0.00

0.00

743.00

390.00

1133.00

0.00

0.00

0.00

0.00

0.00

0.00

743.0

0.00

743.00

390.0

1133.00

(ii) Breakup of Water Requirement and Usage:

Activity Existing Additional Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement

(m3/day) (m3/day) (m3/day) in a Year (m3/year)

Industrial Activity 1063.00 0.00 1063.00 125 132875 0u

Residential / 27.00 0.00 27.00 365 9855 90
Domestic
Greenbelt 25.00 0.00 25.00 125 3125
Development
/Environment
Maintenance
Other Use 18.00 0.00 18.00 125 2250.00

Grand Total 1133.00 0.00 1133.00 148105.00

(iii) Details of Water Availability from ETP / STP for Recycle/ Resuse usage:

Existing Additional Total

(m3/day) No. Of (m3/year) (m3/day) No. Of (m3/year) (m3/day) (m3/year)
Days Days

390.00 125 48750.00 390.00 48750 60

390.00 125 48750.00 390.00 48750.00

Effluent / Sewerage
generated and
treated in ETP / STP:
Availability treated
Effluent / Sewerage
for usage:

28/04/2020 10:43 AM Page 2 o!
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st
Effluent/ Sewerage 0.00 125 0.00
discharge after
treatment:

(iv) Availability treated effluent usage: Total quantity same as 2 i (d) and 2 ii (b) above

0.00 0.00

Existing Additional Total Use+
(m3/day) availability Availability

(m3/day) (m3/day)
Industrial Activity/ Commercial Use 347.00 0.00 347.00
Domestic / Residential Use 0.00 0.00 0.00
Greenbelt development/ Enviorment 25.00 0.00 25.00
maintenance
Other Use/ Flushing Req. 18.00 0.00 18.00
Total 390.00 0.00 390.00

3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 4
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether Permission

Structure (Meter) to (m3/Hour) nal Hours of Power Fitted RegisteredName/ Year I Water (Day) I Lift of with with CGWA / If so
of Diameter Level Days Name Pump Water Details ThereofConstruction (mm) (Meters (Year) Meter

below
Ground
Level)

Borewell / 60.00 I 150 10.00 155.00 2 / 125 Submer 50.00 Yes Yes I NOC No:
1995 sible CGWA/NOC/IND/O

Pump RIG/2018/3734
DATED:
20/06/2018

2 Borewell / 60.00 I 150 10.00 155.00 2/125 Submer 50.00 Yes Yes I NOC No:
1995 sible CGWA/NOC/IND/O

Pump RIG/2018/3734
DATED:
20/06/2018

3 Borewell / 60.00 I 150 10.00 50.00 2 / 125 Submer 10.00 Yes Yes I NOC No:
2001 sible CGWA/NOC/IND/O

Pump RIG/2018/3734
DATED:
20/06/2018

4 Borewell / 60.00 1100 10.00 5.00 6 / 365 Submer 2.00 Yes Yes I NOC No:
2012 sible CGWA/NOC/IND/O

Pump RIG/2018/3734
DATED:
20/06/2018

(b). Groundwater Abstraction Structure- Additional:
Number of Additional Structures: 0

28/04/2020 10:43 AM Page 3 of 8
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

( (

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st
SNo. Type of Depth Depth Discharge Operatio Mode

Structure (Meter) to (m3/Hour) nal of
Name/ Year I Water Hours Lift

of Diameter Level (Day)/ Name
Construction (mm) (Meters Days

below (Year)
Ground
Level)

4. (a). Compliance to the Condition prescribed in the NOC

Horse
Power

of
Pump

Whether
fitted
with
Water
Meter

Whether
Permission
Registered

with
CGWA/ If

so
Details
Thereof

SNo. Conditions given in NOC Compliance Conditions Status of Compliance
Applicable

1 Area Specific Plantation Yes COMPLIED

2 Domestic Water School Sanitation Not Applicable NOT APPLICABLE

3 Groundwater quality monitoring - Pre Yes COMPLIED
monsoon and Post monsoon

4 Maintenance of recharge structures Yes COMPLIED

5 Number of Pizometers as per NOC and Yes COMPLIED
Water Level Record

6 Number ofTubewells Borewales as per Yes COMPLIED
NOC

7 Pizometer fitted with AWLRs with Yes COMPLIED
telemetrry as per NOC

8 Quantum of Groundwater as per NOC Yes COMPLIED

9 Recharge through ponds Yes COMPLIED

10 Recycle and reuse ofwater Yes COMPLIED

11 RWH and AR structures implemented Yes COMPLIED

12 Submission of Compliance report to the Yes COMPLIED
Region

13 Water conservation measures Yes COMPLIED

14 Water Security Plan of villages Not Applicable NOT APPLICABLE

15 Well monitored around the plant Not Applicable NOT APPLICABLE
premises

16 Wells fitted with water meter and its Yes COMPLIED
Record

(b). Compliance to the Condition prescribed in the NOC - Other

SNo. Conditions given in NOC Status of Compliance

28/04/2020 10:43 AM Page 4 of 8
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number: 21-4/4611/UP/IND/2017

Applied For Renewal: 1st

5. Groundwater Availability (Please Enclose a Comprehensive Report/ Note on Groundwater Condition/
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and I
or having a Land Area of Greater Than 2 Ha.- ($)
NOT APPLICABLE

6. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority/Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)
ATTACHED

INDUSTRIAL USE- Self Declaration

@ I hereby certify that the data and information furnished above are true to the best of my knowledge and belief and I am
aware that if any part of the data / information submitted is found to be false or misleading at any stage, the application will
be rejected outright.

I hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank
/irrelevant documents have been uploaded. I am also aware that any false/ wrong submission /uploading of document will
lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, I
shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application is submitted online on website http://cgwa-noc.gov.in to following office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021
3. Incomplete application will be summarily rejected.

Scanned copy of last page of application with signature and seal should be attached at presribed place before
submission of application.

4 Reciept of Processing Fee of Rs. 500.00/- (Rupees Five Hundred Only) submitted through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in) should be attached along with hard copy of application.
Processing Fee:-

Bharat Kosh Transaction 2204200000713
Ref. NO:.­
Bharat Kosh Transaction 22/04/2020
Date:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.
5. Hard copy of application required: No

28/04/2020 10:43 AM Page 5 of 8
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)
f (

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

Attached Files:

1). Site Plan : (Refer: 1 (ii))

No Attachment Found!

2). Certified Revenue Sketch : (Refer: 1 (ii))

No Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))

No Attachment Found!

4). Existing NOC : (Refer: 1 (vii))

S.No Attachment Name

1 NOC Copy from CGWA NOC Copy from CGWA.pdf

File Name

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

No Attachment Found!

6). Groundwater Availability Report : (Refer: 4)

No Attachment Found!

7). Details of Rainwater Harvesting/ Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name

1 Recharge Calculation Recharge Calculation.pdf

2 POND RECHARGE POND RECHARGE.pdf

8). Authorization :

S.No Attachment Name File Name

4 authrazation letter authrazation letter.jpg

9). Extra Attachment :

S.No Attachment Name File Name

+ SITE PLAN SITE PLAN .pdf

2 Water Consent Water Consent.pdf

3 Compliance Report Compliance Report.pdf

10). Compliance to the Condition prescribed in the NOC

SNo. Conditions given in NOC Attachments

S.No. Attachment Name File Name

1 Area Specific Plantation

2 Domestic Water School Sanitation

PLANTATION
No Attachment Found!

28/04/2020 10:43 AM

PLANTATION.pdf

Page 6 of 8
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

1 Pre mansoon report Pre mansoon report.pdf

2 Post mansoon report Post mansoon report.pdf

1 Recharge Structures Recharge Structures.pdf

1 Piezometer Pies Piezometer Pics.pdf

2 Piezo Reading Piezo Reading Boiling House.pdf
Boiling House

3 Piezo Reading Piezo Reading Colony.pdf
Colony

1 TUBEWELL PIGS TUBEWELL PICS.pdf

1 Piezometer Pies Piezometer Pics.pdf

1 NOC Copy from NOC Copy from CGWA.pdf
CGWA

1 POND RECHARGE POND RECHARGE.pdf

1 ETP PIGS ETP PICS.pdf

2 etp out let lab report etp out let lab report.pdf

1 RWH Structures RWH Structures.pdf

1 Action Taken Report Action Taken Report.pdf
2 SelfCompliance SelfCompliance.pdf

3 Compliance Report Compliance Report.pdf
1 ETP PIGS ETP PICS.pdf

2 Water Consent Water Consent.pdf

6 Number of Tubewells Borewales as
per NOC

7 Pizometer fitted with AWLRs with
telemetrry as per NOC

8 Quantum of Groundwater as per NOC

9 Recharge through ponds

10 Recycle and reuse of water

11 RWH and AR structures implemented

12 Submission of Compliance report to
the Region

13 Water conservation measures

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal: 1st

3 Groundwater quality monitoring - Pre
monsoon and Post monsoon

4 Maintenance of recharge structures

5 Number of Pizometers as per NOC
and Water Level Record

14 Water Security Plan of villages

15 Well monitored around the plant
premises

16 Wells fitted with water meter and its
Record

No Attachment Found!

No Attachment Found!

1 FLOW METER PIGS FLOW METER PICS.pdf

2 One month logbook One month logbook.jpg
11). Compliance to the Condition prescribed in the NOC - Other

SNo. Conditions given in NOC Attachments

S.No. Attachment Name File Name

12). Bharat Kosh Reciept (Porcessing Fee):

S.No Attachment Name

1 TransactionReceipt

13). Application with Signature and Seal:

File Name
TransactionReceipt.pdf

28/04/2020 10:43 AM Page 7 of 8
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

( (

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st
S.No Attachment Name

1 Self Declaration

Date:

Place:

Self Declaration.jpg

File Name

Name & Signature of the applicant

(With official seal)

Associated User : sultandsm

Submitted By User : sultandsm

Submission Date : 28/04/2020

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.
.-....--.o .-.. .......-.­

28/04/2020 10:43 AM Page 8 of 8
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r 7. Inspection Team

Sr. No. Name ofthe inapeeting offlcers
Signa ture

,..,1. Mrs. ReenaSatavan, Sc. 'D' CPCB,Delhi
~-1,

A ..;.-"2. Sh. R.ohit Singh. Regional Officer., Bareilly, UPPCB /., :,-
),

3. Sh.S. Vinadkar, AEE, Regional Office, Bareilly, UPPCB ~-
4. Dr. Prabhat Reajan, Sc. 'B' I CPCB, Deihl @.
s. Sh. Vipin Kumar, RA-III, CPCB, Delhi

~ ~
'M.r,.1/q

6. Ms. Anshul K\llnllrl, RA-ill, CPCB, Delhi
Aly­

7. Ms. Shivangi Ooswami, RA-Il, CPCB, Delhi key
8. Sh. AshwaniK. Singh, RA-II, CPCB, Delhi

h>s'
9. Sh. Muktesh Chaudhary, SRF, CPCB, Delhi er

,,

Scanned with CamScanner

I
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JOINT INSPECTION REPORT

(02.02.2021 and 03.02.2021)

OF

M/s DHAMPUR SUGAR MILLS LTD.,

SUGAR UNIT- DHAMPUR

BIJNOR - 246761

(U.P.)

In the Matter Of

ADIL ANSARI Vs M/s DHAMPUR SUGAR MILLS

LTD. & ORS.

QA NO. 539/2019

-Prepared by-

The Joint Committee of CPCB & UPPCB

Constituted by

Hon'ble National Green Tribunal
(Order dated 09h November, 2020)

1
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JOINT INSPECTION OF MIS DHAMPUR SUGAR MILLS LTD., SUGAR UNIT­
DHAMPUR, BIJNOR, (U.P.) ON 02.02.2021 and 03.02.2021 IN COMPLIANCE TO
DIRECTION ISSUED BY HON?BLE NATIONAL GREEN TRIBUNAL IN OA NO.
539/2019, IN THE MATTER OF ADIL ANSARI VsMis DHAMPUR SUGARMILLS LTD.
&ORS.-REG.

1.0 Background

Hon'ble NGT vide order dated 09.11.2020 in the matter ofAdil Ansari vs Mis Dhampur Sugar
Mills Ltd. & Ors, OANo. 539/2019, had directed following:

"Accordingly, we direct that the State PCB to takefurther appropriate action by
way ofprohibiting any activity in violation of law, initiating prosecution and
recovering compensation as per applicable norms, following due process oflaw.
The State PCB may also respond to the IA filed by the applicant with particulars
in the table annexed to the application, reproduced above andfile an action taken
report before the next date by e-mail at iudicial-ngt@gov.inpreferably in theform
ofsearchable PDFIOCR support PDF and not in theform of image PDF. The
CPCB andState PCB may undertake necessary inspectionfor thepurpose. "

In compliance to the aforesaid direction, a joint team of officials from Central Pollution Control
Board (CPCB), Delhi and Regional Office- Bijnor, Uttar Pradesh Pollution Control Board
(UPPCB) surveyed the domestic drain all along the boundary wall ofMIS Dhampur Sugar Mills
Ltd., Sugar Unit-Bijnor, Uttar Pradesh (hereinafter referred as 'the unit') and its confluence with
Ikra Drainwith upstream& downstream stretches, visited the premises ofthe unit as well as carried
out the inspection of the unit on 02.02.2021 and 03.02.2021.

1. Inspection ofMis Dhampur Sugar Mills Ltd., Sugar Unit- Dhampur, Bijnor, (U.P.) on
02.02.2021 and 03.02.2021 by Joint team of officials from CPCB and Regional Office,
Uttar Pradesh Pollution Control Board (UPPCB), Bijnor.

► In compliance to the Hon'ble NGT order dated 09.11.2020 inspection of MIS Dhampur
Sugar Mills Ltd., Sugar Unit-Bijnor, Uttar Pradesh, was carried out on 02Feb and 03%
February, 2021 by a joint team comprising of the officials from Central Pollution Control
Board (CPCB), Delhi and Regional Office, Uttar Pradesh Pollution Control Board
(UPPCB), Bijnor.

► Prior to the entry into the sugar mill premises, the joint team surveyed the surrounding
areas and boundary wall of sugar mill till the interior locations in the adjoining agriculture
field to trace any bypass/ effluent discharge point from the Unit.► Inspection team has observed three drain around the premises of the unit:
1. Ikara drain fromDhampur city, found flowing adjacent to the back boundary ofthe unit

and mostly carries the sewage from Dhampur city and ultimately meet to river

2
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Ramganga via Karula river. (waste water sample collected from Ikara Drain at Up
Stream and Down Stream of the unit).

2. Local drain found flowing from colony in front of unit and carries the sewage from
front colony as well as drains from sugar mill & distillery unit. Drains carries the smell
of sugar effluent. Grab samplingwas conducted for analysis ofwastewater quality.

3. Local drain behind the spray pond overflow treatment systemmeeting into Ikara drain
(waste water sample collected from local drain meeting into Ikara Drain opposite side
of spray pond overflow).► Boththe local drains i.e. Local drain from colony in front ofunit (alongthe boundary wall)

and Local drain behind the spray pond overflow treatment system ultimately discharges
into Ikara drain.► The teamhas not observed goodhousekeeping at the surroundings along the boundary wall
of the unit.

2.1 Analysis results of samples were collected from drain along the boundary wall, Ikara
drain at u/s & dis locations and local drain behind the spray pond overflow treatment system.

I. The Joint Team at the time of survey experienced the fresh smell ofmolasses coming from
the drain, flowing along the boundary wall of the unit. The sample were collected from
the drain flowing along the boundary wall of the unit; downstream & upstream of Ikara
drain and also from Local drain behind the spray pond overflow treatment system which
meet to Ikara drain behind the spray pond overflow treatment system of the unit. Analysis
results are presented inTable-1.

2. A tap of fresh water was observed at the channel/drain, flowing along the boundary wall
of the unit, is used by labours of the unit for washing/ drinking purpose.

Table-1 Analysis results of samples were collected from drain along the boundary wall, Ikara
drain at u/s & d/s locations and local drain behind the spray pond overflow treatment system.

Parameters
S.N Sample COD BOD TSS TDS Color NH,­ TC FC

location pH (Haze N. (mg/I) (mg/I) (mg/I) (mg/I) (MPN) (MPN)
n unit) (mg/D

Drain from
1 colony along 4.6 2448 1604 28 508 21

boundary wall
- - -

ofsugar mill

3
lkara Drain at
Up Stream of 6.9 296 125 146 684 53 17 23x10° 45x10°
the unit

2
Ikara Drain at
Down Stream 6.4 536 296 74 628 29 44 17x10° 49x10°

of the unit

4
Local drain
behind the 5.8 606 342 194 712 47 - - -
spray nond
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overflow
treatment
system

Prescribed standards 5.5
for irrigation [as per the to 250 100 100 2100 - - - -ConsentgrantedbyUPPCB] 8.5

Observations on above analysis result:

• The analysis result of sample collected from drain coming from colony along front
boundary wall of sugar unit shows pH- 4.6, COD-2448 mg/I, BOD-1604 mg/I, which are
on higher side of typical sewage characteristics i.e. pH in range of 6.5 to 8.5, BOD in
range of 200 mg/I -300 mg/I, COD in range of 400 mg/1-550 mg/I which indicates that the
Sugar effluent got mixed with the domestic sewage drain, however no bypass of
effluent/waste water was observed from the boundary wall into the drain as the drain was
covered.

• Analysis result of sample collected from local drain opposite to spray pond overflow
treatment system, shows pH-5.8 against 6.5 to 8.5, COD-606mg/I against 250mg/I, BOD­
342 mg/I against 100 mg/I, TSS-194 mg/I against 100 mg/l.

• Analysis results of samples collected from U/s of Ikara drain shows pH- 6.9, COD-296
mg/I, BOD-125 mg/I, TSS-146 mg/I which indicates sewage characteristics. Analysis of
samples collected fromDis oflkara drain shows pH- 6.4, COD-536 mg/I, BOD-296 mg/I,
TS-74 mg/I.

• It is evident that discharges from both the local drains have greatly impacted on the
downstream water quality of Ikara drain & increased the pollution load of the Ikara drain
to almost doubled as compared with upstream location and possess a potential threat to
environment.

2.2 Analysis results of groundwater sample collected from borewell installed in industrial
premises and hand-pump outside the unit.

• The joint team also collected groundwater sample from hand-pump at bio-compost yard,
the bore-well installed in industrial premises and hand-pump outside the unit. Analysis
results are presented in Table 2.

15
6.5-8.57.5

430

BDL
7.4
486

BDL

424
7.5
BDL

compost
yard

pH
Colour

Sampling Hand-· (Permissible limit in the absence
t BOre well · ·r it· t ) D · kiLocations pornp a Hand-pump o.a erna e source rm ng

Bio- No.1 installed itside the water standards.(BIS)
in unit' DRINKINGWATER­
premises unit SPECIFICATION(Second

Revision) IS 10500: 2012Parameters

Conductivity

Table- 2 Analysis results of groundwater sample collected from hand-pump at bio-compost
yard borewell installed in industrial premises and hand-pump outside the unit.
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Total Alkalinitv
Total Hard-ness

COD·
TDS
Cl-
F-

As
Cd

,,co
Cr
Cu
Fe

·•. Mn·
. 'Ni.
Pb.
Zn
Sb
Se
V

228
213
BDL

. . 252
14
0.4
BDL
BDL
:BDL
BDL
:BDL
BDL
BDL
0.14
O.i14
BDL
BDL
0.02
BDL .
BDL
.BDL

1,

.

245
224 '·
BDL
290
20
0.5
BDL
BDL ·.
BD'L ·
BDL
BDL
:BDL
BDL
0.07
0.17
BDL

BDL
BDL
BDL
BDL

228
198
BDL
256
10
0.5
BDL
BDL
0.01
BDL
:BDL.
BDL
BDL

().09

:BDL
0.10
BDL
BDL
BDL.

600
600

. 2000
1000
1.5 ....
45
400
0.05

Nil*
1.5

15

NR

.

(

BDL

*No Relaxation

Observations w.r.t. Groundwater sample analysis results:

• Groundwater samples collected from hand-pump at bio-compost yard, borewell no.1
installed in the unit premises and hand-pump outside the unit, shows all the parameter
within limit as per the Permissible limit ofDrinkingWater Standards (BIS) IS 10500:2012.
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INSPECTION REPORT OF Mis DHAMPUR SUGAR MILLS LTD.,
SUGARUNIT- DHAMPUR, BIJNOR, (U.P.)- 246761

1. GENERAL INFORMATION

1. Date of Inspection 02.02.2021 and 03.02.2021

2. Name of the unit with complete postal Mis Dhampur Sugar Mills Ltd., Sugar
address Unit- Dhampur, Bijnor, (U.P.)- 246761

3. Spatial Co-ordinates 29.288674
Latitude and longitude (in Decimal format 78.514256
only)

4. Standalone/ integrated (with co-generation) Integrated
Sugar/ sugar refinery

5. Year of commissioning Year 1933
6. License capacity of sugar Mill 14000TCD
7. Average actual crush rate (TCD) 11619.03 TCD (As per RT-7 (C) for the

month ofNov-20, Dec-20, DMRfor the
month of Jan-21 and Feb-21)

8. Consent status & its Validity with date
(Expired/Applied for renewal/First time
applied/Never applied)
a. Air Consent Valid upto 31.12.2021, Annexure-I
b. Water consent Valid upto 31.12.2024, Annexure-II
C. Hazardous Waste Authorization Valid upto 28.12.2025, Annexure-III

9. NOC from CGWA & its Validity with date
(Expired/Applied for renewal/First time
applied/Never applied) Valid upto 26.04.2022, Annexure-IV

10. Start period of crushing season 31.10.2020
I

11. Operational status during visit Operational
(operational/ closed/ temporary closed/
permanent closed)
If non-operational:
a. Self-closed then collect copy of unit shut

down letter duly certified by regional
officer of concerned SPCB.

b. Closure notice by CPCB or SPCB then
collect copy of notice and copy of unit
shut down letter duly certified by
regional officer of concerned SPCB.

c. Any other reason, then specify and
attach supporting documents

12. Name of contact person Designation Contact No & E- mail
Sh. M.R. Khan Unit Head 7895003687

(Sugar) mrkhan@dhampur.com
Mr. Anil Sharma G.M. 9624019860

(Production) anilsharma@dhampur.com

6
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Mr. Arun Kumar Manager (ETP) 9760366927
Arun.kr@dampur.com

2. OPERATIONAL STATUS

S.No. Particulars

1. Sources of fresh water
a. Bore well/Tube well/Any other & its No's Bore well, 04 nos.
b. Flow meter Installation at wells (Yes/No) Yes
c. Reading of Flow Meter during visit Yes,

Bore well - 1= 2 101994.23 m?
Bore well -- II=2 58604.15 m?
Bore well - III=Out of order
Bore well --TV=2 58604.15 m?

d. Any Logbookmaintained (Yes/No), if yes, Yes, logbook for fresh water withdrawal
attach. maintained

e. Quantity ofwater withdrawal (KLD) (Avg. withdrawal quantity from log
book for the month ofNov-20, Dec-20,
Jan-21 and Feb-21)
Bore well - I= 155.9 KLD
Bore well-II= 151.6 KLD
Bore well - III=0.0 KLD
Bore well --TV=1156 KLD
Total Avg. withdrawal = 1463.97 KLD

2. Fresh water consumption (m'/hr)
a. Sugar plant 1354.636 KLD
b. co-generation -
c. Residential etc. 109.3 KLD
d. Total fresh water Consumption (m'/hr) 1463.97KLD
e. Log bookmaintained Yes, log book for water consumption in

sugar plant is maintained.
3. Details of Hot & Cold-water recycling Number Capacity

system (Yes/No.)
a. Details ofHot water UGR. 01 500m3

b. Cold water UGR and cooling towers 02 350m3

c. Hot water- Location of flow meter & its Flow meter Totalizer
Installation (Yes/No) installed (m?/hr) Reading (m3)

1. Imbibition water at mills 237 m?/hr 2=1543946 m?

2. Filter cake washwater at rotary vacuum 29.33 m?/hr 2= 226927.9 m?
filter
(OC-Filter)

3. Sugar melting, pan boiling, molasses PAN -A=0m?/hr y= 11557m?
conditioning

%% 7
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PAN -B= 0 m?/hr 2= 7195m?

PAN -B= 0 m?/hr 2=13801m?
4. Wash water at Centrifugal BC Centrifugal 2=23403m°

Machine = 1.4 m?/hr

A Centrifugal
Machine = 4.7 m?/hr

2=18448m?
d. Cold water -Location of flow meter & its

Installation.

1. Power turbine cooling
Power Turbine - 1 1897 m?/hr 2= 18901294 m3

Power Turbine-2 2265 m?/hr 2= 10409722 m
Recycled
through Co-gen
Cooling Tower

2. Mills, fibrizer bearing, pumps cooling Mill Fibrizer 2=86731.6 m?
cooling=7.267 m?/hr

3. Cooling tower of co-generation
4. SO gas cooling(Sulphur Furnace) 2.2 m?/hr 2=80849 m?
5. B massecuite cooling 0 m?/hr 2=45750 m?

C massecuite cooling 94.4 m3/hr 2=133152 m?
6. Final molasses cooling 6.412 m?/hr 2=63928.6 m?
7. Make water for shortfall at any point

operation including spray pond/process
cooling tower.

0 m?/hr 2=239343 m?
Cooling Tower Make-up Water 0 m?/hr 2=31938.3 m?

Spray Pond Make-up Water
8. Others (Yes/No)

4. Waste water (Influent) generation (m/hr) (Avg. quantity from log book for the
month of Nov-20, Dec-20, Jan-21 and Feb-21)
a. Spray pond/cooling tower over flow (for Spray pond over flow=239.066 KLD
double sulphitation) (Faulty meter showing error)
b. Mills, boiling house, D.M./ R.O. Plant Mill & Boiling House=l934.52 KLD
boilers etc. (For mill and boiling house common

flowmeter installed)
c. Co-generation
h. Common / total influent generation. 2173.58 KLD

5. Waste water (Influent) generation, 187.07 Liter/ton
Liter/ton of cane

6. Spray pond overflow Flow meter reading Totalizer
Reading (m3)
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a. Flow meter Installation Yes,
Flow meter showing error/ Fluctuating
reading

b. Provision of separate spray pond Yes
overflow treatment

c. Briefdescription of spray pond over Spray pond overflow waste water
flow treatment process (mention collection pit> Chemical dosing
technology as per charter) Reaction tank cum settler-»Primary

1. Separate treatment of spray pond clarifier> Aeration tank > Secondary

overflow through m1cro settlers clarifier-» Multigrade Filter>

followed by secondary aerobic Activated Carbon Filter» Treated

treatment. effluent collection pit

2. Combined treatment of entire
effluent through micro settlers after
removal ofOil & grease followed by
secondary aerobic treatment.

3. Spray pond overflow treatment using
anaerobic filters followed by
secondary aerobic treatment.

4. Combined treatment of entire
effluent using anaerobic filters
followed by secondary aerobic
treatment.

7. Details of Flow meters Flow meter reading Quantity of
(m?) water (Avg.

quantity from
log book for the
month of Nov-
20, Dec-20,
Jan-21 and
Feb-21)

a. Outlet ofmill house and boiling house to Flow= 131.68 m?/hr 1934.52 KLD

ETP-1. 5= 76893.63m°

b. Outlet ofcooling tower/spray pond i.e. Flow= 44.48 m?/hr 239.06KLD

over flow to ETP-2 2=228200 m?

C. Common ETP outlet Flow=116.7m?/hr 2131.21 KLD
y=90207.5m°

8. Details of tube cleaning method adopted Chemical (by Caustic and Sulfamic
(chemical/ hydrojet/ any other appropriate Acid)
method if anv), provide details

9. Availability of Hazardous tank to collect Yes, (07 nos.)
wash water generated during
chemical/Mechanical cleaning of
evaporator tubes. (Yes/To), ifYes give
Details.

10. Total waste water (effluent) generation, 187.07LT ofcane crushed

(Liters/ton of cane)
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(ETP outlet/Discharge ration with average
Cane Crushed)

11. Condensate polishing system adopted by the
factory (for boilers >45 kg/cm2 steam CPU installation is under process.
pressure) Unit provided purchase order of
Ifyes, then provide the details of condensate CPU (P.O.-No.-4100007975)
polishing system
Recycled water from CPU

12. Construction of small pits with smooth Yes
inner surface with ceramic tiles near to
boiler feed pumps, condensate pumps,
Injection pumps and RVFvacuum to
collect gland coolingwater

13. Aeration in equalization tank Yes

14. Type of aeration in aeration tank Diffused
Diffused/ surface/ any other

15. Tertiary treatment (Yes/No), give Details Yes, MGF and ACF

16. Schematic diagram of ETP (flow chart to Mill & boiling house effluent collection
be collected) pit-» Oil skimmer-» DSM screen>

Chemical dosing tank (milk of lime and
other nutrients)-+ Equalization tank
Primary clarifier Aeration tank-»
Secondary clarifier-+ collection pit-+
Multigrade filter-+ Activated carbon
filter-»Decanter-»Treated effluent
lagoon

17. Rain water harvesting system adopted No
Storm water channelized to ETP

18. Treatment capacity of ETP (KLD) 4500 KLD (3000 KLD for Mill &
Boiling House and 1500 KLD for Spray
Pond)

19. Retention time (Min/hr) Retention As per
Time/Contact Time Industry at
(Mentioned in licensed crush
CPCB charter) rate of 14000

TCD
1. Bar screen Chamber 30 minutes 30 minutes

2. Oil & grease tank 45 minutes 67 minutes

3. Equalization tank with aeration 6 hrs 7.3 hrs

4. Primary Clarifier 5-6 hrs 5.6 hrs

5. Aeration tank 24-28 hrs 39 hrs
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6. Secondary Clarifier 7-8 hrs 7 hrs

7. Sand/multi grade filter 20-25 minutes 20.1 minutes

8. Activated carbon filter 20-25 minutes 20.1 minutes

9. Sludge drying bed Not <0.03 m' per ton 250 m?
of cane

10. Decanter
5 m?/hr

20. Any further treatment after ETP (Yes/No) No; only storage in lagoon before
irrigation

21. Brief processing details (flow chart) Attached as Annexure-V

22. ETPAnalysis (Performance Parameters) pH, BOD, COD, TSS,

TDS, O&G (Table -05)
23. Number of Piezometric wells available in the unit premises: Yes, ol Piezometric well

available in sugar unit at the depth of6.0 meter (lat: 29.290599, long:78.512944)

24. Storage of treated Effluent -Lagoon

a. No. & size oflagoons, Lagoon type- a.No. oflagoon=02

permeable/impermeable Size/Capacity
b. Retention time 1. Capacity (New lagoon) =10000 m?,

impermeable
2. Capacity= 4000m, Polythene lined
b. Retention Time= 15 days

25. Sludge Handling Process (Yes/No), gives details: Quantity=40276.94 kg/d (as per log
book for the month ofDec-2020 to Jan-2021)
a. Sludge Digestion Method None

b. Sludge Drying Process Yes, sludge drying bed but not in
operation

c. Final Disposal of Sludge Mixed with boiler ash + press mud &
given to farmers

d. Whether mechanical sludge handling Decanter

system installed
26. AnyHazardous Substances (Yes/No), if yes, Yes, Schedule I (Category 5.1) waste oil

give details. (Quantity & way of Disposal) The unit is registered member of
BHARAT OIL & WASTE
MANAGEMENT LTD. (BOWML)

27. Manpower employed for ETP operation & 18

maintenance
28. Details of irrigation system & treated effluent used quantity

1. Own land area for irrigation Yes, 50 acres

2. Farmer land area and their agreement Yes

3. Flow meter to measure amount ofwater Yes, Flow rate - 0.0 m3/hour; Totalizer

used for irrigation. - 16384.90 m3
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4. Distance ofland Area from the Unit ~0.5 Km
(Km)

5. Soil Texture ofland (Sandy, Sandy Sandy loam
loam, Loam, Clay loam, Clay)

29. Cleaning mechanism at ETP and factory Dry cleaning
floor

30. Color coding of pipelines for water Yes
distribution network

31. Mode of disposal (route to reach Ganga) No discharge, treated effluent used for
irrigation

3. OBSERVATIONS

1. The unit is engaged in production of sugar by Double Sulphitation process with consented
capacity of 14000 TCD using sugarcane.

2. The unit has started cane crushing for the current season on 31st October, 2020.
3. Unit has two no of ETPs i.e. ETP-1 for boiling & mill house effluent treatment & ETP-2

for spray pond overflow treatment. Both the ETPs were reported to be operational, one
month prior to start of cane crushing.

4. ETPs were found operational at the time of visit.
5. Unit is having valid Consent to Operate under Air (Prevention & Control of Pollution) Act,

1981 (as amended), which is valid up to 31.12.2021 and Water (Prevention & Control of
Pollution) Act, 1974 (as amended), valid up to 31.12.2024. The unit is also having valid
Authorization under Hazardous Waste (Management & Transboundary Movement) Rules,
2016 for storage and disposal of hazardous wastes valid up to 28.12.2025.

3.1 Sources ofFresh Water

1. The Unit has total of 4 nos. bore wells located at different places within the premises for
sugar unit as below:

Table 3: Co-ordinates of borewells installed atMis Dhampur Sugar Mills Ltd., Bijnor

Borewell Details
Sr.
No.
1
2

1 3
4

Borewell No.

BorewellNo. 1
BorewellNo. 2
BorewellNo. 3
BorewellNo. 4

Latitude

28.55263
28.5513166

Latitude
79.2129414
79,214153
79.215370
79,2220848

Coordinates

2. The borewell no. 04 is used for providing fresh water to DM plant as well as to the
residential colony of the unit. Fresh water consumption in residential colony is 109.3 KLD
as per the average withdrawal quantity from log book for the month of Nov-20, Dec-20,
Jan-21 and Feb-21.
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3. Out of04 borewell, one borewell was found out of order.
4. NOC issued by Central Ground Water Authority (CGWA), which was valid up to

26.04.2022 for the abstraction of groundwater from 04 tube wells of total quantity 1500.00
m?/day (not exceeding 333000.00 m'/year) (Annexure-IV).

3.2 Fresh Water Consumption
1. As per the record (logbook data) of borewell meters provided by the Unit, total average

freshwater withdrawal quantity from log book for the month of Nov-20, Dec-20, Jan-21
and Feb-21 are as below:

Table 4: Month wise (from Nov-20 to Feb-2021-1ill 01.02.2021) fresh water abstraction

Sr. Borewell No. Month wise water abstraction

No. (as per logbook data from 3' Nov-20 to 31"December ­
20 and 03' Jan to 13Jan-21)

Nov-2020 Dec-2020 Jan-2021 Feb-2021

1 Borewell No. 1 4622 1649 2150 0

2 Borewell No. 2 0 3345 2994 180

3 Borewell No. 3 0 0 0 0

4 Borewell No. 4 33528 35552 36107 1204

Total 38150 40546 41251 1384

Average 1271.66 1307.93 1330.67 1384
(m?/dav)

13

2. As per the logbook record of borewells, the unit has extracted avg. of 1271.66 m
3
/day in

Nov-2020, 1307.93 m?/day in Dec-2020, 1330 m?/day in Jan-2021 and 1384 m?/day in
Feb-2021 (01.02.2021) of groundwater from 04 borewells (refer Table-4), which is within
the permitted abstraction of 1500.00 m3/day as per CGWANOC.

3. The unit has installed 01 nos. of piezometer (latitude: 29.290599, longitude:78.512944)
within the unit premises, having depth of 6.0 meters.

3.3 Process Area and Effluent Treatment Plant (ETP)

1. The unit has installed two ETPs with design capacity of 3000 KLD for the treatment of
effluent generated from Mill & Boiling house (ETP-1) and 1500 KLD for effluent
generated from Spray Pond Overflow treatment system (ETP-2).

2. ETP-1 comprises of effluent collection pit-» Oil skimmer &Bar screen-+pumping station
outfall structure Equalization tank » Chemical dosing tank (Lime dosing)
Primary Clarifier Aeration tank -» Secondary Clarifier- Common filtration system.

3. Flow received to ETP-1 is via pumping rather than gravitational flow. Two pumping
stations; one in boiling area and another at near mill gate observed for pumping of
generated effluent to ETP area. Oil skimmer and provision of lime dosing observed in the
process area boiling house before pumping tomain ETP.
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4. At outfall structure in ETP 1, one 150 mm pipeline is observed other than main ETP inlet
line. As per operator that line is not in use now and they are going to dismantle the same
soon.

5. ETP-2 consists of pumping station> chemical dosing +Reaction tank cum settler>
Primary clarifier> Aeration tank> Secondary clarifier collection pit » Common
filtration system.

6. Small collection pit is provided for collecting the clarified effluent from both ETPs before
filtration rather than filter feed tank with typical retention time of2-3 hrs.

7. Unit has provided common filtration system consists of 2 sand filter and 2 carbon filter for
further polishing of treated effluent from both ETPs.

8. No filtered/treated water tank is provided for backwashing of filtration system. Fresh water
line with valve arrangement was observed at the common header of filter feed pump for
the same as reported by operator.

9. Unit has provided flow meter at the inlet of both ETPs, common ETP outlet and lagoon
outlet.
a. ETP-1 inlet: Flow= 131.68 m?/hr, totalizer reading= 76893.63m3

b. ETP-2 inlet: Flow= 44.48 m?/hr, totalizer reading= 228200 m?
Rapid fluctuation in reading observed in the flow meter.

c. Outlet oflagoon: Flow rate- 0.0 m3/hour; Totalizer- 16384.90 m3
10. Unit has provided OCEMS at common outlet ofETPs for continuous monitoring of treated

effluent and found it connected with CPCB server showing flow rate - 116.7 m?/hour;
totalizer- 90207.5 m3, TSS-21.578 mg/I; BOD-11.6 mg/I and COD 102.6 mg/I.

11. The unit has provided purchase order (P.O.- No.-4100007975, dated 16.10.2020) for the
installation of Condensate Polishing Unit (CPU) with RO membrane for feed 72 cum/hr
and permeate 50 cum/hr.

12. The unit has not installed Sewage Treatment Plant (STP) for sewage generated from colony
located inside the unit premises, however the unit provided purchase order of STP (P.O.
No.-4100007977) dated 16.10.2020 with capacity of 220 KLD which was under
installation.

13. The unit has two boiler having capacity of 170 Tonne each for steam generation.
14. Unit has provided 3 stream ofDM plant having capacity30 m?/hr, 30 m?/hr. & 50 m?/hr.

for water treatment for boiler use. All units consist of MGF, RO unit, degasser, cationic
and anionic resin unit.

15. Regeneration reject from DM plant was found collected in a 100 KL tank near DM plant.
As informed by DM plant operator reject water is utilized in ash silos, boiler floor washing,
fire hydrant and in bagasse yard rather than sent to ETP for further treatment.

16. Samples were collected from Mill House effluent, ETP inlet, Primary clarifier outlet,
Aeration tank-I, Secondary clarifier outlet, Aeration tank-2, Spray pond overflow, Spray
pond primary outlet, Spray pond treatment secondary outlet, ETP outlet, New lagoon and
Old lagoon. Analysis results are as below:
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ETPII d fII fTable 5: Analvsus resu to samp es co ecte rom
Sulphur/ COD BOD TSS TDS

MLSS/

S.No. Locations Sulphate pH (mg/L) (mg/L) (mg/L) (mg/L)
Color MLVSS 0&G

(mg/L) (mg/L)

1. Mill House 101 4.3 15680 9050 503 9340 151
effluent

- -

2. ETP Inlet 47 10.7 849 426 81 1028 60 - -

3.
Primary
Clarifier 36 10.9 2520 1532 185 1864 18 - -
Outlet

4.
Secondary
Clarifier 20 6.8 86 22 23 524 15 - -
Outlet

5. ETP Outlet 23 6.9 46 13 20 472 12 BDL-

6. Aeration tank 4840/25

1 - - - - - - - 18 -

7. Aeration tank 5256/28

2 - - - - - - - 73 -

8. Spray pond 14 6.9 1990 1357 504 1160 88
overflow

- -

9.
Spray pond
Treatment 16 6.8 2220 1053 403 1228 78 - -
Pri. outlet

10.
Spray pond
Treatment 17 6.7 70 31 30 384 25 - -
Sec. outlet

11. New Lagoon 68 6.8 370 187 68 776 45 - -

12. Old Lagoon 21 6.7 218 117 62 584 24 - -

Prescribed
standards for 5.5 to
irrigation [as per the - 8.5

250 100 100 2100 - - -
Consent granted by
UPPCBI
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17. The analysis result ofsample collected fromETP outlet shows pH- 6.9 (norms: 5.5 to 8.5),
COD-46 mg/1 (against 250 mg/D), BOD-13 mg/l (against 100 mg/1), TSS-20 mg/1 (against
100 mg/1), TDS-472 mg/1 (against 2100 mg/l) and O&G- BDL, which indicates that the
unit is complying with stipulated discharge norms for irrigation purpose.

3.4 Lagoon & Irrigation System
1. The unit had two lagoons forstorage oftreated effluent. One with impermeable base having

capacity of 10000 m3 and second having PVC sheets with 4000 m3 capacity and retention
time of 15 days. The second lagoon was a Kachcha lagoon with improper lining ofPVC
sheets also mentioned in previous finding. Treated effluent is being used for irrigation
purpose.
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2. The analysis results of new lagoon (having capacity of 10,000 m3) in Table 5 shows pH-
6.8 against 5.5-8.5, COD-370 mg/l against 250 mg/I, BOD-187 mg/l against 100 mg/l,
TSS-68 mg/l against 100 mg/I, TDS- 45 mg/l against 2100 mg/I which indicate non­
compliance w.r.t. BOD and COD as per notified standards under E(P) Rules, 1986.

3. Similarly, analysis results of sample collected from old lagoon (having capacity of 4000
m') shows pH-6.7 against 5.5-8.5, COD-218 mg/I against 250 mg/I, BOD-117 mg/I against
100 mg/I, TSS-62 mg/l against 100 mg/I, TDS- 5 84 mg/I against 2100 mg/I which indicate
non-compliance w.r.t. BOD as per notified standards under E(P) Rules, 1986.

3.5 Residential Colony

1. The unit has no STP to treat the waste water generated from residential colony located in
the unit premises, however, the unit has provided purchase order (PO No.-4100007977
dated-16.10.2020) 0f220 KLD STP, which was found under installation.

3.6 Hazardous waste & Fly ash generation and disposal

1. The unit has obtained hazardous waste authorization (Authorization no. 9837398) from
UPPCB, which is valid from 28.12.2020 to 28.12.2025.

2. The unit is registered member of Bharat Oil & Waste Management Ltd. (BOWML). The
unit has provided manifest (Form-IO) for disposal of hazardous waste (oily sludge) for the
month of Jan-2021.

3. The unit has seven number of hazardous tanks.
4. The Unit has two piezo-well, one in the sugar unit and another one in the bio-compost yard

of 1 0 acres area.
5. The ETP sludge is mixed with boiler ash, press mud and is given to farmers and also being

used for gardening & bio-composting by the unit.

3.7 Observations w.r.t. previous findings:

1. Primary clarifier was found operational during the inspection.
2. The unit has installed seven hazardous tanks for storing the effluent generated during

hydrojet tube cleaning/ chemical cleaning by caustic and sulfamic acid (2- caustic solution
storage tank and 2-sulfamic acid solution storage tank and 3- wash storage tank) in the
boiling house.

3. The unit has provided purchase order (P.O.- No.-4100007975, dated 16.10.2020) for the
installation of Condensate Polishing Unit (CPU) with RO membrane for high pressure
boilers (105 kg/cm).

4. The unit has installed decanter for better management of sludge handling system.
5. The unit has maintained proper log book for the generation and disposal of ETP sludge,

boiler ash, and other solids.
6. No bypass arrangement in the unit premises was observed during the inspection.

4.0 Conclusion

16

1. The unit was operational from 31October, 2020 and found under consented capacity with
valid air, water consent and HW authorization.

2. Specific wastewater generation and discharge was reported as 187.07 and 183.42 liter/ Ton
of cane crushed respectively.

@
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3. The unit is withdrawing fresh water from 04 nos of borewell and total withdrawal was
under permitted quantity by CGWA.

4. Analysis result of samples collected from drain coming from city along boundary of
sugar unit shows pH- 4.6, COD-2448 mg/I, BOD-1604 mg/I, TSS- 28 mg/, TDS- 508
mg/I and colour-21 hazen, clearly indicates spillage/surface runoff/discharge ofwaste
water from industrial premises.

5. The analysis of samples collected from upstream of lkara drain shows domestic sewage
characteristics but analysis result of sample collected from Local drain behind the spray
pond overflow treatment system, are on higher side and indicates effluent dilution in the

drain.
6. The analysis of samples collected from downstream of lkara drain indicates that industrial

effluent increased the pollution load of the lkara drain as compared with upstream location
which is a serious threat to environment.

7. Both the drains i.e. drain coming from city along boundary wall of sugar unit and local
drain behind the spray pond overflow treatment system have adverse effect on the water
quality at downstream of lkara drain.

8. Installation of CPU for high pressure boiler is under progress by the unit.
9. Installation of Sewage Treatment Plant (STP) for sewage, generated from colony is under

progress.
10. The storage lagoonwith capacity of 10,000m? (New Lagoon) shows non-compliance w.r.t.

COD and BOD as per notified discharge standards by MOEF&CC vide Order dated
14.01.2016. for irrigation purpose.

5.0 Recommendations:
1. The unit shall take measures to stop discharge of spillage/surface runoff containing waste

water from industrial premises into drain (lkra drain and drain coming from city along
boundaries of sugar unit) and shall maintain water quality of the drain.

2. The unit shall maintain and calibrate the flow meter installed at Spray pond overflow.
3. The unit shall install the CPU for high pressure boiler at earliest.
4. The unit shall install the Sewage Treatment Plant (STP) for sewage generated from colony

at the earliest.
5. The unit shall convert the 4000 m' capacity storage lagoon in to lined impermeable lagoon

to avoid any possibility of leakages and must ensure the compliance of stored treated
effluent w.r.t. notified discharge standards under E(P) Rules, 1986.

6. Unnecessary lines for ETP feed near falling structure shall be dismantled immediately.
7. Abandoned old pumping station alongwith connecting line shall be dismantled.
8. Filter backwashing tank of suitable design capacity shall be installed for filter

backwashing. Existing freshwater line in ETP area shall be dismantled.
9. Provision shall be made for DM plant CIP reject shall be treated in ETP only.
10. Unit shall ensure the proper marking of electromechanical items and connected pipe line.

Proper color coding shall be adopted.
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6.0 Photographs
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14. Hand-pimp at bio-compost area13. Flow meter at lagoon
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7.0 Inspection Team

Sr. Name of the inspecting Designation Signature
No. officers n
1. Mrs. Reena Satavan Sc. 'D' CPCB, Delhi (!y/

"
2. Sh. J.P. Maurya R.O., Bijnor, UPPCB

~-
- I/

3. Sh. Mahir Husain ABE, Bijnor, UPPCB
6"11

~,
vi

4. Dr. Prabhat Ranjan Sc. 'B', CPCB, Delhi @
5. Sh. Vipin Kumar RA-III, CPCB, Delhi ~ \M\..tJJ,.f

qN " n
6. Ms. Anshul Kumari RA-III, CPCB, Delhi .\ 11-Xyr
7. Ms. Shivangi Goswami RA-II, CPCB, Delhi @use%-
8. Sh. Ashwani K. Singh RA-II, CPCB, Delhi

~

'AV'l)_{)V".-
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U.P. PnHution Control Board

CONSENT ORDER

et No. - 69295/UPPCB/Bijnore(UPPCBRO)/CTO/air/BIJNORI2019 Dated : 27/03/2020

ij II ,

Shri AMIT SHARMA SHARMA
Mis DHAMPUR SUGAR MILLS LTD SUGAR UNIT
DHAMPUR SUGAR MILLS LTD SUGAR UNIT,BJJNOR,246761
HIJNOR

"Uh : Consent under section 21/22 of the Air (Prevention nod control of Pollution) Act, 1981 {as amended)
to M/s. DHAMPUR SUGAR MILLS LTD SUGAR UNIT

·'eeence Application No. 6217421 Dated : 27/03/2020

Dlg1tally signed by
Amit Chandra
Date: 202003.27Chandra 16.05.08 +06'30

For and on behalf of J.P. Pollution Control Board

With reference to the application for consent for emission of air pollutants from the plant of :v1/s
DHAMPUR SUGAR MILLS LTD SUGAR UNIT. under Air Act 1981. It is being authorised for
,;1id emissions, as per the standards, in environment, by the Board as per enclosed conditions .
This cons1:nt 1s vahd for the period from 30il2/2019 to 31/12/2021.
lnspite of the c:onditions and provisions mentioned in this consent order UP Pollution Control Board
1c.:scrvcs its right and powers to reconsider/amend any or all .conditions under section 21 (o) of the
.\ ir ( Previntion and Controt of Pollution) Act, 1981 as amended.
{hrs consent is being issued with the pennission ofcompetent authority.

Amit

Chief Environment Officer

l.11rlostd: As abon·
condiuon of consent):

·pv to. Kc:giunal Officer I3more to ensure the wrnpliance of the conditions imposed in the consent

Am l't Dl,:iitally \lyned l•y Amit
Chandra

Chan. dra Oate:2020.0, .2'
16:0S:,3 +OS"JO'

Chief Environment Officer
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U.P. Pollution Control Board

(
Dated: 7/n3

CONDITIONS OF CONSENT

ght

r above
he roof
ar2st
di

te ES
CS a
mr
height
meter

-·-----·- .

.Ro Air Polution Type of Fuel Stack No. Parameters I Hei
Source .

1 boiler 175 { baggasse - 01 Ha Particulate I separa
TPH and 175, 100 MTH Matter as AP

i TPH · comI I

stack
.

of90

2 DG set of 750 Disel oil 02 Particulate 6 mete
KVA Matter from t

of ne
-

buil

I. This consent is valid for the approved production capacity of cane crushing cant: crushing c;,pa_
14000 TCD and 60 MW co generation power plant .
This consent is valid only for products and quantity mentioned above. Industry shall obta!y. ,
approval before making any modification in product/ process /fuel/ plant machinery failtnl'. \,: .
consent would be deemed void.,,a, The maximum rate of emission of flue gas should not be more than the emission norms ler ti

stacks.
3(b) Air Pollution Source Details.,····---1 Air Pollution Source Details

·,

ie) I he emissions byvarious stacks into the environment should be as per the norms of the Board
--

Emission Oualitv Details Detail ----· -·- --- - -

S,No Stack No Parameter Standard--· ·-

1 -- 01 Particulate Matter 150ma/NM3
------- --------~---------

2 02 Particulate Matter As per standarrls

I stipulated in
E(P)Rules 196€

... -~ ----------------· ---- ·-------·· . --

­

1.

1,

..,
I •

:-:

l)

I0.

11

12

l he mdustry should be operated in such a manner that it does not adversely ,dfect the envirn11111, 1

and the solid waste generated such as ash etc. is disposed in eco friendly mannrr .
Any source of emission othe1 than that mentioned in the Air consent seeking application will fl ill I,,
permitted by thc Board .
the industry should ensure the operation of the air pollution control system (APCS I I r1 · Lil 1
manner that the air emission confirms with the standards prescribed under the E.P Ad is.
amended.
The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E
Rules 1986.
The industry shall abide by orders/ directions is.sued by Hon'ble Supreme court Hon 'blc I 1:.~
Court. Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Conti.,
Board for protection and safe guard of environment from time to time .
Industry shall submit monthly monitoring reports of all stacks and ambient air quality ir,,11: ,
1:ert!fied / approved laboratory under E.P. Act 1986.
·1 hl' industry shall comply with various pwvisions ofAir (Prevention and Control of Pollut1un I r\l,
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and a!l oth
appl ,cable rules notified under E.P. Act 1986.
The mdustrv will en~~ure the continuous and uninterrupted data supply fron: 'he OCEE:'vi:;., :,, '·
CPCB and SPCB .
The unit shall submit audited balance sheet for the current year ar,d the detaiis of fees J,:r11 ·,1·,
during last three years within a month failing which consent would be deemed void.
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(
The use ofPct coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'bk
Supreme court order .
1 he Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability
The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration ofexisting emission sources in
accordance with section- 21/22 of air At 1981 (as amended respectively).
M10in1um 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
I RL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf. '
I I closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

I" . lnJustry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard ofenvironment from time to time .

16:05:36 +05' 30'

Specific Conditions:
I. This Consent to Operate Air is valid for production ofSugar crystal at Cane crushing capacity of
I4000 TCD and 60 MW cogeneration power plant. .
2. This consent shall be effected by the orders passed by Hon'ble NGT in OA no 539/2019 Adil
.\nsari vs Dhampur sugar Mill Ltd &ors.
3. Unit shall operate and maintain the APCS i.e ESP at the boilers of 170 TPH each and common
stack height of90 meter from ground level at the boilers. The stack emission shall be as per the
prescribed norms
4. DG sets of750 KVA is equipped with canopy and stack height shall be 6 meter above from the
roof of nearest building. ·
'.'- Unit shall use Bio-briquette as co-fuel with main fuel in the ratio ofminimum 20 percent in boiler
subject to its availability.
6. Unit shall develop Green Belt in minimum 33 percent area ofIndustrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 ofU.P. Pollution
Control Board. The copy of said office order is available on the website ofU.P. Pollution Control
Board \.VWW .uppcb.com.
7 The Ambient noise level shall confirm to the standards under the Environment (Protection) Act
I98.­
8 Fly ash shall be stored separately as perCPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind orwater regime during rainy season-by flowing along with
storm water. Direct exposure ofworkers to fly ash & dust shall be avoided.
4. Unit shall comply the provisions ofWater (Prevention and Control ofPollution) Act 1974 as
\mended, Air (Prevention and .Control ofPollution) Act 1981 as Amended and Environment
Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13 .07.201 7 in OA no. 200/2014, M.C. Mehta vls Union ofIndia.
}». Unit shall submit emission monitoring report ofthe stack ofair polluting sources done by MoEF
CC'approved laboratory in every 3 months.

11. This Consent order shall automatically become invalid on issuance ofClosure Order by C.P.C.B
UPPCB and further on Revoking ofClosure order, the Consent order shall become valid.

Digitally signed
. h d by Amit Chandra

· Amit C an ra Date: 2020.03.27
issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board.

Chief Environment Officer
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U.P. Pollution Control Board

CONSENT ORDER

±ef Mo.­
69304/UPPCB/Bijnore(UPPCBRO)CTO/water/~
U'\/OR/2019

Shri AMIT SHARMA SHARMA
Mis DHAMPUR SUGAR MILLS LTD SUGAR UNIT
IJHAMPUR SUGAR MILLS LTD SUGAR UNIT,BIJNOR,246761
BIJNOR

Dated : 27/03/2020

ub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act. 1974
(as amended) for discharge of effluent io Mis. DHAMPUR SUGAR MILLS LTD SUGAR
UNIT

eterence Application No :6217798 Dated :27/03/2020

F or disposal of effluent into waler body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act) Mis. DHAMPUR SUGAR MILLS
I TD SUGAR UNIT is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irr.igation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
t o their foresaid application .
This consent 1s valid for the period from 30/12/2019 to 31/12/2024 .
In spite of the conditions and prnvisions mentioned in this consent order UP Pol!ution Control Board
reserves its right and powers to rnl:onsider/amend any or all conditwns under section 27(2) t,f the
Water (Previntion and Controt of Pollution) Act, 1974 as amended. ·

This consent is being issued with the permission ofcompetent authority .
Amit
Chandra

DOIgitatlv ugned by
Amil Cl·, .>r,'1 •a
Date: 2•l20.C3.27
I6.02:54 ·05'30'

For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

L nclosed : As above
1 rnndition of consent):

: ··,r•:-, to:
order. Amit

Chandra
Digitally signed by
Arnit (handra
Date: WLU.03.ll
16:03:07 105'30'

R~gional Officer Bijnore to ensure the compliance of the cOilditions impt:i~~d in the consent

Chief Environment Officer

183



U.P. POLLUTION CONTROL BOARD, LUCKNOW
(

:\nm·xure to Consent issued to M/s.lDHAMPUR SUGAR MILLS LTD SUGAR UNIT vide

Cnm.ent Order No. 6217798/ Water
CONDITIONS OF CONSENT

y ane
Hf

k

' uen ISC arge e a1 S
i------·

I
S.::'lo Kind of Effulant Maximum daily Treatment facilit

discharge.KL/dav discharge poi
I 1 Domestic 50KLD Seotic Tan

2 Industrial Industrial effluent ETP
quantity shall be
restricted to 1400
KLD and Cooling
Tower blow down

shall be restricted to

l
1400 KLD, only one
outlet is allowed

This consent is vaiid for the approved production capacity of cane crushing capacity 14000 TC"»
This consent is valid only for products and quantity mentioned above. Industry shall obtarn pri,
approval before making any modification in product/ process /fuel/ plant machinery failing s
1.'.0nsent wuuld be deemed void. '
The quantity of maximum daily effluent discharge should not be·more than the following ·
! Effl tDi h D t I

I.

-
S.No Parameter Standard

1 Total Susoended Solids 100 mg/I
---·-

2 BOD 30 mg/I
3 Oil & Grease 10 ma/I
4 COD 250 ma/I

- - ---
5 Quantitv of Discharae 50KLD

I Domestic Effulantr--

~~-­

E-

4. Arrangement should be made for collection of water used in process and domestic •.·i 171_1<.
separately in closed water supply system. The treated domestic and industrial effluent if disc li:tr;
outside the pn.:rnises, if meets at the end of final discharge point, arrangement should be ma: !
measurement of effluent and for collecting its sample. Except the effluent informed , ;·1 t

application for consent no other effluent should enter in the said arrangements for collet
eflluent. It should also be ensured that domestic eflluent should not be discharged in storm ·•·:i·

drain .
4a) The domestic effluent should be treated in the treatment plant so that it should be in conformity •

the norms of treated effluent as t-t1pulated m E.P. Rules 1986 as amended.

4(h1 The industrial efl1uent should be treated in treatment plant so that the treatec\ effluent should n
conformity with the standard lay down under the notification issued by MOEF&CC vidc its ( ,l 1

:

GSR 35 (E) dated 14/01/2016.
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(
-·--

--

f
Industrial Effulant --

S.No Parameter Standard
r--- --
I 4 Total Suspended Solids 100 mg.l(for disposal on

land), 30 mg/l(for disposal on

H
surface water)

2 BOD 100 mg.l(for disposal on

I
land), 30 mg/l{for disposal on

l-- · surface water)

: 3 COD 250 ma/I
I 4 Oil & Grease 10 ma/l

I 5 Quantity of Discharge 1400 KLD and cooling tower
blow down shall be restricted

: to 1400 KLD, only one outlet
I is allowed.

it loading Rates for different soil textures.

S.No Soil Texture Loadin rate in m3/Ha/Da '

~ Effluent generated in all the processes, bleed water, cooling effluentand the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

, , The method for collecting indstrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
1 Protection) Act, 1986.
The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.
E ft1ucnt Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.
Dunng no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having I 5 days holding capacity only.

o Ihe industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

1 i The impact of treated effluent application on land is to be included further in E.l.A. studies,
111\ olving ground water monitoring point identified in close proximity to the unit.

I...: The industry wi II have to ensure compliance of the permission from the COWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

I; The industry shall submit Environmental Statement mn. prescribed form V rule no.14 of E.P Rules
1986.

1 J The industry shall comply with various provisions ofAir (Prevention and Control of Pollution) Act
19H l as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

< Minimum 33% of the land on which unit is established will be cever.ed and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-1 6405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

111 fhe mdustry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
PCB and SPCB .
Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular caiibration
certificate of Electro Magnetic Flow meter to the Board.

I8. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

185



I9. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Be..i
UPPCB for protection and safe. guard of environment from time to time. (

Specific Conditions:
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C
UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

H.cf. No: 13196/UPPCB/Bijnore(LAB)/HWM/BIJNOR/2020

Dated :28/12/2020
To,

MIs DHAMPUR SUGAR MILLS LTD SUGAR UNIT

DHAMPUR SUGAR MILLS LTD SUGAR UNIT,BIJNOR,246761
Tehsil :Bijnor
District :BIJNOR

uh ;- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

I. Number ofauthorization and date ofissue 13196 and 28/12/2020.
Reference ofapplication (No. and date) 9837398 and 17/10/2020.

MrAMIT SHARMA SHARMA ofMIs DHAMPUR SUGARMILLS LTD SUGAR UNIT is
hereby granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use ofhazardous or other wastes or
both on the premises situated at DHAMPUR SUGARMILLS LTD SUGAR
UNIT,BIJNOR,246761.

Details ofAuthorisation

So. [ Category ofHazardous 'Authorised mode of disposal Quantity«onhann4[
Waste as per the Schedules or recycling or utilization or iL I,II and_l_Il of these rules co- rocessin , etc., _]

'Schedule I (Category 5.1)waste TSDR 6KL Per Annum ,
_Joil _ ~--------- _J

I. The authorization shall be valid for a period of 28/12/2025 from the date ofissue ofthis letter

f - -

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, ifany) .

. \. General Conditions ofAuthorization -
1.

3

4.

<

The authorised person shall comply with the provisions ofthe Environment (Protection Act,1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request ofan o;:cerauthorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment orworking conditions as mentioned in the
application by the person authorized shall constitute a breach ofhis authorisation .
The person authorised shall implement Emergency Response Procedure (ERP) forwhich this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regnr.:l atregular interval oftime .
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The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal ofHazardous Waste andpenalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

(6.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for an:,
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall bl"
maintained .

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March ofthe year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order

B Specific Conditions of Authorization

1. Unit shall ensure compliance of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
2. Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
3. Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form IV.

( Authorized Signatory )
Amit

Chandr·.a· - ~~:.:-::·:::
s. ±z:.

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and
necessary action. Amit. "Tee..

Chana'ra· --. •-~-·-···~·· ·'EI:77:
ll tn, 4j

CEO/EE, 1/C Circle
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(

BHARATOIL&WASTE MANAGEMENT LTD.
(B(>WML) 1,,,,: I· j j ,,

www.bharatoil.corn
Passionately Protecting Mother-Nature Since 1978

MEMBERSHIP CERTIFICATE

Dhampur.r Mills Ltd.
Mis. f\,,

Dhampur, Northern ~~~y Bijnor-246761, UP

is a regist~~mber ofour facili~ ■JUlJl
Gate No. 672. vm. Kumbhi, AR92rPur Road, NH - 2 Kanpur-Dehat-209101, UP

'45for safe, leg~~cientific Disposal of Hazardous ~~=gf;li1Wt'..!
\ BOWMLJK/4029/20

M b #{~~em eg=-........#E#Ni#EE5#ijER%.,,__~§ October 29, 2021 ..
-u

Expil~~e =-----------------
o . ' b h' b I·, ne may ven active mem ers 1p y ca mg

Bharat Oil & Waste Management Ltd. at
0 I 1-4100 0710, 2981 6466 or Email : sales@bharatoil.com

Authorized Signatory

F c,r Bharnt Oil & Waste Management Ltd.
Digitally S,gned By:Sundor K l<.ukrojo
D□te: 2~20-1,1:15 16:10:30
IP· 12.:.162.212.171
ID S4FTN04gAl"IYmPhQfiaYLXzA==
Click here to E-verify

Authorized Signatory

For Bharat Oil &Wast Management Ltd.
,I, . ,,

Dig1lally Signed By·Pragall Ronragl
Date 2020-11-18 16:09:09
IP· 122.161.199.235
ID: S/cuvJp9PXOCLoBCBvShSQ==
Cl,ck here lo E-vordy

6 one
Js,1°~ Cordinalor
~<.!!_Pc.2,(q> bhar a toil .com

,...~...,.
TM

ST , , ,2 I *\1embership is subject to the terms & con<litrons o~· agreement & may be termina~ed hy,BOWMI.
4 upon non-payment of dues I payment. ·

+0°
I\\Nl:t!l!RiiiillTu
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FORM 10 Copv ,-,,
[See rule 19 (1 )] e ri,.n r. _(•MANIFESTFORHAZE,z.==-+--=r==?is.gi!} i

1 Occupier's Name & Mailing Address rj\8 ·'a"

(including Phone No. and email) lo4 f0 •
2 Sender's Authorization No.

3 Manifest Document No,
4 Transporter's Name &Address

(including Phone No. and email)

5 Type of Vehicle

6 Transporter's Registration

7 Vehicle Registration No.

8 Receiver's Name & Mailing Address
(including Phone No. and email)

i
I
I!,
',

2.',5° $
...2

,';P :;.,.
(I) BHARAT OIL COMPANY (I) RE -·

E-18, Site-IV, Sahibabad Industrial Area, ~. -·
Ghazlabad, UP-201010 Tel.: 0120-4 '!67~12-1,
e-mail:sales@bharatoil.com

(II) BHARAT OIL &WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee- 247664 UK, Tel. :08874207664
e-mail:sales@bhal'atoll.com

(Ill) BHARAT OIL & WASTE MANAGEMENT LTD.
l ~t-'11672, Sikandra Road, NH-2, Kumbhi Village,
\.,.-/iehsllAkbarpur, Kanpur Dehat, UP, Tel: Of,1'l ?'.'115·-,, ·

e-mail:sales@bharatoil.com

9 Receiver's Authorization No.
(Ii) UEPPCB/HO/Con-B-8412018/548 Valid upto: 31/03/2023

10 Waste Description

(I) 1486JUPPCB/Ghazlabad(UPPCBRO)IHWMIGHAZIABAD/20t8 Vallrl uf}'lo: 03l05i202J

(iii)t403JUPJICB/KllllpurDehat(UPPCBROVHWM/KAN PUR DEHATl2()18 Valid uplo:30/W20:/"2

C)t\
11 Total Quantity

No. of Containers
...............g? (t(. m• or MT
............ ., Nos.

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)12 Physical Form1---------------------+---------------,---·----·•-
13 Special Handling Instructions & Additional Do not throw Drums from truck. In case of leakage!

Information seapage, useWashing soap at point of leak to stop its
leakage.

15 TransporterAcknowledgement of Receipt o,_fw_a_st_e--11-------.,...... ':--'l""T'--ll--..-r-=--+"P7.-r--Ye-ra_r--,-
Typed Name & Stamp : Signature • bo o 3i

14 SENDER'S CERTIFICATE I hereby declare that the contents of the consignment are fully and ;ic~•· , ·
RC........,--idescrtbed abo\'8 by proper shipping name and are categorised p8cl'r:d, ·,, .

Typed Name & stamp: " 'tg ture: and labeled, and are in·au respects In proper conditior. f<Y trans0<,r' L
fl;f; on1-M•-1• '} ~ accordingtoappllcablenaUonalgovemmentregulalions.ll o cs,., .. , "'?'s ks Month Day Year ..,--

' '· / q 8lell'1]\)4,]zi'.r!­

16 Receiver's Certificate for Recei
other Waste

Typed Name & Stamp :
~

Month Day Year

•L..°[
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(

ma war «xv-(j
sa slfa sin1rzr
sr ziarra, fl fa1
3it aim zirur fa3ra
#c#tr af@ srr ,fr4Ur
Government of India
Ministry of Jal Shakti
Departnent of' Water Resources, ·
River Development &: Ganga Rejuvenation
Ccntrnl Ground Water Authority

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTIC

ct Name: M/s Dhampur Sugar Mills Ltd. (Dhampur Unit)

ct Address: Dhampur, District - Bijnor, Uttar Pradesh

• Dhampur (NPP) Block: Dhampur

ct: Bijnor State: Uttar Pralesh

----- --·
,ode: 246761
--- .

munication Address: M/s Dhampur Sugar Mills Ltd.(:Jhampur Unit), Dhampur, Distrid - Bijnor, u·
246761

---·
ess of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sil

Vojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021
-------·

Addr

Com

, Dstr

Pin C

Proje

'Proe

194630.0Q

Total Propo:-a:,-•d No.:0.. I

(Compliance Conditions given overleaf}

Total Existing No.:4
·---·· ow DCB BW TW MP DW DCB BW TW

n Structure* 0 0 0 4 0 0 0 0 0
-- -·-·

No.: CGWA/NOC/IN D/REN/1 /2020/5636
-------

.ation No.: 21-4/1256/UP/IND/2016 3. Category: Industry
-
.t Status: Existing Project 5. NOC Type: 1st Renewal

-
from: 28/04/2019 7. Valid up t9: 26/04/2022
---.-----·-

Fresh Water Saline Water Dewatering Toi
- ---
/day m'/year m3/day m3/year m3/day m3/year m3/day

0.00 333000.00 1500.00
-----

150

1 Details of ground water abstraction /Dewatering structures

11.
-

1\Jumi:Jer of Piezometers (Observation wells) to be No. of Monitoring Mechanism
constructed/ monitored & Monitoring mechanism. Piezometers
--·--

Manual DWLR" DWLRWi
. - - --·-- --
··owLR - Digital Water Level Recorder 2 0 1

1..-.-•.. - --•-·- --

Abstraclio

·ow- Dug Well; DCB-Dug-r,um-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit

[10. Quantum of ground water recharge/haryesting(m?/year): ]

r?

- ·r.1Noe
2. IApplic4Teioee

I·-·-
6. :valid•·· 8-! Ground Water Abstraction Permitted:
.d •

Digitally signed by
NANDAKUMARAN P
Date: 2020.01.27 18:35

war {cr sf@rsr. "
IL·rnber {CGWJl.
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udity of this NOC shall be subject to compliance of the following mandatory conditions:

( 1 No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Grouna Water Authority (CGWA).

·' The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).
All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing gound water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by ihe
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monito1'ed I continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

1 In case the ground water abstraction is more than 1 O ml/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m?lday,the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

r., In case ground water abstraction is more than 10 m3/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to ·the Regional Office, CGWB. Wherever the
extraction is less than 10 m?/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

fi Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB.

/ Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB withih6 rionths from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.

J The project proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.
'r case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
u,_1 by the firm inside the plant premises. The runoff.generated frofTI the rooftop shall be stored and put to
beneficial use Dy the firm.. "

10. The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.
! 1 Wherever the NOC is for abstraction of saline water-and the existing wells (s) is /are yielding fresh water,

the same shall be sealed and new tubewell(s)tapping saline water zone shall be constructed within 3
months of the issuance of NOC, The firm. shall also·ensure safe disposal of saline residue, if any.

'z. In case of mining projects, additional key we.Hs(sfiall be established in consultation with the Regional
rector, CGWB for ground water level monitoring'- four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine. ·

3 Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned
Regional Director, Central Ground Water Board. •

14. The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC. ·

15 This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservc1li')n structure/discharge
of effluents or any such matter as applicable.

1£5 This NOC does not absolve the proponents of their obligation I requirement to obtair: other statutory and
administrative clearances from appropriate authorities.

7 The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
proJect by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.

18 This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.

19. Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal. if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment(Protection)Act, 1986.

20 In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay "Environmental Compensation"/ "Penalty", if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities. ·

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.)
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(
JOINT INSPECTION REPORT

(02.02.2021)

OF

M/s DHAMPUR SUGAR MILLS LTD.,

DISTILLERY UNIT- DHAMPUR

BIJNOR - 246761, UP

In the Matter Of

ADIL ANSARI Vs M/s DHAMPUR SUGAR

MILLS LTD. & ORS.

OA NO. 539/2019

-Prepared by-

The Joint Committee of CPCB & UPPCB

Constituted by

Hon'ble National Green Tribunal
(Order dated 09 November, 2020)
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( Joint Inspection Report of M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur,
Bijnor, UP-246761
S.No. Name & Address of the M/s Dhampur Sugar Mills Ltd (Distillery

Industry: Unit), Dhampur, Bijnor, UP-246761
1. Type of Industry Sector Distillery
2. Date of Inspection 02.02.2021
3. Operational Status Operational
4. Name of main Raw Material Molasses

5. Name of Final Product (s) Spirit (ENA)/Absolute alcohol
6. Consented Production 220 KLD Rectified Spirit/220 KLD Absolute

Capacity Alcohol/120 KLD Extra Neutral Alcohol and
140 KLD Ethyl Acetate

7. Production during inspection 248 KLD
(based on Excise data)

8. Air and water consent Valid up to 31.12.2021
9. Authorization under Haz.

and Other Wastes Rules, Never applied
2016

10. Permission from CGWA for Valid from 08.04.2019 to 06.04.2024
abstraction of Ground Water

11. Sources of Water Supply Bore wells: 03 Numbers
Water Meters: -installed
Working status of Water meters: Operational
Logbook maintained:- Yes

12. Consumption of Fresh Water 1757.04 KLD (as per the ground water
(KLD) withdrawal data submitted by the unit from

Aug-2020 to Jan-2021)
13. Wastewater Stream Industrial effluent: Spent wash, spent lees,

process condensate, cooling tower blow down
and boiler blow down
Domestic: Sewage

14. Method of Treatment, For Industrial effluents to achieve ZLD:
concentration and Utilization Spent wash Management: Multi Effect
of Wastewater Evaporator (SMEE) & Integrated MEE (IMEE)

followed by Incineration boiler.
Unit has installed Condensate Polishing
Unit (CPU) of capacity 2500m3/day for
treatment of IMEE condensate, MEE
condensate, cooling tower blowdown and
spent lees.
For Domestic waste water: Sewage
Treatment Plant (STP) found under
construction.

15. Mass flow meters at inlet Installed and found operationaland outlet of MEE
16. Online monitoring system Unit has installed total 02 PTZ cameras and

connected both are connected to CPCB server (As
verified by respective SPCB)

Page 1 of 15
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4.1 Consented production capacity of the unit;
► M/s Dhampur Sugar Mills Ltd. (Distillery Unit), Dhampur, Bijnor, UP is a molasses

based distillery unit having consented capacity of 220 KLPD and installed capacity of

350 KLPD.
»» The unit has consent to operate (CTO) under the Water (Prevention & Control of

Pollution) Act (Consent No. 6189722) and the Air (Prevention & Control of Pollution)

Act (Consent No. 6188660) issued by Uttar Pradesh Pollution Control Board (UPPCB)

having validity upto 31.12.2021 (Annexure-4a and Annexure-4b).
► As per the consent condition, the approved production capacity is 220 KLD Rectified

Spirit/220 Absolute Alcohol/120 KLD Extra Neutral Alcohol and 140 KLD Ethyl

Acetate.
Detailed inspection report of Distillery plant is as below;

4.2 Fresh Water Consumption
4.2.1 Sources of Fresh Water

► To meet the requirement of fresh water, the distillery unit has total 03 nos. of tube

wells located at different places within the campus.
► As informed by the unit representative the unit is operating only two tube wells i.e.,

tube well no. 1 (Fig. 1) & tube well no. 2 to meet the requirement of fresh water and

flow meters are also installed on both operational tube wells (Fig. 2).
► A common pipe line was observed for tube well no. 3 (non-operational) & tube well

no. 1. (operational). The unit has installed flow meter on non-operational tube well

no. 3, but reading was not visible (Fig. 3).
► Flow meters reading (Totalizer) and flow rate observed during joint inspection is

mentioned below:

(

ddd'IIbblTa e 1: Tu e we meter rea ,ng an Co-or inates
Tube Meter reading at time of Flow rate Latitude Longitude
well No. inspection (m?) (m?/hr)
1. 30795.3 46.6 29.288 78.516

2. 2739282.6 0.0 29.289 78.513

3. Meter was installed but Nil 29.288 78.517
reading was not visible

4.2.2 Freshwater Consumption
1. As per log book of tube wells provided by the unit, freshwater consumption in distillery

plant of the unit is presented below for time period from Aug-2020 to Jan-2021:

Page 2 of 15
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2020 to Jan-2021)
Month Tube well Tube well Total fresh water No. of days of

No. 1 No. 2 consumption (m?) abstraction
Aug-20 18240.9 29250.8 47491.7 29
Sep-20 5506 32380.8 37886.8 24
Oct-20 0 58337.9 58337.9 31
Nov-20 1550 58153.8 59703.8 30
Dec-20 4479 39571.1 44050.1 29
Jan-21 16479.9 41774 58253.9 31
Total ground water withdrawal from 174
Tube well-1 & 2 from Aug-2020 to 305724.2
Jan-2021

Average Daily consumption 1757.04 m?/day

( Table 2: Ground water withdrawal from two operational tube wells (from Aug-

4.3 Piezometers Details

2. The unit has provided 02 nos. of Piezometers for measurement of groundwater depth
at the following locations:

Table 3: Piezometers locations
s. Piezometer No. Location Latitude Longitude
No.

1 Piezometer No. 1 Inside the unit 29.2866 78.5142
premises (Fig. 4)

2 Piezometer No. 2 At bio-compost 29.287387 78.506727
vard (Fig. 5)

4.4 Characteristics of the Ground Water

3. The analysis results of ground water samples collected from the distillery plant is as
below:

tfthd tfGt tT, bl 4. Cha e . arac erIs Ics o roun wa er samp.es o e un.
Sample locatio BIS IS

_h.. Hand 10500:2012

t Tube well Hand Pump at Pump (Permissible limit
no. 1 compost yard outside in absence ofp ameters unit alternative

source)
pH 7.3 7.5 7.5 6.5-8.5
Conductivity -
(umho/cm) 585 424 430
Color (Hazen) BDL BDL BDL 15
COD (ma/D BDL BDL BDL -
TDS (ma/I 342 352 256 2000
Total hardness as 297 213 198 600
CaCO (ma/
Total alkalinity as

274 228 228 600
cac0 (mg/I)
Chloride (mg/l) 30 14 10 1000

Sulfate (mg/I) 09 BDL BDL 400
Fluoride 0.4 0.5 0.5 1.5
(ma/I)

Page 3 of 15
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NO-N (mg/I) BDL BDL BDL 45

As (mg/I) 0.01 BDL BDL 0.05

Cd (mg/I) BDL BDL BDL 0.003

Co (mg/I) BDL BDL BDL -

Cr (mg/I) BDL BDL BDL 0.05

cu (mg/I 0.03 BDL BDL 1.5

Fe (mg/I) 2.03 0.14 0.15 0.3

Mn (mg/I) 0.18 0.14 0.09 0.3

NI (mg/I) BDL BDL BDL 0.02

Pb (mg/I) BDL BDL BDL 0.01

4.5 Observations on freshwater withdrawal, piezometer wells installations and

analysis results of ground water samples
1. The distillery plant of the unit has CGWA NOC for abstraction of ground water from

two tube wells, which is valid from 08.04.2019 to 06.04.2024. As per the valid CGWA

NOC, the unit is permitted to withdraw 2400 m?/day (6,48,000 m?/year). Copy of

valid CGWA NOC is placed at Annexure-4c.
2. As per the fresh water consumption data from Aug-2020 to Jan-2021, provided by

the unit, average daily ground water withdrawal from two tube wells is 1757 .04

m?/day which is within the CGWA permissible limit of 2400 m?/day.
3. Fe in sample collected from tube well no. 1 is found 2.03 mg/l against BIS-IS

10500:2012 standards of 0.3 mg/I (refer table 4).
4.6 Existing Spent Wash and other effluent management system

1. For the management of spent wash, the unit has installed following systems:

i. One Standalone Multiple Effect Evaporator (SMEE) of 06 stages (05+01) + 04

stage finisher (03+01),
ii. One Integrated Multi Effect Evaporator (IMEE) of total 09 stages (08+01),

iii. Condensate Polishing Unit (CPU) and

iv. Incineration boiler
Table 5: Details of existing spent wash management system

s. Particulars Nos. Capacity Type of

No. operation

1. Standalone Multi Effect Evaporator (SMEE) 01 1400 m?/day Continuous

of 06 stages (05+01) + 04 stage finisher
(03+01), connected with 180 KLPD
distillation plant

2. Integrated Multi Effect Evaporator (IMEE) 01 1260 m3/day Continuous

of total 09 stages (08+01), integrated with
120 KLPD distillation plant

3. Condensate Polishing Unit (CPU) - RO 01 2500m?/day Continuous

based technology

4. Incineration boiler 01 75 TPH Continuous

(
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(

4 Flow chart of spent wash and other effluent management system of the distillery unit is
mentioned below;

Cooling
tower CT)

CT makeup

RO
Permeate

down

MEE
concentrate/Slop

Incinerator
Cap:75TPH

Boiler Ash I H
w Bio-composting Fermenter sludge

After sta -8

Feed tank
(8 MT)

Finisher (50-
60 % solids)

MEE-1 (Standalone)
(25-30% solids)
Cap:1400 KLD

Landfilling

After stage-4

Distillation-1
(180 KLD plant)

5 For treatment of condensate generated from both MEEs (finisher condensate of SMEE

and condensate of IMEE) and other non-process low strength effluents like spent lees,

cooling tower blow down, the unit has installed Condensate Polishing Unit (CPU) of 2,500
m3 capacity.

6 CPU is comprising of Multi Grade Filter (MGF), Activated Carbon Filter (ACF), three stage

RO and degasser tower. Treated effluent/RO permeates from the CPU is being used in

molasses dilution/cooling tower make up and RO-3 reject of the CPU is feed to

SMEE/IMEE for evaporation. Flow diagram of CPU is as below:

MEE
condensate

Permeate

Coolingtower
makeup

RO product
tank

Cap: 75 m3

Molasses
dilution

Oegasser
tower
Cap: 94
m3/hr

CT blow
down

Reject

Activated Carbon
Filter {ACF)

Cap: 125 m3/hr

Buffer tank

Spent lees

Mu ti Gra e Fl ter
(MGF)

Ca :125 m3 hr

Ro-2sae ,Ferm7ea°9
Reject
r,Eerreate

RO-3r4 stage
Reject

SMEE/IMEE
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aeneration oer KL ofalcohol production
Month Total Total raw Avg. Spent Molasses consumed

Production spent wash wash (Quintals)
using (in generation generation
KL) (KL) per KL of C-Heavy B-Heavy

alcohol
production
(KL/KL)

Aug-2020 5805.057 45327 7.81 84550 140550

Sept-2020 4396.67 34942 7.95 97900 78500

Oct-2020 7164.178 54647 7.63 84050 191550

Nov-2020 7325.904 53362 7.28 152375 132075

Dec-2020 5780.354 42860 7.41 13550 186300

Jan-2021 7706.866 62073 8.05 93250 181575

Average of 6363.17 48868.5 7.69 87612.5 151758.3

06 months
(from Aug­
2020 to Jan­
2021)

4.7 Observations on Distillery plant
1. On the day of inspection, the unit was found operating at production capacity of 248 (

KLD using B-heavy molasses as raw material.
2. On the day of inspection, all the spent wash management system i.e., both MEEs,

Incineration boiler and CPU were found operational.
3. The distillery unit has two plants of capacity 180 KLPD and 120 KLPD, which are based

on common batch type fermentation and separate Multi Pressure Distillation

technology to produce Rectified Spirit/Extra Neutral Alcohol (ENA)/Absolute Alcohol.

4. The unit has total 12 nos. of fermenters with variable capacities- 1.25 lakh liters (2

nos.), 2.5 lakh liters (6 nos.), 5 lakh liters (3 nos.) and 6 lakh liters (1 no).

5. The unit has provided two storage tanks in series i.e., one of 3500 m3 capacity for

settling of raw spent wash (RSW) generating from 180 KLPD distillation plant as well

as 120 KLD distillation plant and other one is of 2500 m? capacity for mixing/setting

of raw spent wash + RO reject of CPU. From this settling tank of 2500 m3 capacity,

the unit has provision to feed raw spent wash either to SMEE (capacity 1400 m?/day)

or to IMEE (capacity of 1260 m?/day) for concentration.
6. As per the logbook data submitted by the unit, month wise total alcohol production,

total raw spent wash generation, spent wash generation per KL of alcohol production

and alcohol production per quintal of molasses is as below:
Table 6: Month wise Alcohol Production, spent Wash generation and SW

7. As per the MEEs operation data submitted by the unit from Aug-2020 to Jan-2021, the

unit is achieving average volume reduction of 78.13 % and 72.84 through SMEE and

IMEE, however the overall volume reduction of both MEEs is 75.69 %.

8. After both MEEs, the unit has provided two tanks of 275 m3 and 400 m3 capacity for

storage of concentrated spent wash (CSW) with 55 to 60 °Brix (slop) generated from
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SMEE and IMEE respectively. From these two tanks (of 275 m3 and 400 m3 capacity),

slop is pumped to a storage cum pump sump tank of 270 m3 capacity before feed to

incineration boiler. This slop is then feed to incineration boiler along with supporting
fuel i.e., bagasse.

9. As informed, CIP (Cleaning in Process) of both the MEEs is fed to MEEs after mixing
with raw spent wash.

10. The unit has incineration boiler of design capacity 75 TPH followed by bag filter as Air

Pollution Control Measure device (APCD) having stack height of 84 meters.

11. As per the logbook data submitted by the unit, month wise total concentrated spent

wash (slop) generation, total concentrated spent wash (slop) and subsidiary fuel feed
to Incineration boiler is as below:

Table 7: Month wise concentrated SW (slop) generation, concentrated SW and
b d; f If d · · · b ISU sI Iary ue ee to incineration 01 er

Month Slop Slop feed Subsidiary fuel Total Ratio of Slop:
generation to (bagasse) feed Feed Bagasse feed
(MT) incinerat to incineration (MT) to

ion boiler (MT) Incineration
boiler boiler
(MT)

Aug-20 14984 14929 10108.3 25037.3 1.47
Sept-20 12255 12283 7917 20200 1.55
Oct-20 18407 18424 11534.9 29958.9 1.59
Nov-20 18502 18507 10920.8 29427.8 1.69
Dec-20 13980 14006 7242.4 21248.4 1.93
Jan-21 18813 18776 10512 29288 1.78
Total 96941 96925 58235.4 155160.4 Average: 1.67

r

12. The unit representative informed that, they are maintaining 70:30 ratio for concentrated

spent wash (slop) and subsidiary fuel in incineration boiler, however from the above

data, it can be concluded that, the unit is maintaining 60:40 ratio for concentrated spent

wash (slop) and subsidiary fuel in incineration boiler.

13. As informed, ash generated from the incineration boiler is distributed to the farmers at

free of cost through open trolleys after mixing with press mud.

14.The Unit has installed mass flow meters with totalizer at inlet and outlet of SMEE, IMEE

and at incineration boiler feed. All mass flow meters are connected to CPCB server. At

the time of inspection, the reading of mass flow meters (totalizer and flow rate) were

noted and are as follows:

a. Reading of mass flow meter (totalizer and flow rate) at IMEE;

i. At inlet of IMEE: totalizer reading-527719 T, flow rate-52.2 T/hr (49.24 m?/hr,

considering Sp.Gr.1.06)

ii. At outlet of IMEE (IMEE Concentrate): totalizer reading-151864 T, flow rate-

13.56 T/hr (11.69 m?/hr, considering Sp.Gr.1.16)
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s. Identification Condition Capacity (as Purpose
No. observed during provided by

ioint inspection the Unit)
1. Settling tank-1 Filled with approx. 3492 Used as Settling Tank for

2000 m3 of raw KL·3500 KL raw spent wash only

spent wash
2. Settling tank-2 Filled with approx. 2499.84 Used as Settling Tank for

2000 m? of raw KL·2500 KL raw spent wash + RO reject
spent wash (from CPU)

3. Buffer Tank Completely filled 501.33 KL Used as buffer tank before
SMEE (as informed)

4. Tank Filled with finisher 275 KL Finisher product generated
product from SMEE and IMEE

5. Tank Filled with finisher 400 KL respectively.
product

6. Tank Closed tank for 207 KL Storage cum pump sump of
concentrated spent MEE concentrate before
wash (slop) incineration.

7. Tank at bio­ Filled with rain 100 KL Pump sump of MEE

compost yard water (Fig. 6) concentrate before bio­
composting.
(located at bio-compost
vard of 10 acres)

8. Lagoon 1 Dismantling work 6159.60 KL Previously, it was used as
by filling with boiler lagoon for storage of
ash was found in concentrated spent wash,
progress. but now it is under
Approx. 70 % of dismantling by filling with
lagoon was found boiler ash
filled with ash. (Fig.
7)

9. Lagoon 2 Dismantling work 10,173 KL Previously, it was used as
by filling with boiler laaoon for storage of

b. Reading of mass flow meter (totalizer and flow rate) at SMEE;
i. At inlet of SMEE: totalizer reading-1693558 T, flow rate-54.8 T/hr (51.69 m3/hr,

considering Sp.Gr.1.06)
ii. At outlet of SMEE (SMEE Concentrate): totalizer reading-371896 T, flow rate-

12.20 T/hr (10.52 m?/hr, considering Sp.Gr.1.16)
c. Reading of mass flow meter (totalizer and flow rate) at Incineration boiler;

i. At inlet of incineration boiler: totalizer reading-587 T, Slop (Concentrate) flow

rate-26 T/hr (20.15 m?/hr, considering Sp.Gr.1.29)
15.In CPU, the unit has installed flow meter at RO-Feed, RO-Permeate and RO-Reject, at

the time of inspection flow meter totalizer reading were found 66827 .5 m3 (flow rate:

116.5 m3/hr), 61918.3 m3 (flow rate: 71 m3/hr) and 3072.2 m3 (flow rate: 39 m?/hr)

respectively.
16. The unit has following settling tanks as well as lagoons used for different purposes.

Capacity (as provided by the unit), condition observed during joint inspection and

purpose of all the settling tanks/lagoons is presented below:

Table 8: Capacity (as provided by the unit), status observed duringjoint inspection
and purpose ofall the tanks and lagoons
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ash was found in concentrated spent wash,
progress. but now it is under
Approx. 70 % of dismantling by filling with
lagoon was found boiler ash
filled with ash. (Fig.
8)

17. The unit has dismantled its 02 lagoon of capacity 10173 m3 and 6159 m3• The supply

pipeline of spent wash to these tanks has also been dismantled and disconnected. The
unit has filled both the lagoons with distillery boiler ash.

18. Previously, the unit had opted bio-composting as well as incineration boiler for achieving

Zero Liquid Discharge (ZLD), however as informed by the unit representative that the

process of bio-composting has been discontinued from June-2020 and presently the unit

has opted for concentration incineration system. During joint inspection, the bio­
composting operation was found not in operation.

19. The unit has four bio-compost yards as listed below:

Bio-compost yard Area Previously used for Current status
(in
acres)

Bio-compost yard-1 20.46 10 acres-for Bio­ Mixing of boiler ash (from
composting distillery & sugar unit) with press

mud was observed.
., 10.46 acres used for press mud storage

Bio-compost yard-2 1.28 This 7.91 acres of bio-composting
area was found dry and empty.

Bio-compost yard-3 2.93 Bio-composting
No bio-composting or any other

Bio-compost yard-4 3.7 activity was observed on these
land.

Bi-furcation of total bio-compost area is as below:

Total bio-compost area=28.37 acres
Total active bio-compost area = 16. 91 acres
Area used for storage of press mud = 10.46 acres
Area previously used for storage of ready bio-compost yard = 1.0 acres

20. Presently, in 10 acres of active bio-compost yard, the unit is mixing boiler ash coming

from distillery & sugar plant with press mud and after mixing, the prepared mixture is

distributed to the farmers at free of cost through open trolleys.

21.The Unit has one piezo well in the bio-compost yard of 10 acres' area.

22. At active bio-compost yard of 10 acres, the unit has one tank of capacity 100 KL (refer

Fig. 6), which was previously being used as pump sump for MEE concentrate (with 30%

solids) before bio-composting. Presently the unit has dismantled the pipe line which was

earlier use to pump cone. spent wash (i.e. with 30% solids) from MEE to bio-compost
yard.

23.At bio-compost yards, total 04 nos. of MS tanks of 08 KL, 10 KL, 12 KL and 12 KL capacity

(Fig. 9 & Fig. 10) were observed. The unit representative has informed that these tanks
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(

the distillerv unit
Sr. Sample location Parameters

No pH COD BOD TSS TDS TS Color

(mg/I) (mg/i) (mg/I) (mg/I) (mg/I) (hazen)

1. Raw spent wash 4.6 94400 39667 - - 113712 -
from distillation
unit

were earlier used for spraying of concentrated spent wash on bio-compost. These tanks

are currently not in use as the process of bio-composting has been stopped by the unit

from June 2020.
24.The unit has informed that to achieve ZLD, previously the system consisted of Bio-

methanation followed by MEE followed by Incineration and bio-composting both.

However, from last 4-5 years the unit has stopped the use of bio-digesters and directly

feeding the raw spent wash to SMEE and IMEE for concentration.
25. The unit is planning to dismantle these bio-digesters. As informed by the unit

representative, these bio-digester contains approx. 30000 KL of bio-methanated sludge

containing spent wash. The unit is planning to completely exhaust/utilize this bio­

methanated sludge containing spent wash in bio-composting by 30, June 2021. In this

context the unit has submitted a letter dated 04.01.2021 to MS, UPPCB requesting for

temporary permission of bio-composting upto 30 June, 2021 for utilization of surplus of

bio-methanated sludge containing spent wash, which is stored in the bio-digester of the

distillery. (letter to UPPCB is enclosed at Annexure-4d).
26.To utilize the bio-methanated sludge containing spent wash in bio-composting, the unit

has built a new pipe line from the distillery plant to bio-compost yard, however the pipe

line is not in use and will come in use only after the unit received permission from UPPCB.

27.The unit representative also informed that after utilization of bio-methanated sludge, bio­

composting operation will be discontinued after 30 June, 2021 under supervision of the

concerned Regional Office of UPPCB and the temporary pipe line built for supply of bio­

methanated sludge containing spent wash will also be dismantled permanently.

28.For treatment of domestic waste water generating from the residential colony, sugar

plant and distillery plant, the unit is going to install a Sewage Treatment Plant (STP) of

220 KLD capacity and during joint inspection the STP construction work was found under

progress (Fig. 11 & Fig. 12). The unit has provided purchase order PO No. 4100007977

dated 16.10.2020 for STP.
29. As per the submitted purchase order, STP will be comprising of bar screen, equalization

tank, oil & grease trap, chemical dosing system, tube settler, aeration tank, multi grade

sand filter, activated carbon filter, chlorine dosing system and treated water storage tank.

4.8 Characteristics of samples collected from various locations of the distillery unit
1. At the time of inspection, samples were collected from various locations of the distillery

unit to verify the efficiency of the ZLD system. Analysis results are represented below:

Table 9: Characteristics of spent wash and other effluents samples collected from
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2. Raw spent wash 4.8 92000 29500 - - 126448 -Feed to IMEE and
SMEE

3. IMEE Concentrate 4.7 614400 208000 - - 640892 -(Integrated)

4. IMEE Condensate 3.1 5320 3990 BDL 160 - 13(Integrated)
5. SMEE Concentrate 4.6 467200 142000 - - 425784 -(Stand Alone)

6. SMEE Condensate 3.0 9360 5886 BDL 132 - 19(Stand Alone)

7. SW in buffer tank 4.5 323200 104000 - - 366416 -
8. Lees 3.5 648 167 BDL 180 - 12
9. Feed to Boiler 4.6 550400 200000 - - 495472 -
10. CPU feed 4.2 4120 1933 BDL 1096 - 12
11. CPU permeate 5.2 1272 833 BDL 156 - BDL
12. CPU reject 4.3 9760 6333 15 2776 - 27

2. Analysis of effluent samples collected from inlet of Condensate Polishing Unit shows

pH- 4.2, COD - 4120 mg/I and BOD-1933 mg/I, TDS-1096 mg/I and colour-12 Hazen.

Sample collected from the outlet of CPU permeate shows pH- 5.2, COD - 1272 mg/l
and BOD-833 mg/I, TDS-156 mg/I and colour-BDL.

3. Analysis of samples collected from the inlet of SMEE and IMEE (common) shows pH­

4.8, COD - 92000 mg/I and BOD-29500 mg/I and TS- 126448 mg/I (12%). Sample

collected from the outlet of SMEE and IMEE shows pH- 4.6, COD - 467200 mg/l and

BOD-142000 mg/I, TS-425784 mg/I (42%) and pH- 4.7, COD - 614400 mg/I and
BOD-208000 mg/I, TS-640892 mg/I (64%).

4. At the time of inspection, it was informed by the unit representative that the settling

tank is provided for storage of raw spent wash + CPU RO reject, which is being fed to

MEEs, however the analysis result of sample collected from this settling tank indicates
concentrated spent wash and not raw spent wash.

5. Concentrated spent wash (slop) collected from the feed line of the boiler shows pH­

4.6, COD - 550400 mg/I and BOD-200000 mg/I and TS- 495472 mg/I (49%).

Table 10: Characteristics of samples collected from the drain adjacent to the
d till tIs I ery un
Sample Parameters
location pH COD BOD TSS TDS Color NHa-N TC/FC

(mg/ (mg/I (mg/D) (mg/D) (hazen) (mg/D) (MPN/100 ml)
)

Ikra drain 6.9 296 125 146 684 53 17 Total Coliforms-
at Up 23x10°
Stream of MPN/100ml
the unit Fecal Coliforms-

45x10°
MPN/100mlIkra drain 6.4 536 296 74 628 29 44 Total Coliforms­

at Down 17x10°
MPN/100ml

(
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6. Analysis result of samples collected from the Ikra drain at upstream of the unit shows

pH-6.9, COD-296 mg/I, BOD-125 mg/I, TSS-146 mg/, TDS-684 mg/I, colour-53

hazen, NH3-NV-17 mg/I and analysis result of sample collected from Ikra drain at

downstream of the unit shows pH-6.4, COD-536 mg/I, BOD-296 mg/I, TSS- 74 mg/,

TDS- 628 mg/l, colour-29 hazen and NH±-N 44 mg/I, indicating possibility of

discharge of domestic waste water into the drains.

4.9 Recommendations
1. The unit has total 03 nos. of tube wells against 02 nos. of permitted tube wells as per

CGWA NOC. The unit shall dismantle the 34 no. of non-operational tube well.

2. The unit shall obtain hazardous waste authorization from the respective state pollution

control board.
3. The unit shall complete the construction work of STP at the earliest and shall treat the

sewage generating from the residential colony as well as industrial plants in STP only.

4. The unit shall ensure complete filling of both the lagoons of capacity 6159.60 KL and

10,173 KL with ash.
5. If the concerned state pollution control board allows the unit to carry out temporary

bio-composting for utilization of bio-methanated sludge, in that case the unit shall

comply with the following;
a) The unit shall ensure to consume the bio-methanated spent wash in bio­

composting before monsoon season.
b) After completion of the temporary bio-composting, the unit shall completely

dismantle the pump sump of MEE concentrate, which is located at bio-compost

yard of 10 acres.
c) After completion of the temporary bio-composting, the unit shall completely

dismantle the newly built pipeline.

4.10 Photographs

Stream of
Fecal Coliforms-

the unit
49x10°
MPN/100ml

rz"ks;
4,1J

Fi . 1: Tube well no. 1 0 erational Fi . 2: Tube well no. 2 O erational
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Fig. 9: MS tank to spray concentrated
SW at bio-com ost ard

Fig. 10: MS tank to spray concentrated
SW at bio-com ost ard

Page 14 of 15

208



(

Sr. no. Name of Inspecting officer Signature

1. Mrs. Reena Satawan, Sc. 'D', CPCB, Delhi ~/

2. Sh. J.P Maurya, Regional Officer, RO-Bijnor, UPPCB jj'-
3. Sh. Mahir Hussain, AEE, RO-Bijnor, UPPCB el..
4. Dr. Prabhat Ranjan, Sc. 'B', CPCB, Delhi a...\AO"':

~~

5. Sh. Vipin Kumar, RA-III, CPCB, Delhi
,%}

al"
6. Miss Anshul Kumari, RA-III, CPCB, Delhi {&;I'~

-

7. Mrs. Shivangi Goswami, RA-II, CPCB, Delhi (r)jJA~
8. Sh. Ashwani Kumar, RA-II, CPCB, Delhi %6;..J)'-"'.

3¢--

9. Sh. Muktesh Chaudhary, SRF, CPCB, Delhi 6a

4.11 Signature of Joint Inspection team
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NoOBJECTIONCERTIEICATE [NOC)FOR GROUNDWATERABSTRACTION
P'roject,Narne{

'.UitarPtaqesfr.

'ElJbt;k:Alha:lpur'(qt) · · ·
Mis DhEJrnpur'SUQa.rM1l1s' Ltd:

Bijno

Mls,bl:farnpur $1.lgar1M1l1sJtct:(DJstiUeryDlvlston),•··011arnpur; ·BJJoor;littar Rrnqe~h ·~·:24'$761 _ .. . . ' . . . . . .

District:

Adc/resi qfC/:SWB.Regional Office::•

Pin Code;

· ComhiµJ'jic!:!Jion Address:

E:enfrai GfoO,ndW.ateFBoard NClt\nem 'R8cglo11.·shuJ~fBha.~a:n; $ecte>r-B sltapurFfo~d
Yojnc1, •Ram,§al"lk-C:~~?J;Jraha, ~uc&ii:!w;.UttarPrade~h ~:2?9021 ·'------''--'----,-,-C,,.-,,,..----,,---,-",---~-.,__"'-".=:.-'===--,-'--

rrWyear:
T,iltaJ

· ~oni(o.rlhij Mecharilsm

. ?]Y/Jar.

. DQ.B

Nb.of·
Piezomeiers

· , : oW, ·· ricij

m'/year
648000.b.o

m3/day

Ab$1ractior{structyret· {V) Q, · ., '•~- , Q '.,'_Q

240P.DD

(3. Validfrom: 08/94/2019. · 06ZOlf/?,024
::------------,-'--"-'"":,-.....J.---'------....-----.=:.-,---,..,..,..-'--!~·a.. '.Gtou119W~t.\'lt·Abstract!on:Permitt ·

Fresh.Water

9. Detalis of ground water abstractlon/Q~~~t~rfijq_
Total Existing No.:2

·11: Number.ofPlezotnefers (Qbief;ViUonweUs)1o be
constructed/'n,oi;iitore.d· &•Monltorfr1gme9harifsm,

(Compllance·condit!0.ns given overleaf}
2

Manual
0 1

DW(JtvJitn l'el(lh1etry
'1'

DigjtaUysigned by
NANOAKUM/\RAN P
Date.: 2Q20.0~.23 l1:5i:OO+.QS!3b'

iaw (ts4trfrsra infra0
Mernber (CGWA) ·
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:Website:.:cgwa,-n,°'c.g~:viln,
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)4llidity of this NOC shall be subject to compllam;e of the following mandatory conditions:

1. No additional groundwater abstraction and/or de~waterlng structures. shall be constructed fQr this purpose
without prior approval of the Central GroundWaterAuthority (CGWA).

2. The proponent shall seek prior permission from CGWAfor any ·increase in quantum of groundwater
abstractfon (more than that permitted inNO for·ppe,bi[lc period), . . . . . . . . . . . . ...

3. All new as Well as existing ground water abstraqtiqn/'de;W?lterihg structures shall be fitted with digital water
flow rnefers>oy the firm atits .own cost immediately on compietfon of their construction or grant of NOC as
the ca$·13 may bel,, In pas¢ ·bf renewal cifNOCs, auexistinggroundwaterabstraction structures shall continue
to be fitted with digital . water flow me.ters. l_r.ifimatjon of installation of'flow meters shall be sent by the
proponent to the Regional rnrector of CGWB within ·6 months of grant of NOC. Daily ground water
abstraction datet shall be monitored lcontinue to be m6nftored (in case of renewal} by the finn. anq recorded
in a log book. Details ·of month-wise ground water abstraction shall be •submitted to the Regioncil Director,
CGWB; once every year. . . _ . .. . . . · . . . _ . . .. .

4. , In case.the :ground wa.ter ;::1~stracfiop ,ls moreJhah 10. Jn3/d.ay, monthly water level monitoring data shallbe
maintained and submitted annually to the Regional .Office 'ofCGWB. Wherever groundwater withdrawal is
more than. 500 m"/day,the firi shall install telemetry.system inone ofthe piezometers and share USER ID
and passWofc:l of'the telemetry systemwitli the R~gional'Dii'ec\9J; ,,c'G\j\f~, . . . .·· .

5. In case ground waterabstraction is more than 1Q m3l~iW; groundwatet: qtialify shali be i:norjitorec:I c:mce ih a
year (during pre-monsoon period) and the report ~ubmitted to the Regional Office, CGWB. Wherever the
extractiqi"] is less than 10m/day, tirol'.ind water qu~lity report·sttan, be subn,jtteg. by:the proponent at the time
of submission or seff.:.compliance report. .

6.. Ground water al.lgtnehfation/harvestlng ineasur. · s stipt.iiatet!,Jn the. t-Joc; shall be Impfemehted·(ih new
cases)/ continue to be tna.intaihe<:I (in case ofr ).in cbnsultation.with the concerned Regional Director,
CGWB. , · . ·

7. Proof of recharge/water. hafyesting ~tructuf.e hotpQtaphs ofstructures) snall be·stJbmitted to
the concerned Regional Direcitor, CG" e.date of'Issue ofNOC The flrnt sbaii also
undertake periodicmaintenance ofhi aer i. ~structures atits own cost. .

8. The prqJect proponept shaU tak · ecessal •• contamination 'of ,ground water In 1he
premlses·faiJlng which the firms erespon iycoi cesarisingthereupon.

9. ln case 01''fr1dustries ·that are)j oco . . he' round 'no recharge measures shall be taken
up by the firm insidethe plant.fr, Ises. The:ijpor i:lte<:I the rooftop sl;\al['Qa stored and put to
benefic1aJ,CJse by thEl fir:rr1, L'":: t ' ·· · · · ·

1 o. ;rhi, firm shall optimizewaterjse,through. terafter'proper treatment.
11.. wherever the.NOG isforabstraction gs ngwells (s) is/are, yielding fresh.water,

the same shall be sealed•'~nc(::new. t n ,water- ,:z:one slii:ill be constructed ,within 3
months of.the issuance ofi@c!pr isfosalofsaline.residue, Ifany. '

12. In case ofmiring projects, ad Ished in COQSUJtatii:>n· W.ith the Regjcinal
Director, G$W!3- for ground Wat es .a year (January, May, -August and
November,) in c9re aswellas buffer .. . .. . ... > .

13. Unexpected variations. in inflow of grung,waterinto g,pt ifany, shallbe reported to the concerned
. Regional Director! o:eritral §t9l!Pd'~a . ·~c~Jrwp1;,·~~· ·.·. '":':"-1- . . . _ ... · _
14. The fir shall reportcorplanca of"th--conditions.gilt th@website (www.cgwa-noc.gov.in) within .

one year from thedate of issuepgfthis: • Ci! . . . .. .. -.. .. . .. ·. ss,£ . . .
15. This NOC is subject to prevailing 'Central/State"Government rules/laws/norms or Court- o'rders related to

construction. of tulie well/ground water' apstraction structure l recharge or conservatloh :strt.1cture/dlscharge
. . of effiu.ents or any suchmatter as applicable, · . .. .. : .. . - .. . ....· .--. · . . . . . . . . .. . ·
16, This NOC'does notabsolve the proponents oftheirobligation I requirement to obtain other statutory al"lc:I

adm_inistrative cJearaiJtes"from appro'pfiate at1th_oriU¢s, _ _· ·. . · . . . ·_ .• . ·
17. The issue ofthis NOCdoesnot imply that otherstatutory/administrative 'clearances shallbe granted to the

,prqj_ect by the concerned authorities. Such authorities would consider the ptqJect o.n · meri~s ~ncl tc:il<e
decisions indepepdeoUyoft'1eN9Q•.....• · .. • .. • . - . · .· ·

18, 'r6is .NOQ .isbeing :fsstlietfwithout any prejudice to thedirectionsofthe:Hon'ble 'NGTlcourtorders in cases
reli;ited to ground water or any other-related ·matt.e.rs, ' .... _ · . . .. _ ..... ·· .. .· .. . ·

19. Application for renewal can be submitted online from 90 days before. the expiry of NOC, Ground water
withdrawal... if any, after expiry 1bf NOC shall be illegal & liable- for legal 'action as ·per provisions of
Environment(Protection)4ct,1986, .·· . " ­

20. in c·ase-ofanyviQlation 'o{',NOC 'CQJfdltibns ohlU~gal,extrac,tion ofGround ,waterlhe ftrmr$hall be
liabletopay "Environmental'Compensatlon"/Penalty"lfany underSec 15f.EPA1986 as and
:wli_ef! decltf_ed by stafutoij'authorities. . · · ··· . - · • ·· · · - ·

(Non-compliance: of'tne cori~ltlofls mentlQflecl above. Is likely to result In the canceUalion of NOC and
legal action agaigsUhe·proponent:) · , · , ·

,.- • I ' , . ,

r.
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•
4" January, 2021

To,

The Member Secretary,
U.P. Pollution Control Board,
T.C.-12V, Vibhuti Khand,Gomti Nagar
Lucknow-226 010

Unit: Dharnpur
Dhampur, N. Rly, Dist. Bijnor (U.P.)
Pin Code: 246 761
Tel: 01344-220009
E-mail: dsmdhampur@dharnpur.com
Website: www.dhampur.com

Sub'ect: Re wast for tem orar ermission of bio-com osin u to 30" June
2021 for exhausting the old/ surplus stock of bio-methanated sludge
containin s ent wash stored in bio-di esters of the distiller .

Dear Sir,

This is to bring your kind notice that in compliance of the 'Standard operating Procedure'
(SOP), dated 10.08.2018 issued by the CPCB; Office Memorandum dated 25.03.2019 of the
MOEFCC and Office Memorandum dated 28.01.2020 of U.P.P.C.B., we had opted for total

.. -,,.JQ_.cineration of spent wash through Slope Boiler and had discontinued the bio-composting
operations at Dhampur Distillery.Accordingly, we were granted consents of Water & Air
(dated 17.07.2020 & 20.07.2020, respectively) for Ohampur Distillery which are valid upto

31.12.2021.

Here, we would like to submit that we have a methane generation system in our distillery
, .'·'"'and our bio-digesters are also a part of the same. Previously,our system for compliance of

ZLD consisted of bio - methanation process in which spent wash was used as substrate to
generate methane in bio-digesters where COD/BOD was degraded through microbiological
degradation process, as such, the treated spent wash contained low COD / BOD having low
calorific value. The bio-methanated spent wash in this process turns alkaline and it is almost
impossible to fully concentrate the same in evaporator. It is reiterated that this spent wash
has low calorific value which makes it's burning even more difficult.

As mentioned above,incineration of bio- methanatedsludge containig spent wash having
lowcalorific value, stored in our bio- digesters remains a major problem for us as this spent
wash does not burn efficiently in our boiler in comparison to the raw spent wash which has a
much higher calorific value and which bums suitably in our slope boiler.

Use of bio-methanated spent wash in our slope boiler not only hampers the working of the
distillery but also disturbs the efficiency & working of the slope boiler,resulting in break­
downs& stoppages in day to day distillery operations. It is for this reason we are

C\M; Li5249UP1933PLCOC

- rteOrce:21, 0hla Industrial Estate, Phase-I, NewDel'
.or el. +91.11.20650400. F3 01-11-20

.•.. ·-.wayHand Gmtileqar, !Lucknow - 226 010.TL: 9">?i
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(
discontinuing our methane generation process but the disposal of bio-methanated sluoge
containing spent wash remains a major factor.

In view of the above-mentioned circumstances, we request your good self to tempm·::u·ily
allow us to use the available quantity of Bio-methanated sludge / spent wash stored in bio­
digesters for bio-composting upto 30 June 2021. This will enable us to exhaust the quantity
of Bio-methanated sludge containing spent wash stored in our bio-digester. The "Organic
Manure" produced through this temporary bio-composting operation up to 30" June 2021
will be supplied hand to hand to the cane growers who demand such 'organic manure' from
us on regular basis. This will also help us in getting the bio-composting yard emptied
simultaneously.

Weundertake that this temporary bio-composting operation will bediscontinued on 30" June
2021 under the inspection of the concerned Regional Office of U.P.P.C.B. and the
temporary line built for supply of bio-methanated sludge containing spent wash will also be
dismantled permanently under the inspection of the concerned Regional Office, U.P.C.B.
We shall also submit a monthly report regarding the use of bio-methanatedsludge containing
spent wash in the temporary Bio-composting operations till 30.06.2021.

A detailed char pertaining to the quantity ofbio-methanated sludge containing spent
wash and it's projected daily use in Bio-composting upto 30.06.2021 is enclosed
herewith as Annexure-i.

We are hopeful that your goodself will allow us such temporary permission to completely
exhaust the bio-methanated sludge containing spent wash in the interest of environment
and smooth running of the plant
Thanking you.
Yours sincerely,
For Dhampur Sugar Mills Ltd.( Distillery Division )

£\»· lelace
Authorized Signatory .,..~

Encl: As stated above

CC to: (1) The Chairman, U.P.P.C.B, Lucknow.

(2) The CE.O, U.P.P.B, Lucknow. cxle-)

(3) Regional Officer, U.P.P.C.B, Bijnor.
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Cr-lART SI-IOWING QTY OF B!O-l\llETH/1,NATED SLUDGE/ SPENT WASH 1i'O BE 810-CO>IVlPOSTW UPTO 30.06.2021 !N BiO-COlVIPOST YARD

6
45

1.6

5.5
165

850

3.68
5100

30000
18750

KL
MT

IVJT
Nos

Nos

Acre

Days

Days

PMC :SW

Bio-composting Cycle Required for Available material

Standard Norms for Spent wash @ 30 Bx

Press IVlud consurnf)_tion in available Area
Area Avaialble for the bio-composting
Cycle Days
Total Press Mud Requi_red
Total available Sludge with Water For Bio-Composting

Bio Composting Pl~ll1 upto 30.05.20~
4

=- I ~~OM = ::I== o.w. _=·== =II
Standard Norms for Press mud r MT/Acre

Nos of Month Required
Total Nos of Days required for Above Cycle

Starting Date and Month of Bio-compostln_11

First Cycle , 8500 1 1.6 I 8500 )( 1.6 = 13600
Second Cycle 1 8500 I 1.6 I 8500 X 1.6::: 13600

Es8.a..-L EE ±±-4as
A.·@-r-{

l,_ Per Rlonh PressBud Consumnpion ­
Mon&hs [gy. 0Pressud (I.T.) [Raio{IL/ Ton of PNC) [Total Corsumn pion (U.L.)

End Date and Month of [3[-,Q[7p0Sf]llE? l...ue=r»=err=arr=rrrr r== a±leer=rm= oar= - mlIi = = -== = == ~ =
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